
DIRECTORATE GENERAI」 OF FOREIGN TRADE
(DES¨ II SECT10N)

MINUTES OF THE NORⅣ lS COPIⅣIITTEE― II
PIIEETING No.14/81¨ ALC2/2019 DATED 16。 10。2019

Please Notc

i.For infollllatiOn of cxportcrs, Norms Committcc― II handles ali cases pcrtaining to
flxation/ratiflcation of nolllls fOr Export Products falling undcr ITC(HS)ChaptCr 72 to 76,78 to

80, 85.Communications in respect of cases/pertaining to NC-ll may be scnt to cmail
address:nc2.dgiの nic in

五.In ccrtain cascs thc dccision of thc Norms Committcc rcfcrs to thc Recommcndations/
Obscrvations/Dcflciencics rcccivcd froln thc conccmcd Tcchnical Authority.Whcrever appHcablc,

a scanncd copy of such documcnt has bcen placed at the cnd of the Minutes, in running scrial

orders.Thc concerned applicant/company may go through the same and respond accordingly.

i五 . Silnilarly,a scanned copy ofthc blank Standard Deflciency Follllat,Which may flnd a rcfcrcncc in

NC dccisions,has also been attached in thc cnd.This may also bc rcfcrred to by thc conccmcd

applicant/company and may be rcsponded accordingly.

iv. Thc Norms Conllnittee has taken decision only with respect to technical aspect/wastage norms.

Whilc rcdecming thc applications, RAs should chcck that thc appHcant has fulflllcd an
requircmcnts as prcscribcd in policy/procedurc including those in Policy Circulars issucd from

timc to timc or any other provisions undcr FTP/HBP for EODC.

v. Whcrcverthc Committee has flxed Norms,thc conccrned RA may ensure that AA is issued on the

、vastagcs/consumption as ratifled by thc Comlnittee or as per wastages clairned in the application,

whichever is less.

Meeting No. 14/81 of Norlns Conllnittcc― II for the ycar 2019-20 hcld on 16.10.2019 under

the Chairlnanship of Shri R.P.Goyal,Additional IDirector Gcncral of Forcign Trade to consider the

foHowing applications for ratiflcation of nolllls in respect of advancc authorizations under Duty

Exemption Schcmc(Chapter-4)of Forcign Tradc Policy 2015-20.The fo1lowing members were
prcscnt in thc lnceting:―

Sl.No. Name & Designation Department

1 Shri B. C. Nayak, D.O. DHI

つ
４ Shri K. S. Sodhi, AD(ME) MSME

Shri Shaish Kumar, (TEC-1) Consultant

4 Shri V.C. Agarwal, (TEC-3) Consultant

Officers in attendance

Minutes of the cases discussed in the meeting are as below:
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MEETING NUⅣ IBER:

Case No.:7/5/81-

AI」 C2/2015

HQ Filc

Casc No.:45/14/81-

AIメ32/2018

HQ File

Case No.:

4/10ノ 81-AIノ C2/2016

HQ Filc

Case No.:2/6/81-

ALC2/2017

PRIVATE LIMITED

RLA Irile

116.10.2019

1Lic.No/Datc:3210077835 Dcferrcd
116.03.2016

Status:

Lic.No/Date:0710108018 Dcferred
:01/81/050/00101lAMl6l :01l24l040l004i0lAMt5t,15.04.2015
Decision: The Comminee considered the case as per agenda and noted that the deficiency letter
seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
30.09.2019. However, no reply has been received yet. Hence, the Committee decidedio wait for
reply of the applicant.

The case stands deferred.

14/81-ALC2/2019 ⅣlEETING DATE:16.10.2019

,aiy Namc TATA POWЁtt M8よ ヽルD江

`li4,§

i: statiζ
lSOLAR SYSTEMS LTD. IALC2/2019

‐16.10.2019

RLA Filc

Parly Name: Mcet No/Date:14/81-   Status:
」AYACHANDRAN ALLOYS IALC2/2019

:01/81/050/00763/AM19/132/24/040/00039/AM16/

Decision: The Committee considered the case as per agenda and decided to seek from the
applicant to furnish following information as per advice of representative of MSME:

I . Percentage of lead content in import & export itcms.
2. To clarify how the export item at Sl. No. 2 & import item at Sl. No. 2 are the same.

The case stands deferred.

Party Namc:FCI OEN    Mcet No/Datc:14/81-   status:
CONNECTORS LIMITED IALC2/2019

11610.2019

RLA File Lic.No/Datc:1010059443 Dcferrcd
:01/81/050/001891AMl71 :10t24t04OtOot2stAMt6t 30.03.2016

Decision: The Commitree noted that as per decision taken in Meeting No. 8/81-ALC2t2Ol9 dated
24 .07 .2019, a team of officers of MeitY and DGFT visited the factory premises of the applicant on :

5th and 6th September,2019 to study the manufacturing process and to ascertain wastages.
Members of study group informed that the applicant compiny has provided some information as
sought during the visit and the study report is being p."pur"d. Hence, the Committee decided to
wait for the study group report.

The case stands deferred.

Party Namei FCI OEN    Meet No/Date:14/81-
CONNECTORS LIMITED IALC2/2019

116.10.2019

+ lalll: RLA File Lic.No/Date:r010059489 Deferred
:01/81/050/00142/AM18/ :10t24t040t00008/AMl7/ 24.05.2016
Decision: The Committee noted that as per decision taken in Meeting No. g/g l-ALC2l2Ol9 dated
24.07.2019, a team of officers of MeitY and DGFT visited the factory premises of the applicant on
5th and 6th September,2019 to study the manufacturing process and to asceftain wastages.
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,Members of study group informed that the applicant company
:sought during the visit and the study report is being prepared.

'wait for the study group report.

iThe case stands deferred.

has provided some information
Hence, the Committee decided

Status:Party Name:FCI OEN    Meet No/Datc:14/81-
CONNECTORS LIMITED IALC2/2019

16.10.2019

RLA Filc

ａＳ

ｔ。

Lic No/Date:1010059496 Dcfcrrcd
:01/81/050/001 s3lAM I 7/ :10l24l040l000l4lAMl7l 3 I .05.20 l6

Decision: The Comminee noted that as per dccision taken in Meeting No. 8i8 l-ALC2l2Ol9 dated
24.01 .2019, a team of officers of MeitY and DGFT visited the factory premises of the applicant on
,5th and 6th September, 2019 to study the manufacturing process and to ascertain wastages. r

rMembers of study group informed that the applicant company has provided some information as,
sought during the visit and the study report is being prepared. Hence, the Committee decided to ,

wait for the study group report.

The case stands deferred.

Case No.:51/7/81-
IALC2/201`

HQ File

‐Case No.:2/12/81-

IAIノC2/2016

1HQ Filc

Case No。 :61/12/81-

ALC2/2018

HQ Filc

Party Nal■eiFCI OEN   IMeet No/Datc:14/8卜   IStatus:
iCONNECTORS LIMITED ‐ALC2/2019        1
1          116.10.2019     1
RLA Filc Lic.No/Date:1010059524 1Deferred

:01/81/050/00219lAMl7l ::1012410401000251AM171 01.07.2016

Decision: l'he Committee noted that as per decision taken in Meeting No. 8/81-ALC2/2019 dated
24.07 .2019, a team of officers of MeitY and DGFT visited the factory premises of the applicant on
5th and 6th September, 2019 to study the manufacturing process and to ascertain wastages.
Members of study group informed that the applicant company has provided some information as

sought during the visit and the study report is being prepared. Hence, the Committee decided to
wait for the study group report.

The case stands deferred.

Paty Name:
」AYACHANDRAN
ALLOYS PRIVATE
LIMITED

RLA Filc

Mcct No/Date:14/8卜    IStatus:

ALC2/2019       1
16.10.2019           1

Lic.No/Datc:3210077929 1Dcfcrrcd

:01/81/050/00699lAM|9l:32l24l040l00001lAM11ll3.07.2ol6
Decision: The Committee considered the case as p", ug.ndu and decidcd to seek from the

applicant to furnish following information as per advice of representative of MSME:

1. Percentage of lead content in import & export items.

2. To clarify how the export item at Sl. No. 1& import item at Sl. No. l are the same.

The case stands deferred.

Page 3 of98 Meeting No 14/81-AI′ C2/2019 dated 16 10 2019

Ｇ

く

一一静



Casc No.:28/2/81-

ALC2/2019

HQ Filc

Party Name:JAIN METAL
ROLLING MILLS

RLA File

ⅣIcct No/Date:14/81- Status:
ALC2/2019
1610.2019

Lic.No/Date:0410162298   Approvcd

22.09.2016:01/81/050/01114/AM19/  104/24/040/00063/AM17/

itten comments of MSME as unde

Note:
1. Average lead content in import item is 61.49oh.
2. As per letter dated 01.10.2019 of the applicant, Export consist of 1426 MT of refined

lead ingots purity more than 99.970 (Lead content 1425.57 MT) and 350 MT of
Antimonial lead /lead alloy ingots with lead content 98% ((Lead content 343 MT) +
Antimony 27o.

RA concemed may take suitable consequential action accordingly.

Case No.:4/7/81-

AIJC2/2018

HQ Filc

:01/81/050/00381/AM19/

ICase No.:185/14/81-

IALC2/2018

1HQ File

ENGINEERING
(CHENNAI)PVToLTD.

Party Name: DIAMOND Meet No/Date:14l81 - Status:
ALC2/2019
16.102019

RLA Filc            Lic.No/Date:0410162483 Defcrred
:04/24/040/00141/AM17/    10.112016

Decision: The Committee considered the case as per agenda and noted that the deficiency letter
seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
30.09.2019. However, no reply has been received yet. Hence, the Committee decided io wait for
reply of the applicant.

The case stands deferred.

Paty Name:ELECTRO   Mcet No/Date:14/8ト
FIBRES             ALC2/2019

16.10.2019

Status:

RLA File Lic.No/Datc:0710110631 Defcrred

,O :01/81/0501009031AM191 :0i t24tO40t0O24OtAMl7 I t0.l 1.2016

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking cefiain information as raised by Consultant (l'l1c-1) was sent to the appliCant on
30.09.2019 followed by final reminder on 15.10.2019. However, no reply has been received yet.
Hence, the Committee decided to wait for reply of the applicant.
The case stands deferred.

Decision: The Comminee considered the case as Der as.enda and decided ro fix rhe ad-hoc norms as

Vヽr as
'Om

ITCHS
Code

Export Item Quantity
ITCHS
Codc

Import Item
Recommended
QLrantiW

78011000

LEAD INGOTS 99 97%
PURITY T0 99。 9°/。
PURITY/ANTIMONIAL
LEAD(LEAD
ANTIMONY ALLOY)
LEAD AIンLOY(LEAD
CALCIUM ALLOY)
(Lead content=1768.57
MT)

1776000
MT 78020010

LEAD
SCRAP
NAMEIン Y
LEAD
DROSS
COVERED
BY ISRI
CODE
WORD
RENTS(Avg.
lead content

=61。 490/。 )

As applicd

with 5%
、vastagc
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,Case No.:35/14/81-

lALC2/2018
|

1HQ Filc

Party Name:SALZER
:ELECTRONICS LTD

IRLA Filc

IMcct No/Datc:14/81-  IStatus:
:ALC2/2019        1
116.10.2019           1

ti8:ヽ 8′b農さib'166ウぼ6j415もお存86

11
:01/81/050/00753/AM19/   132/24/040/00026/AM17/   128.11.2016

,Decision: The Committee considered the case as per agenda and noted that
dated 04.10.2019 has been received. Therefore, the Committee decided to
,reply to DHI for examination of the case.

|  IThe case stands deferred.

|  ICase No.:187/14/81¨

1 lALC2/2018

the applicant's reply,
refer the applicant's:

IStatus:    |

IHQ File           iRLA File          Lic.No/Date:0710H0867 1Approved
l:01/81/050/00905/AM19/  1:07/24/040/00242/AM17/ 129.12.2016        1

1Decision:The Committee considered the case as per agcnda and decided to flx the ad― hoc norms

iaS per written comments given by Consultant(TEC-1)aS under:

ITCHS
Codc

Import Item
Recommended Quantity

39100010
Silocone Resins Phenol 602D (FM 4005D
Green)

As applied (with nil wastage)

;Note:
I t. The words "Made out of Silicone Resin Phenol 602 D (F.IVI 400 SD Grade)" be added in
I the description ofexport products.
, 2. The net weight of export products should not be less than 1623.00Kg.

,RA concerned may take suitable consequential action accordingly.

IPa■y Namc:LAXMI   IMCCt Noわ atc:14/81-
iELECTRONICS MOULDSIALC2/2019
,&PRECISIONENGG   116.10.2019
,PoLTD.            |

つ
４

:霊 枷 ∬
И ″譴~ 1寓

壁

mα ELECTRO

IHQ Fii8       
‐

  1良 LA Fii3   ~~‐
::01/81/050/01069/AM19/  1:07/24/040Ю 0348/AM17/

Mcet No/Date:14/81-  :Status:

IALC2/2019
116.10.2019

1Lic.No/Datc:0710110983

118.01.2017

―……
|

一
ｄ
ヽ

Ｃ
ヽ
∬ｔヽ

一

Ｃ

‐
―
■
Ｄ
Ｉ

13 Decision: The Cornmitlee considered the case as pcr agenda and noted that a deflciency lettcr:
|(TEC-1)waS Sent to the applicant onl

Hcncc,the Committee decided to wait fori

l

,seeking certain information as raised by Consultant
01.10.2019. However, no reply has been received yet.

,reply of the applicant.

iThe case stands deferred.

14

ICase No.:53/14/81¨

:ALC2/2018

1HQ Filc
101/81/050/00771/AM19/

IParり Namc:AMC
IC00KWARE(INDIA)
IPVToLTD.

Mect No/Date:14/81-

ALC2/2019
16.10.2019

一一　
ｕ

一

ａ

一
Ｓ

IRLA Filc

i07/24/040/00062/AM18/
ILic.No/Date:0710H17021Defercd l

,1.05.2017    1   1
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Decision: Thc Comlnittcc considcrcd thc casc as pcr agcnda and decided to seek from thc

applicant to ftlrnish thc fo1lowing information as per advice of rcprcsentative of MSME〕 :

1. Sl.No.3,5&1 l of Standard Deflciency Follllat,eXport product wisc.
‐  2 Quantity ofcxportitems in Nos in addition to their wcights.

IThe case stands deferred.

ICase No.:20/12/81-     Pany Name:LM WIND   IMcct No/Date:14/81-  Status:

IALC2/2018          POWER BIフADES[INDIA]IALC2/2019
1                   PVT.LTD            16.10.2019

1HQ File            ‐RLA File           lLic.No/Date:0710H1892 1Dcfcrrcd
l:01/81/050/00658/AM19/    :07/24/040/001071ヽ M18/   120.07.2017            1
1515もtti31:十五

`ё

8島轟ittと
`6お

き籠818a tiど ぁξ8~五ζ181iま五da ttAど 1618a tAtt i a8138icy 18長 さ,
ISeCking Certain information as raised by Consultallt(TEC-1)waS Sent to the applicant on

116.08.2019 followcd by flnal remindcr on 01.10.2019.Howcver,no reply has bccn received yet

lHenCe,thc Commiiee dccided to wait for reply ofthe applicant.

IThe casc stands defcrrcd.

ICasc No.:35/17/81-      Paty Name:R.R.KABEL  IMeet No/Datc:14/8卜    Status:
IALC2/2017          LIMITED,           IALC2/2019

11610.2019

HQ File            RLA Filc           lLic.No/Date:0310815094 Dcferred
101/81/050/00345/AM18/    :03/95/040/00815/AM16/   109.08.2017

16‐ Decision: The Comlnittee considered thc case ぉ pcr agcnda and notcd that thc applicant 、vas

callcd for personal hearing to explain thc casc bcfore NollllS COmmittcc Howcvcr,the applicant

sought anothcr datc.Thcrcforc,thc Committcc dccided to give last opportuniけ to the applicant for

pcrsonal hcaring to cxplain thc case beforc Norrns Cominittcc.

Casc is deferrcd.

Case No.:71/14/81¨       Paty Nainc:IHITA      IMcet No/Date:14/81-   Status:
ALC2/2018           ENGINEERING SERVICESIALC2/2019
‐                   PRIVATE LIMITED     16.10.2019         1

1HQ File            lRLA Filc           Lic.No/Datei041016369「 Dcfcrred
l:01/81/050/00789/AM19/  1:04/24/040/00H8/AM18/  13.H.2017       .
17●3ttibil↑A3ё6島 mtttcさ c6hζ籠さ:もa th8 6基さ基ぉよ亀clld五 五五a ttiさ a titti tt aさ五&もAし,bi`:
ISCCking CCnain infOrmttion as raiscd by Consuhant(TEC-3)was sCnt tO thc applicant on

101・
10・ 2019 Howcvcr,no reply has bccn received yet.Hence,the Committee decidcd to wait for

lreply ofthe applicant.

IThe casc stands dcferred.

Case No.:72/14/81-      Party Namc:PANASONIC Mcct No/Datc:14/81-   Status:
ALC2/2018
18

HQ File

APPLIANCES INDIA CO.IALC2/2019
LTD.

RLA File

16.10.2019

Lic.No/Datc:0410163695 Deferred
:01/81/050/00790/AM19/  :04/24/040/00160/AM18/  114H.2017
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'Decision: The Committee considered the case as per agenda and noted that a deficiency letter
'seeking certain information as raised by Consultant (1'EC-3) was sent to the applicant on
:01.10.2019. However, no reply has been received yet. Hence, the Committee decided to wait for
lreply of the applicant.

iThe case stands deferred.

ICase No.:25/24/81-

IALC2ノ 2017

1HQ Filc

ICase No.:33/2/81-

.ALC2/2018

1HQ Filc

Case No.:358/14/81-

ALC2/2018

1HQ File

ICase No.:363/14/81-

IALC2/2018

221

HQ「 ile
:01/81/050/01081/AM19/

Party Namc:R.R.KABEL IMcet No/Date:14/81-
LIMITED            ALC2/2019

16.10.2019

Status:

Lic.No/Datc:0310817483 Deferred

:01i81/050/00521lAlll&l :031951040100670/AM18i 04.12.2017

l9 Decision: The Committee considered the case as per agenda and noted that the applicant was

called for personal hearing to explain the case before Norms Committee. However, the applicant

sought another date. Therefore, the Committee decided to give last opportunity to the applicant for
lpersonal hearing to explain the case before Norms Committee.

Case is deferred.

RLA Filc

Paty Name:COSMOS    Mect No/Date:14/81-   Status:
IENGITECH PVT LTD    ‐ALC2/2019
1                        ‐16.10.2019            1

RLA File

Paty Namc:ABB INDIA  Mcct No/Datc:14/81-   Status:
LIMITED            ALC2/2019

16.10.2019

RLA「 ile Lic.No/Datc:0710H2738 Dcfcrred

Lic.No/Datc:3410043786 Deferred

:01/81/050/00038/AMl9/ :3412410401002191AM181 0s.01.2018
20iDecision: The Committee considered the case as per agenda and noted that a deficiency letter

seeking certain information as raised by DPIIT was sent to the applicant on 16.08.2019 followed
by final reminder on 01.10.2019. However, no reply has been received yet. Hence, the Committee
decided to wait for reply of the applicant.

:The case stands deferred.

:01/81/050/01076lAM19l :071241040100289/AMl8/ 24.01.2018

21 Decision: The Commiftee considered the case as per agenda and noted that the complete set of
application has not yet been received. An email was sent to the applicant & RA, Bangalore on

16.08.2019 followed by reminder on25.09.2019 in this regard. However, no information has been

received yet. Hence, the Committee decided to wait for complete set of application for
examination of the case.

The case stands deferred.

Party Namc:POWERCORE
INDUSTRIES INDIA PVT
LTD

RLA Flle
:07/24/040/00312/AM18/

Meet No/Date:14/8卜    Status:
ALC2/2019
16.10.2019

Lic No/Date:0710H2822 Deferrcd
1402.2018

SHOヒ

聯鸞[
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Decision: The Committee considered the case as per agenda and noted that a copy of application
rwas sent to Consultant (TEC-3) on 11.10.2019 for examination of the case. However. no
lcomments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Pany Namc:DISHA AUTO MectNo/Date:14/81-
COMPONENTS PVT.LTD ALC2/2019

16.10.2019

| IHQ File            RLA Filc           Lic No/Date:0310820713 Deferred

'31:01/11(9'9490711件

¥19/  P,9119199996?/AM19/ 27.04.2018
1 1Decision:Thc Committcc considcrcd thc casc as per agcnda alld notcd that a copy of application

lWaS Sent tO Consultant(TEC-3)on 15.10 2019 for examination of the case However,no
commcnts havc bcen recc市 cd yet.Hcncc,thc Committcc dccidcd to wah for comments.

IThc case stands defcrred.

Case No.:36/5/81-

ALC2/2018

Casc No.:210/14/81-

ALC2/2018

HQ Filc

Case No.:91/14/81-

ALC2/2018

Casc No.:75/5/81-

A1/C2/2018

HQ File

Parサ Nainc:VEER-0-
METALS PVT.LTD

Parり Name:LM WIND
POWER BLADES IINDlA]
PVT LTD

RLA Filc

Mcct No/Date:14/81-   Status:
ALC2/2019
16.10.2019

Lic.No/Date:0710113376 Defcrred

Ol.06.2018

Status:

Paty Name:POWERCORE McctNo/Datc:14/81-   Status:
INDUSTRIES INDIA PVT ALC2/2019
LTD                16 10.2019

RIンA Filc Lic.No/Datc:0710H3220 Deferrcd

,o :0118110501009281AM191 :01124/04010001O/AMt9/ 02.05.2018

Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to Consultant (TEC-3) on 11.10.2019 for examination of the case. However, no
comments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Meet No/Date:14/8卜    Status:
ALC2/2019
16.10.2019

‐HQ File            RLA Filc           Lic.No/Date:0710H3373 Deferrcd

25:91イ
81(0,9/9919?/今γ19イ   :07(24/049/90055/AM19/  31.052018

.1)ecision: The Coml■ ittce considercd the case as per agcnda and notcd that a copy of appHcation

lWaS Sent to COnsuhant(TEC-3)on 15.10 2019 fOr examination of thc case.Thereforc,the
Committee dccided to wait for the comments.

The casc stands defcrred.

,U :0ll8l1050100283lAM19l :01t24t040tOO342tAMt8t

Decision: The Committee considered the case as per agenda and noted that the deficiency letter
seeking certain inforrnation as raised by Consultant (TIIC-1) was sent to the applicant on
'01.10.20i9. However, no reply has been received yet. Hence, the Committee decidedto wait for
reply of the applicant.
The case stands deferred.

Page 8 of98 Meeting No.14/81¨ALC2/2019 dated 16.102019



Case No.:74/5/81-

AI」 C2/2018

1HQ Filc

Case No.:154/5/81-

IALC2/2018

PVT.LTD

RLA File

Pat/Namc:LM WIND  IMcct No/Datc:14/81- Status:
POWER BLADES[INDIA]IALC2/2019

:01/81/0s0/002821AM191 :071241040100333/AM18/ 07.06.2018
27 Decision: The Committee considered the case as per agenda and noted that the deficiency letter

seeking certain information as raised by Consultant (TEC-l) was sent to the applicant on
01.10.20 19. However, no reply has been received yet. Hence, the Committee decided to wait for
reply of the applicant.

The case stands deferred.

Casc No.:168/5/81-

ALC2/2018

1HQ File

Parり Namc:TAG
CORPORAT10N

RLA File

16.10.2019

Lic.No/Date:0710H3408 Deferred

Status:

Mcet No/Date:14/81-

ALC2/2019
16.10.2019

Status:

Pany Name:DIAMOND IMcctNo/Datc:14/8ト
ENGINEERING      IALC2/2019

11610.2019

HQ File             lRLA File           lLic.No/Date:0410164419 1Approvcd
:O1/81/050/00362/AM19/   :04/24/040/00056/AM19/  1406.2018

Dccision:Thc Comlnittce considercd thc casc as pcr agenda and dccidcd to flx the ad― hoc norlns

as pcr writtcn commcnts datcd ll.10.2019 givcn by Consultant(TEC-3)as under:

Recommended

1.02 Kg/Kg
content of
each item in
the export
product

Note:
1. 'I'he description of import item would be as per reply letter dated 31.07.2019.
2. Thc RA would obtain individual weight of Angle, Beam and Channel in the export

product and allow import accordingly for each such product.
3. The details & quantity of export product should be as per reply dated 31.07.2019.

(Copy enclosed)

RA concemed may take suitable consequential action accordingly.

Lic.No/Date :04 10 1 64441 Approved

,, :0ll8ll050l00316lAMl9l :041241040100066/AM19/,25.06.2018

rDecision: The Committee considered the case as per igenda and decided to fix the ad-hoc norms

,as per written comments given by DPIIT vide U.O. No.: P-47011143612018-TSW dated

',27 .06.20 1 9. (Copy enclosed)

RA concemed may take suitable consequential action accordingly.

Import ltem

FABRICATED STEEL
STRUCTURES MADE
OUT OF MSHR BEAM/
CHANNEL/ANGLE/
ETC

72163300

Non alloy
steel Angles/
Beams
/Channels of
relevant
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ICase No。 :75/8/81-

IALC2/2018

1HQ File

Case No.:19/8/81¨

IALC2/2018

1HQ File

Thc case stands dcferrcd.

Case No.:11/12/81-

A1/C2/2018

HQ File

Party Name:SHIVALIK   Mcct No/Date:14/81-   status:
BIMETAL CONTROLS   ALC2/2019
LTD

RLA Filc

16.102019

Lic.No/Datc:0510407345‐ Deferrcd
,:01/81/050/004571AM191 :05l24l040tOo242tAMtgt 27.07.2018

39 Decision: The Committee considered the case as per agenda and noted that a deficiency letter
,seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
'01.06.2019 followed by reminder on 02.01.2019. However, no reply has been received yet.
Therefore, the Committee decided to remind again the applicant ior submitting the requisite
,information.

The case stands deferred.

Parサ Namc:ANGELS   Mcct No/Datc:14/81-  status:
ALUMINIUM       ALC2/2019
CORPORAT10N       16.10.2019

RLA File           Lic.No/Datc:0310822691 Dcfcrrcd

311:91/,1(0,990191件 Y19/ :03つ 4/040/00372/AM19/ 3007.2018

1Decision:The Committec cOnsidercd thc casc as pcr agcnda and noted that the applicant's reply
datcd 13.09.2019 has bcen rcceivcd ThercfOre,the COmmi■ cc decidcd to rcfer the applicant's
lreply to MSME for examina● On ofthc casc.

Paty Namc:ENERGY   Mcet No/Date:14/8ト
OILFIELD T00LS PVT  ALC2/2019

Status:

Approved

LTD.

RLA Filc

1610.2019

Lic.No/Date:0510407406

32

:01/81/050/00649/AM19/   :05/23/040/00196/AM19/  01.o8.2018

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments dated 16. 10.2019 given by consultant (TEC-3) as under:

Sl.

No.
ITCIIS

Codc Export Item Quantity
Sl.

No.
ITCHS
Codc

Import Item
Recommended

Quantity

1 73071190

2-7/8L80
EUE
Couplings

AP15CT
Ncw primc

(WCight=
148200K2)

59008.000

Numbcr
1 73041910

Sealnless

Coupling

Stock Pipe

L80-1(OD:
93.17 MM)
L80-1(OD:
93.17 MM)

203 00 MT

2 73071190

2-3/8L80
EUE
Couplings

APISCT
New primc

(Weight=
22587 Kg)

13728.000

Number
つ
４ 73041910

Scanllcss

Couphng
Stock Pipe

L80-1(OD:
77.80 MM)
L80-1(OD:

F7.80 MM)

3230 MT

73071190
2-7/8」55

EUE
9504.000

Number 73041910 Seamless
Couplins 33.00 MT
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Couplings

AP15CT
Ncw primc

(Weight=
228001く2)

Stock Pipc

J55(OD:
93.17 MM)
J55(OD:
93.17 MM)

Note:
3. Weight of export product at SI. No. I should be 148200 Kg.
4. Weight of export product at Sl. No. 2 should be 22587 Kg.
5. Weight of export product at SI. No. 3 should be 22800 Kg.
6. Grade of steel to match in import & export items.

RA concemed may take suitable consequential action accordingly.

'Case No。

:99/8/81¨

IALC2/2018

‐HQ File
l:01/81/050/00481/AM19/

Case No.:143/14/81-

ALC2/2018

HQ Filc

Case No.:5/12/81-

ALC2/2018

Party Namc:EMMVEE
PHOTOVOLTAIC POWER
PVT LTD

RLA Filc

Mcct No/Datc:14/81-   IStatus:

ALC272019
16.10.2019

Lic.No/Date:0710113785‐ Deferred

30.08.2018            :

Parサ Namc:M」M FINE   IMcet No/Date:14/81-  Status:
ENCLOSURES PRIVATE :ALC2/2019        1
LIMITED            ■6.102019         1

RLA Filc           lLic.No/Date:0710H3703 1Dcfcrrcd
:07/24/040/00123/AM19/    08.08.2018

33 Decision: The Committee considered the case as per agenda and noted that the deficiency lefler
seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
16.08.2019 followed by final reminder on 01.10.2019. However, no reply has been received yet.

iHence, the Committee decided to wait for reply of the applicant.

,The case stands deferred.

:01/81/050/00861/AM19/    :07/24/040/001301ヽ M19/
34 Decision: The Committee considered the case as per agenda and noted that a deficiency letler

,seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on r

,01.10.20 19. However, no reply has been received yet. Hence, the Committee decided to wait for:
,reply of the applicant.

The case stands deferred.

Paty Namc:DISHA AUTO McctNo/Datei1 4/81-  IStatus:
COMPONENTS PVT.LTD.IALC2/2019        ‐

116.10.2019            1

HQ File RLA File Lic.No/Date:03108236ll,Deferred

^ - :01/8110501006431AM l9l :0319410401005 l0/AM l9l 07.09.2018
J)

Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to Consultant (TEC-3) on 15.10.2019 for examination of the case. However, no

comments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.
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‐  Case No.:6/12/81-      Parり Name:DISIIA AUTO IMcet No/Datc:14/81-  status:
| IALC2/2018          coMPONENTS PVT.LTD IALC2/2019

116.10.2019

HQ Filc            RLA Filc           ti3.ヽ
も

'Dic:Oblo恵

23797 Defcrcd
36:91/11/050/00644/AM19/  :03/94/040Ю 0528晨M19/ ‐17.09.201836.",,"r/vJw/vuu.+.+/rrrvttat :u)ty+/u+u/uu)26/F^Mlg/ ll.0g.20lg

Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to Consultant (TEC-3) on 15.10.2019 for examination of the case. Therefore, the
Committee decided to wait for comments.

lThe case stands deferred.

Case No.:12/12/81¨

ALC2/2018

HQ File

:01/81/050/00650/AM19/

The Committee considered
seeking certain information as raised
18.07.2019 followed by reminder on

nformation.

th.e case as per agenda and noted that a deficiency lefler
L 

_b_y- -Consultant 
(TEC-3) was sent to the appliiant on

16.08.2019. However, no reply has been received yet.

RLA File             lLic.No/Date:0510407878 Approved
:05/23/040/00271/AM19/   125.09.2018

DecisiOn:The COminittce cOnsidercd thc tiζ も五ζぉさi ttLchai a五 五decidcd tO flx the ad_hOc norms
as per wrl■ cn cOmmcnts dated ll.lo.2019 given by COnsultant(TEC_3)(COpy enc10sed).

the Committee decided to remind again the applicant for submitting the requisite

case stands deferred.

Parサ Name:ЛNDAL SAW
LIMITED

Mect No/Date:14/81- Status:

‐RA concemed may take suitable consequential actiOn accOrdingly.

l. Sl. No. 3,4 & 5 of the Standard Deficiency Format.

case stands deferred.

SHOBH吾兵蟹11)「

′

Dv. Director General cf Foreign Trade

Directorate General of For"'gn 1-:ade

Case No.:13/12ノ81-
ALC2/2018

:01/81/050/00651/AM19/

Lic.No/Date:0510407880 1Dcfcrred
125.09.2018

of Commerce & lndustry
Page 12 0f98 Meeting No.14/81¨ ALC2/201 New Delhi

Case No.:50/12/81-

ALC2/2018

SOLAR PRIVATE
ILIMITED

IALC2/2019
116.10.2019

Status:

Parヶ Name:GAUTAM   IMcet No/Datci1 4/81- Status:

Paゥ Na“よIAttkЁ良   IM8さ iヽ6/Dttie:14た 1_
HANNIFIN INDIA PVT. IALC2泡 019
‐LTD.              116.10.2019



| ICase No.:15/12/81-      Parサ NamelJINDAL SAW IMect No/Date:14/8卜   IStatus:
| IALC2/2018        LIMITED         IALC2/2019      1     1

116.10.2019            1         1

HQ File            RLA File           lLic.No/Date:0510408183 Approved l
1401:01/81/050/00653/AM19/    :05/23/040/00326/AM19/   123.10.2018                      1

1 1Decision:The Commi■ ee considered the case as per agcnda and decided to nx the ad― hoc normsl

l lS pCr written commcnts dated 15.10.2019 givcn by Consultant(TEC-3).(Copy enclosed).   |

| :RA concemed may take suitablc conscqucntial action accordingly.                :

Case No.:56/12/81¨      Parw Namc:DEWAN&  IMcet No/Datc:14/81-  IStatus:  |
|  IALC2/2018           SONS              IALC2/2019               1

11610.2019            1         1

1 1責。rii`            良LAFii3          1titiヽ 。

'5左

8:'う loo'3」ウ4158島拝86 1
1  1:01/81/050/00694/AM19/    :29/24/040/00004//AM19/   112.11.2018            1         ‐

41,b`tisibn:↑ hc com“ ittともcOnsid81ca thc cttζ

`五

ζ pcr agettai and notさ a that a aも fltiさncy 18181

1  Seeking certain infollllation as raised by Consultant(TEC-1)waS SCnt to thc applicant onl
l 116.08.2019お 1lowcd by inal rcminder on 01.10.2019.Howcvcr,nO reply has bccn rccc市 cd yct.|

| IHCnCC,the Commiice decidcd to wait for reply ofthc applicant

l   11｀ hc casc stallds dcfcrrcd.

| ICasc No.:10ノ 12/81-     Parサ Namc:ENERGY   IMeet No/Datc:14/81-    Status:  |
|  IAIJC2ノ2018          01LFIELD T00LS PVT. ALC2/2019          1       1
1  1                   LTD.              116.10.2019           1       :
| IHQ Filc            RLA File           Lic.No/Date:0510408399  1Approved l

101/81/050/006481ヽM19/   :05/23/040/00339/AM19/   14.11.2018               1

1 1Decision:The Commitcc considcrcd the casc as pcr agenda and dccidcd to■ x thc ad― hoc normsl

l lS per writtcn commcnts datcd 16.10.2019 given by Consultant(TEC-3)as under:         |

Sl.

No.
ITCHS
Codc

Export Item Quantity

Ｓ‐
．
Ｎ。
ITCHS
Codc

Import Item
Rccommended
Quantity

l 73071190

2-7/8L80
EUE
Couplings

AP15CT
Ncw prime

(Weight=
91238.40
K2)

38016
Number

1 73041910

Sealnlcss

Coupling

Stock Pipc

L80-1(OD:
93.17 MM)
L80-1(OD:
93.17 MM

127.80 MT

う
ん 73071190

2…3/8L80
EUE
Couplings

AP15CT
Ncw primc

(Weight=
63835 Kg)

41184
Numbcr

つ
４ 73041910

Scalnless

Coupling

Stock Pipc

L80-1(OD:
77.80 MM)
L80-1(OD:
77.80 MM)

93.20 MT

73071190
2-7/8」 55

EUE
4752
Numbcr

3 73041910
Seamless
Coupling

つ
４
И
■
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Couplings

AP15CT
Ncw prime

(Weight=
11404.80

K2)

Stock Pipe

」55(OD:
93.17 MM)
」55(OD:
93.17 MM)

16.10 MT

4 73071190

2-3/8J55

EUE
Couplings

AP15CT
Ncw prime

(Weight=
106391く g)

6864

Numbcr
4 73041910

Scanllcss

Coupling

Stock Pipc

J55(OD:
77.80 MM)
J55(OD:
77.80 MM)

15.60 MT

5 73071190

9-5/8L80
EUE
Couplings

APISCT
New primc

(Weight=
33046 Kg)

1720

Numbcr
5 73041910

Scamless

Coupling

Stock Pipc

L80-1(OD:
269.875

MM)L80-1
(OD:296.875
MM)

49.60 MT

Note:
l. Weight of export product at Sl. No. 1 should be 91238.40 Kg.
2. Weight of export product at Sl. No. 2 should be 63835.00 Kg.

, l. Weight of export product at Sl. No.3 should be 11404.80 Kg.
' 4. Weight of export product at Sl. No. 4 should be 10639.00 Kg.
' 5. Weight of export product at Sl. No. 3 should be 33046.00 Kg.

6. Grade of steel to match in import & export items.

RA concemed may take suitable consequential action accordingly.

Case No.:62ll2l8l- Party Name: JINDAL Meet No/Date:14l8 t- Status:
.ALC2I2OI8 .FITTINGS LIMITED 'ALC2I2OI9

16.10.2019

HQ File RLA File Lic.No/Date:0510408454 Deferred
:01/81/050/00700lAMt9l :05123l040l003silAM19l 19.11.2019

Decision: 'lhe Comminee considered the case as per agenda and Consultant (TEC-3) inlormed

, , that the applicant's reply dated I 1.01 .2019 is deficient. The applicant did not give reply to any of-' the query as asked in deficiency letter dated 01.06.2019. Therefore, the Committee decided to seek
,again from the applicant to fumish following information:

r l. Process flow chart.
2. S1. No. 2,3,4,5, I I & 15 of the Standard Deficiency Format.
3. Weight of import items.

The case stands deferred.

Case No.:8/13/81- Parry Name: MAN Meet No/Date:14lgl- Status:
ALC2/2018
441

INDUSTRIES(INDIA)   IALC2/2019
LTD. 1610.2019

IHQ File             lRLA File            Lic.No/Datc:0310825719 1Defcrred
1 101/81/050/00716/AM19/  :03/95/040/00916/AM19/  11812.2018       1
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Decision: The Committee considered the case as per agenda. Consultant (TEC-3) informed that
the applicant's reply dated 15.07.2019 is deficient as he has not provided details of thickness of
each coating. Therefore, the Committee decided to ask from the applicant to furnish the above
mentioned information.

The case stands deferred.

Status:

HQ File RLA File rlic.No/Date:03 10825812 ,Deferred

:01/81/050/00678lA[lgl :03l94lO4OlOO78glAMlgl 20.12.2018

45 Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on

18.07.2019 followed by reminder on 16.08.2019. However, no reply has been received yet.
'fherefore, the Committee decided to remind again the applicant for submitting the requisite
information.

The case stands deferred.

Case No.:40/12/81-

ALC2/2018

Case No.:41/12/81-

IALC2/2018

HQ File

Case No.:34/12/81-

AIJC2/2018

Parり Namc:HEENA
METAL PVT.LTD.

RLA File

Parサ Namc:ANGELS
ALUMINIUM
CORPORATION

Mcct No/Datc:14/81-   Status:

ALC2/2019
16.10.2019

Lic.No/Date:0310825822 1Defcrrcd

Mcct No/Datc:14/81-    IStatus:

ALC2/2019
16.10.2019

norms

PaJけ Namc:DISHA AUTO‐ Mcct No/Datc:14/81-
COMPONENTS PVT.LTD.IALC2/2019

116102019

:01/81/050/00679lAMl9l :0319410401004861AM191 20.12.2018
46 Decision: The Comminee considcred the case as per agenda and noted that a deficiency lefler

tseeking certain information as raised by MSME was sent to the applicant on 01.06.2019 followed
,by reminder on 18.07.2019. However, no reply has been received yet. Therefore, the Committee

decided to remind again the applicant for submitting the requisite information.

'The case stands deferred.

HQ File RLA File Lic.No/Date:0310825978 ,Deferred

,- :01/81/0501006121AM191 :031941040100819/AMl9/ 21.12.2018u' 
D..irior: The Committee considered the case as pcr agenda and notcd that the applicant's reply

has been refcrred to MSME on 16.10.2019 for examination of the case. Therefore, the Committee

decided to wait for comments.

The case stands deferred.

Case No.:6/13/81-

ALC2/2018

48 io rilさ

Party Name:ORICON    Mcct No/Datc:14/81-   Status:
ENTERPRISES LIMITED IALC2/2019

116.10.2019

RLA Filc ILic.No/Date:0310825990.Approved
:01/81/050/00714/ノ Mヽ19/   :03/95/040/00973/AM19/  127122018

Dccision: 「́ he(3omlllittee considcred the case as per agenda and dccidcd to flx the ad―
hoc
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as per written comments dated 16.10.2019 given by Consultant (TEC-3) as under:

RA concemed may take suitable consequential action accordingly.

Case No。 :37/2/81-

ALC2/2019

HQ Filc

Party Name: DIAMOND Meet No/Date:14181- Status:
ENGINEERING ALC2/2019

(CHENNAI)PVT LTD    16.102019

RLA Filc Lic.No/Date:04 1 0 I 65064 Approved

O, :0118110501011231 AM19l :041241040100217 lAMtgl 04.0 1 .20 1 9

Decision: The Commiftce considered the case as per agenda and decided to fix the ad-hoc
as per written comments given by DPIIT vide U.O. No.: P-47011l119/2019-TSW
26.09.20 19. (Copy enclosed)

RA concemed may take suitable consequential action accordingly.

Party Name: JAIN METAL rMeet No/Date:14181- Status:

ｎｏｒｍｓ
ｄａｔｅｄ

Case No。 :38/2/81-

ALC2/2019

HQ File

ROLLING MILLS

RLA Filc

ALC2/2019
16.10.2019

Lic.No/Date:041016507
:01/81/050/01124/AM19/   1o4/24/040/002197/AⅣ 119/  18

108.01.2019

Approved

Decision: The Comminee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments of MSME as under:

ITCHS
Code

Export Item Quantity
Ｓ‐
．
Ｎ。

ITCHS
Code

Import Item
Recommended
Ouantity

76071190

ALUMINIUM
FOIL(UPTO
020 MM
THICKNESS)
LACQUER
COATED
PRINTED

120.000

MT

1 76071190

ALUMINIUM
FOIL IN COIL
FORM UP TO
O.20 MM
THICKNESS
PLAIN

l.0lKgs/Kg
content in the
export product

う
ん 32151990

PRINTING INK
IN PIGMENT
FORM

As applied
upto l% of
FoB value

3 32089090

COATING
LAQUER/
VARNISH
LIOUID FORM

As applied
upto 0.8% of
FoB value

Export Item

Lead Ingots l.cad Contcnt Min
99.95y"
'l'o aocounl lor 1999000 Kgs.
Of lcad within thc lixport
Product.

85481020

Lcad Alloy‐ Lcad COntent‐

98%
′
Fo account for 196000 Kgs Of

lcad within thc Iixport Product.

Recommended

l. Average lead content in import item No. I is 58%.
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ITCHS
Codc Quantity

ITCHS
Code

lmport Item

78011000 2000MT

[,ead Battery
Waste as per
ISRI Code word
"Rains"

3997700M・ F

78019990 200 MT 28362010
Disodium
carbonate,
dense

4000K(〕



2. In case of import item at S.No. I :

(a) wastage is allowed @ 5.5o for export item at S.No. l,
(b) wastage is allowed @7% for export item at S.No.2

RA concemed may take suitable consequential action accordingly.

‐Casc No.:242/14/81-

ALC2/2018

.HQ Filc

Casc No.:47/14/81¨

ALC2/2019

HQ File

‐
Casc No.:289/14/81-

Al」C2/2018

HQ Filc

Casc No.:77/2/81-

Al」 C2/2019

54

HQ File

i01/81/050/O H 63/AM19/

LIMITED

RLA File

Paty Name:DEEP SUN
INDUSTRIES

IRLA File

i:31/83/040/00185/AM19/

16.10.2019            1

Lic No/Date:0710114437 1Deferrcd

Mcet No/Date:14/81-   IStatus:

ALC2/2019       1
16.10.2019            1

Lic.No/Date:3110067344:Defcrred

07.03.2019            1

Paty Namc:DEEP SUN   Meet No/Date:14/81-
INDUSTRIES         ALC2/2019

16.10.2019

RLA File Lic.No/Datc:3 110067282 1Deferred

Party Name: EFD
INDUCT10N PRIVATE   ALC2/2019

Status:

:01/81/050/00960/AM 19/ :311831040100145/AM 19/ I 5.01 .20 I 9

,, Decision: The Committee considered the case as per agenda and heard the representative of the r

applicanl during personal hearing. However, the representative could not explain the case before

Norms Committee. Hence, he sought another date. Therefore, the Committee decided to give,

another opportunity of personal hearing to the applicant to explain the case before Norms ,

Committec.

Case is deferred.

Mcct No/Date:14/81-   IStatus:

:01/81/050/0014slAM20l ':0712410401002461AM191 22.01.2019 
'

52 Decision: The Committee considered the case as per the agenda and noted that the hard copy of
,application has not yet been received from RA, Bangalore & the applicant. Therefore, the
Committee decided to request from RA, Bangalore and the applicant to fumish the hard copy of
application for examination of the case.

rCase is deferred.

Party Namc:R.R.KABEL IMcctNo/Datc:14/81-   Status:
ILIMITED           IALC2/2019        1
:              16.102019      1
1RLA Filc           Lic.No/Date:0310827010 1Dcfcrred

:01/81/050/010071AM191 :031951040101148/AM19/ 13.02.2019

53 Decision: The Committee considered the case as per agenda and noted that the applicant was

called for personal hearing to explain the case before Norms Committee. However, the applicant

sought another date. Therefore, the Committee decided to give last opportunity to the applicant for
personal hearing to explain the case before Norms Committee.

Case is deferred.

Page 17 of98 Meeting No.14/81-AIJC2/2019 dated 16.10.2019

Ｄｙ
Ｄ‐‐
Ｍ

sHo断F9見:摯

3脳脚 尋ビl



Decision: The Committee considered the case as per agenda and heard the representative of the

applicant during personal hearing. However, the representative could not explain the case before

Norms Committee. Hence, he sought another date. Therefore, the Committee decided to give

another opportunity of personal hearing to the applicant to explain the case before Norms

Committee.

Case is deferred.

ICase No.:80/2/81-
IALC2/2019

1HQ File

Case No.:15/2/81-

ALC2/2019

HQ Filc

L´ 1｀1)

RLA Filc

KIRKW00D PVT.
LIMITED

RLA Filc

Paty Namc:POWERCORE IMcctNo/Date:14/81-   Status:
INDUSTRIESINDIA PVT :ALC2/2019        1

11610.2019            1

Lic.No/Date:0710114653‐ Dcferred

:01/81/050/011661AM191 :0112410401002861AM191'13.03.2019

Decision: 'l-he Comrnittee considered the case as per agenda and decided to seck lrom the

55 applicant to furnish following information as per advice of Consultant (TEC-3):

1. Sl. No. 3,5 & 1l of the Standard Deficiency Format.
2. To provide clarification for why wastage claimed is 2% while quantity asked is as per 10%

wastage.
3. Copy of Advancc Authorization.

The case stands deferred.

Paty Name:SAHNEY   IMcet No/Datc:14/81 Status:

‐Case No.:9/3/81-
IAI」 C2/2019

57.HQ File

101/81/050/00029/ノ Mヽ20/

Decision:The Committec

Party Namc:ANGELS
ALUMINIUM
CORPORAT10N

RLA File

ALC2/2019
16.102019

Lic.No/Date:0310828245   Approved

Meet No/Date:14/81‐    Status:
ALC2/2019
16.102019

Lic.No/Date:0310828438 Approvcd

:01/81/050/00015/AM20/   :03/95/040/01373/AM19/  .09.042019

Decision: The ComΠ littee considered the casc as per agcnda and dccided to flx thc ad― hoc norms
as per writtcn commcnts dated 16.10.2019 given by Consultant(TEC-1)aS under:

Export Item Recommended

1.25 Kgs/Kg
content in the
export product

Note: The description of import item may be amended as "Glass Fibre Polyester Sheet of
Relevant Thickness".

RA concemed may take suitable consequential action accordingly.

:03/94/040/000221ヽ M20/   122.04.2019

considcred thc case as per agcnda and dccidcd to nx thc ad_hoc norms

Import Item

Electrical Insulators of
any Material Heater
Insulator Thickness
Range 1.00 mm to
120.00 mm Insulator
Material

Glass Fibre
Polyester
Sheet of
Relevant
Thickness
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ITCHS
Code Quantity

ITCHS
Code

85469090
40541540
KG 39219099



lal10Wing quantity of import itcms@1.01 Kgs/kg contcnt in thc cxport product as pcr wバ ■cn

lCOmmCnts dated 16.10 2019 given by Consultant(TEC-3).

IRA concerncd may takc suhablc conscqucnjal aclon accordingly.

,Case No.:4/5/81-       Parり Namc:TUBACEX   Mcct No/Datc:14/81-   Status:
IALC2/2019          PRAKASH INDIA      ALC2/2019
1                  ‐PRIVATE LIMITED     16.10.2019

1HQ Filc            lRLA File           Lic.No/Datc:0310828823 Dcfcrrcd

581914,1(9,9/0905,/AM29/  :0,(9,/040/0,101/AM20/  07.05.2019
1Decision: The Colnlnittcc considercd the case as per agenda and noted that a deflciency letter

sccking cenain information as raiscd by MoS was scnt to thc applicant on 01.10.2019.Howcvcr,

no reply has been rece市 ed yct.Hcnce,thc Commitce decidcd to wa■ for rcply ofthc applicant.

′
「 hc casc stands deferred.

:01/81/050/00054/All420l i0319510401001041AM201 09.05.2019

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms

aiapprovedforAANo.03l08l3248 dated12.05.20l7inMcctingNo. l1/81 dated30.01.2019on
,the recommendation of representative of MSME with the condition that the applicant only
rimports secondary sheets/coils and export consist of SS perforated strips with perforated
,Pattern No. SSPS/PI-O2 as under:

ICase No.:5/5/81-

IALC2/2019

1HQ Filc

ITCHS
Code

Case No.:6/5/81-

ALC2/2019

Patt Namc:PARAM
INDUSTRIES

RLA File

Quantity

Party Namc:PARAM
INDUSTRIES

Meet No/Date:14/81-   IStatus:

ALC2/2019
16.10.2019            1

Lic.No/Datei0310828883 Approvcd

Import Item

Stainless Steel
Secondary Sheet /
Coils Grade 304 /
410 I 201 I 409 I
430 of the same
thickness

Mcct No/Date:14/81-   Status:

ALC2/2019
16.102019

RA concemed may take suitable consequential action accordingly.

HQ File RLA File I-ic.No/Date:0310828886 Approved

69 :01/81/050/00055/AM20/ :031951040100100/AM20/ 09.0s.2019

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms

as approved for AA No. 03 10813248 dated 12.05.2017 in Meeting No. 1 l/8 I dated 30.01 .2019 on

the recommendation of representative of MSME with the condition that the applicant only

imports secondary sheets/coils and export consist of SS perforated strips with perforated

DireCtOr Cener

)ctOrate Cenei
叫
帥
帥

Export Item

2.55 kg/kg of
export product
after ll3'd
recovery

73182990

Stainless Steel
semi finished
perforated strips
Grade 304 I 410 I
201 I 409 I 430 (net
content of Stainless
Steel Sheet / Coils
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Codc

Recommended
Ouantitv

32.000

MT 72199090



Pattern No.SSPS/PI-02 as under:

RA concemed may take suitable consequential action accordingly.

ICasc No.:23/5/81-     Party Name:TOSHIBA    Meet No/Datei1 4/81-

IALC2/2019

HQ File

Status:

Approved

TRANSMISSION& IALC2/2019
DISTRIBUTION SYSTEMS 116.lo.2019

ItIン A File Lic.No/Dde:0910067550
|:01/81/050/00072/AM20/109/24/040/00548/AM19/   20.05.2019

I)ecisiOn: The COmlnittec cOnsidercd the case as per agenda and decidcd to flx the ad_hOc nOrms

as recommended by representative of DHI as under:

RA concemed may take suitable consequential action accordingly.

ITCHS
Code

Export Item Quanlサ ITCHS
Code

Import Item
Recommended

Quantitv

73182990

Stainlcss Stccl

scmi inished

pcrforatcd strips

Grade 304/410/
201/409/430

(net COntent of

Stainless Steel

Sheet/Coils

32.000 MT)

32.000

MT 72199090

Stainless Steel
Secondary Sheet /
Coils Grade 304 /
410 I 201 I 409 I
430 of the same
thickness

2.55 kg/kg of

export product

a■ cr 1/3rd

recovcry

ITCHS
Code

Export Item Quantity
Ｓ‐
．
Ｎ。

ITCHS
Codc

Import Item
Recommended
Ouantiw

85042100

500 KVA,
Thrcc Phase,

22 KV/415
V
Arnorphous
Transformcrs

(COpper
Wound)Oil
Cooled

40.000

Numbcr

1 72269930

Transformer Core
Alloy-Amorphous
Electrical Steel
Coils

1.035Kgs/Kg
content in the
export product

０
４ 74081190 Copper Wire Rods

1.01 Kgs/Kg
content in the
expoft product

27101960
Transformer Oil
Base Stock

1.10Kgs/Kg

contcnt in the

export produc

4 48103910
Electrical
Insulation Material
- Kraft Paper

l.05Kgs/Kg
content in the

85042100

250 KVA,
Threc Phasc,

22 KV/415
V
AInorphous

Transformers

(COppCr
Wound)oil
Cooled

60.000

Number

5 48089000 Press Boards
l.05Kgs/Kg
content in the
C uct

6 85049010
HV Plug― in―

Bushing Assembly

As per GN-4

with

accountability

clause

7 85049010
Oil Filling Plug
Gasket

As per GN-4  ‐
with

accountability

clause
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Decision: The Committee considered rhe case as per agenda and noted that a deficiency letler

seeking certain information as raised by DHI was sentto the applicant on 01.10.2019. However,

tno reply has been received yet. Hence, the Committee decided to wait for reply of the applicant.

,The case stands deferred.

sent to Consultant (TEC-3) on 15.10.2019 for examination of the case. Therefore, the

mittee decided to wait for comments.

case stands deferred.

躙脚8競 :澤『1轡

`61従
Ж t14β

l―   Pany Namc CHNA STEEL Mcd NoDacl″ 81 Statu絣
ICORPORATION INDIA   ALC2/2019               1
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621:01/81/050/00081/AM20/

tDecision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms

'as per written comments dated 16.10.2019 given by Consultant (TEC-3). (Copy enclosed).

,RA concemed may take suitable consequential action accordingly.

,Casc No.:32/5/81-

IALC2/2019

HQ Filc

Case No.:46/5/81-

ALC2/2019

Party Name:WELSPUN
ICORP LTD.

IRLA Filc

l:03/95/040/00119/AM20/

Meet No/Date:14/81-   Status:
IALC2/2019        1
‐16.10.2019

Lic No/Datc:0310829153 Approvcd

21.05.2019

ALC2/2019
16.10.2019

IMcet No/Date11 4/81- Status:Party Namci LEI´ I・WIND
SHRIRAM
IMANUFACTURING
IPRIVATE LIMITED

Party Namc:APAR      Mect No/Datc:14/81-   Status:
INDUSTRIES LIMITED   ALC2/2019

16.10.2019

| IHQ Filc            lRLA Filc           tic.No/Datc:3410045181 Defcrred
l l:01/81/050/00099/AM20/  1:34/24/040/00076/AM20/  03.06.2019

641b``iζ lon:Th8 ёommitte8 86nsidさ rcd thさ

`五

ζc as per thc agcnda and notcd thtt thc hard copy of
,appliCration has not yet bccn reccivcd from RA,Vadodara&thc applicallt.Thercfore,thc
l Comm■ tee dccided to rcquest from RA,Vadodara and thc applicant to ftlrnish thc hard copy of
l lppliCa● On for cxamination ofthe case.

ICase is dcfcrred.

Case No.:1/14/81-

ALC2/2019

Case No.:2/14/81-

ALC2/2019
Party Name:BELDEN
INDIA PVT.LTD

IMcct No/Date:14/81¨

ALC2/2019
‐16.10.2019

Status:



ICase No。 :3/14/81-

IALC2/2019

1HQ File

Case No.:lo/14/81-

ALC2/2019

HQ Filc

ICase No.:11/14/81¨

ALC2/2019

PRIVATE LIMITED 16.10.2019

Parヶ Name:DEWAN&
SONS

RLA File

IMcetNo/Datc:14/81-  lstatus:  |

1錯″鰍ず    |   |
ILic.No/Daiさ :'9ibbう34651Deferrcd l
104.06.2019     1    1

Status:

|た 6ヽわ饉8:j41664`i04もさ庭拝ca
106.062019            1

Status:

JQ tte   ttLAれ
 、M矧 1蹴出 す

動 赫 動
PCi配■|:01/81/050/001o2/AM20/  :34/24/040/00074ル

lliI善tiI[illTF聞
::lli籠1111111静 llblil:11:i翼i翼 :,摯:111霊III[よよ」I::1:|

.Thc casc stands deferred.

:01/81/050/001o1/AM20/ :29/24/040/00oo7/AM20/
67 Decision: The Committee considered the case

application has not yet been received from
rCommittee decided to request from concerned
rapplication for examination of the case.

rCase is deferred.

as per the agenda and noted that the hard copy of
concemed RA & the applicant. Therefore, the
RA and the applicant to iurnish the hard copy of

Party Name:APAR Meet No/Dare:14lgl_
INDUSTRIES LIMITED ALC2I2OI}

,16.10.2019
RLA File

::01/81/050/Oolo8/AM20/ 34/24/040Ю Oo66/AM20/
κ
υ Decision: The Comminee considered the case T.p.r-I: agenda and nored rhat the hard copy ofapplication has not yet been received from RA, vadod-ara & the applicant. Therefore, the

:r"J;',ffi [;':i:l[ffi:T,ff[y, Vadodara a,d ih;;pri"ant to iurnish the hard copy or

Case is deferred.

鶴躍 役 LξttITED 壼 窃

`ra14/81

116.10.2019
HQ File RLA File Lic.No/Date :3410045195 Deferred:01/81/050/00109/AM2o/ :34r24r040rooo6irAM2or,06.06.2019

69 Decision: The Commiflee consider"d th. .ur" T .per the "*"r0" and noted that the hard copy ofapplication has not yet been received from RA, vaaoa'a.a-a the applicant. Therefore, the

:r"#[ffi ff':x;l[J:#:T,ff].:i, vadodara a,a ir,. 
"ppri.ant 

to iurnish the hard copy of

'Case is deferred.

ICasc No.:6/14/81-

701ALC2/2019

‐HQ File

Party Name: pOLViae M""t"No/ijure:14/81_
INDIA LIMITED ALC2I2OI}

16.10.2019

Status:

Approved
RIンA File Lic.No/Datc:0310829452
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101/81/050/00104/AM20/ :03/95/040/00226/AM20/ 106.06.2019        ‐     ‐

IDecision:Thc Committec considcred thc casc as pcr agcnda and decidcd to nx the ad_hoc norms

lS pCr Writtcn comments dated 16.10.2019 givcn by Consultant(TEC-3)as under:         ‐

ITCHS
Code

Export Item Qualldty
Sl.

No.

ITCHS
Codc

Import Item
Recommended
Ouantitv

85446090

Aluminium
Alloy Cond.
Xlpo Insulated
Unarmoured
Cables 2000 V
(Various Sizes)
(Weight =
70.48 MT)

102135.000

Mctcr

1 76011010
Aluminium
Ingot

1.01 Kgs/Kg

content in thc

cxport product

つ
４ 39019090

Halogen Free
Fire Retardant

l.05Kgs/Kg
content in the
exporl product

44151000
Wooden Cable
Drum

As per
packing policy

Note: Weight of export product should be 70.48 M'l'.

RA concemed may take suitable consequential action accordingly.

Parり Namc:SEIKODENKI Mcct No/Date:14/81-  Status:
INDIA PRIVATE LIMITED ALC2/2019

16.10.2019

HQ File RLA File Lic.No/Date:0410165686 Deferred
:01/81/050/00105/AM20/ :0412410401000s61AM201 06.06.2019

71 ,Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Chennai & the applicant. Therefore, the
Committee decided to request from RA, Chennai and the applicant to furnish the hard copy of
application for examination of the case.

Casc No.:7/14/81-

‐ALC2/2019

Paty Namci VESTAS     Mcct No/Date:14/81-   Status:
WIND TECHNOLOGY   ALC2/2019
1NDIA PRIVATE LIMITED 16.10.2019

IHQ Filc             RLA File            Lic.No/Datc:0410165683 Defcrrcd
i01/81/050/00103/AM20/    :04/24/040/00043/AM20/    06.06.2019

1)ecision: The Committee considcrcd the case as per agenda and decided to seek from the

lappliCant to ftlrnish following information as pcr ad宙cc of Consultant(1｀EC-1)&rCprescntat市 e of
lDHI:

1.t 1 . Exact description of export product along with net weight.
t L 2. E,xact description of import item along with their specification & if chemical then

percentage of non-volatile matter.
3. Details of indigenous inputs with quantity & weight.
4. Calculations/details of wastage claimed for each import item with justification.
5. Material balance between import & export taking due consideration of wastage &

indigenous material.
6. Net weight of FRP material in export.
7 . Separate list of component & consumable in import items.
8. Sl. No. 5 of the Standard Deficiency Format.

'l'he case stands deferred.

Casc is deferred.

Casc No.:5/14/81-
‐ALC2/2019
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Parり Namc:APAR    IMcct No/Datc:14/81-
INDUSTRIES LIMITED  IALC2/2019

116.10.2019

IHQ Filc            lRLA File           Lic No/Datei3410045197 1Deferrcd
l 101/81/050/00112/AM20/ 134/24/040Ю0068/AM20/ 107.06.2019      1

173153titibi: 十五8 ёomlnittcc considcred thc casc as per the agcnda and notea that i五 きlliia 86py Of

l :appliCation has not yet becn receivcd from RA,Vadodara&the applicant.Therefore,thc
,COmmiiCe decided to request from RA,Vadodara and the applicant to ftlrnish tlle hard copy Of

lppHCa」On for examination ofthe case.

Casc is dcfcrred.

| ICase No.:12/14/81-     Par7 Name:APL APOLLO IMect No/Date:14/81-  Status:  |
| IALC2/2019          TuBES LIMITED      IALC2/2019        1      1
‐ ‐             ‐

             116.10.2019      1     1
‐  IHQ File             lRLA Filc            Lic No/Datc:05104108391Deferrcd l
‐
  101/81/050/00110/AM20/   105/23/040/00103/AM20/   .07.06.2019
741bttitioil Thc c6mmltce c6hζ

iaerca the casc as per the agcnda and notcd that thc hard copy of

‐application has nOt yet been reccived from RA, Ne、 v Delhi & thc applicant. Thcreforc, the

‐  ICommittec decidcd tO requcst from RA,New Delhi and the applicant to fumish thc hard cOpy of
l lppliCation fOr examination ofthc casc.

iCasc is defcrred.

‐Case No。 :14/14/81-

ALC2/2019

Case No.:13/14/81-

ALC2/2019

ICase No.:8/14/81-

IALC2/2019

Pany Name:DIACH
CHEMICALS&
PIGMENTS PRIVATE
ILIMITED

IMcct No/Datc:14/81-   status:

ALC2/2019
16.10.2019

Status:

%臀]Ⅲ響llγttY2γ お

'お

響甲9件呼%'|ギ郷irTTTI:すT
,Decision:The COmmittee considcred the casc as per the agcnda and noted that the hard cOpy of

lappliCation has not yet been receivcd from RA, Calcutta &thc applicant.Thercfore, the
Commitee decided tO requcst from RA,Calcutta and the applicant to fumish thc hard copy of

lappliCation for cxalninatiOn ofthe case.

iCase is deferred.

Party Namc: PREMIER Meet No/Date: l4lg l - Sratus:
INDUSTRIAL ALC2/2019

|                 ICORPORATION LIMITED 116.10.2019        1

1HQ File            lRLA File           titiヽ 6′b五お:ё」ib念 ,う4`ζ 158ferrさ a
76191(11イ9,0/09196/AM20/ IЮ 3/95/040Ю 0042/AM20/ 107.06.2019      ‐
IDecision:The Committee cOnsidercd thc casc as per the agenda and noted that the hard copy of

‐application has nOt yct been reccived from RA, Mumbai & thc applicant.ThcrefOre, the

lCOmmitee dccided tO rcquest from RA,Mumbal and the applicant to ftlmish thc hard copy of
●ppliCatiOn fOr examinatiOn ofthe case.
Case is deferred.
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:01/81/0s0/001011Al/,201 :0319510401009941A}i4191 07.06.20t9
77 Decision: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from RA, Murnbai & the applicant. Therefore, the

Committee decided to request from RA, Murnbai and the applicant to fumish the hard copy of
application for examination of the case.

,Case is deferred.

Casc No.:9/14/81-

ALC2/2019

HQ Filc

Casc No.:18/14/81-

ALC2/2019

HQ Filc

ICasc No.:15/14/81¨

AI」C2/2019

1HQ File

Party Namc:RAM
WIRES LIMITED

RLA File

RLA File

Party Namc:TECHNO
TRAK ENGINEERS

IRLA Filc

RATNA IMcctNo/Date:14/8卜   IStatus:
ALC2/2019         1
16.102019            

‐

1ンiC.No/Date:03 10829473 1Dcfcrred

Status:

Lic.No/Datc:0710H5029 1Approvcd

Mcct No/Datc:14/81-  Status:
ALC2/2019
16.10.2019            ‐

Lic.No/Datc:3H0067444 1Deferrcd

Patt Name:ARMOR   ‐Mcct No/Date:14/81-
PLAST LIMITED      ALC2/2019

16.10.2019

:01/81/050/00116/AM20/   :07/24/040/00059/AM20/   1006.2019              1

1)ecision: 
′
「 hc Comlllittec considcrcd thc casc as per agcnda and dccidcd to flx thc ad―

hoc norms

on repeat basis as approvcd for AA No.0710114425 datcd 18.01 2019 in Mccting No.12/81-

IALC2/2019 datcd 18.09.2019 as per written commcnts g市 en by Consultant(TEC-3)as underi

l. Grade & diameter of SS to match in import & export items'
2. 'Ihe word "Tubes" may be added in the description of the export item.

RA concemed may take suitabie consequential action accordingly.

:01/81/050/001 13/AM20/':3118310401000431AM201 10.06.2019

79 Decision: The Comminee considered the case as per thc agenda and noted thar the hard copy ot
application has not yet been received from RA, Pune & the applicant. Therefore, the Committee

decided to request from RA, Pune and the applicant to lurnish the hard copy of application for

examination of the case.

, ,Case is deferred.

ITCHS
Code

Export Item Quantity
ITCHS
Codc

Import
Item

Recommended
Ouantitv

73042200

Articles Made Of Stainless
Steel Tubes (Net Content of
Import item in Export
Product 2842.86 kes)

2842.860 73069090

17-7PH
Stainless

Stccl

Tubing

1.02Kgs/Kg
content in the

export product

Note:
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ICase No。 :16/14/81-

IALC2/2019

HQ File

Pany Nallle:POLYCAB
INDIA LIMITED

RLA File

IMeet No/Datc:14/8卜   IStatus:
IALC2/2019         1
116.10.2019            1

Lic.No/Date:0310829554‐ Approved
80 :01/81/050/00114/AM20/    :03/95/040/002401ヽ M20/   111.06.2019

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments dated 16.10.2019 given by Consultant (TEC-3). (Copy enclosed).

RA concemed may take suitable consequential action accordingly.

ICase No.:17/14/81-

IALC2/2019

HQ Filc

Case No。 :21/14/81¨

ALC2/2019

HQ File

Case is dcferrcd

Case No.:22/14/81-

ALC2/2019

Paty Namc:POLYCAB   IMeet No/Datc:14/81-
INDIA LIMITED      IALC2/2019

116.10.2019

Status:

Approved
81 :01/81/050/00115/AM20/   103/95/040/00233/AM20/   11.06.2019

Decision: The Comminee considered the case as per agenda and decided to fix the ad-hoc norms
rrS per written comments dated I 6. 1 0.201 9 given by Consultant (TEC-3). (Copy enclosed).

.RA concemed may take suitable consequential

RLA Filc Lic.No/Date:0310829556

IPatt Name:APAR    ,Meet No/Date:14/81-
lNDUSTRIES LIMITED  IALC2/2019

116.10.2019

RLA File Lic.No/Date:3410045203 Deferred

Status:

Status:

:01/81/050/001191AM20/   134/24/040/00086/AM20/   12.06.2019
82●
3titibil十五8 ёom“ i■88とも五ζiとき16a thも ぁζt as p8r the亀さぉ百五五a A6tca thtt th`五五rd 8。5,61

rapplication has not yet been received from RA, Vadodara & the applicant. Therefore, the
Committee decided to request from RA, Vadodara and the applicant to furnish the hard copy of
application for examination of the case.

Parサ Namc:APAR      Meet No/Э ate:14/81-
INDUSTRIES LIMITED   ALC2/2019

‐16.10.2019

HQ File RLA Filc Lic.No/Date:3410045204 1Defercd
:01/81/050/00t20tAM20t :3424t040t00085/AM20/,tZ.O6.ZOtg

83 Decision: The Cornminee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Vadodara & the applicant. Thereforg the
Committee decided to request from RA, Vadodara and the applicant to furnish the hard copy of
application for examination of the case.

Case is deferred.
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ICase No.:20/14/81¨

ALC2/2019

1HQ Filc

Paty Namc:JAIN FGL  IMcct No/Datel1 4/81-
METAL INDUSTRIES   ALC2/2019

16.10.2019

RLA Filc l.ic.NoiDatc:6610000030 Approvcd
:01/81/050/00118/AM20/   :66/24/040/00009/AM19/   12.06.2019

1Decision:The Colninittce considcrcd thc casc as pcr agenda and dccided to flx thc ad― hoc norms

laS pCr writen comments ofMSME as undcr:

Note:
l. Average lead content in cxport item is 997o.
2. Average lead content in import item is 407o.

RA concemed rnay takc suitable consequential action accordingly.

Status:

,:01/81/050/00111lAM20l :241241040100008/AM20/ 12.06.2019

85 Decision: The Committee considered the case as per the agenda and noted that the hard iopy ot
lapplication has not yet been received from RA, Rajkot & the applicant. Therefore, the Committee

decided to request from RA, Rajkot and the applicant to fumish the hard copy of application for
,examination of the case.

Case is deferred.

Casc No.:24ll4l8l- Party Name: KE,l Mcct No/Datc:14/81-     Status:

INDUSTRIES LIMITED  ALC2/2019

ICasc No.:19/14/81¨

AIノ (32/2019

IHQ Filc

Paty Name:RAJHANS
METALS PVT.LIMI 「́ ED

Meet No/Date:14/81-   lStatus:

ALC2/2019
16.10.2019           1

Lic.No/Date:2410042779‐ Deferred

16.10.2019             1

Lic.No/Date:0510410924 1Approved

IALC2/2019          1

1HQ File            l

IRLA File

RLA File

|:01/81/050/00122/AM20/ 1:05/23/040/00016/AM20/ 13.06.2019        1     1

86 1Decision:Thc Commitcc considcrcd the casc as pcr agcnda and dccidcd to■
x the ad― hoc normsl

lS pCr Writtcn comments datcd 16.10.2019 givcn by Consuhant(TEC-3)as underi         l

Sl.

No.

ITCHS
Codc

Import Item
Recommended Quantity

1 74031100 Copper Cathode
1.01Kgs,{(g content in the

export product

ITCHS
Code

Export Item Quantity
ITCHS
Codc

lmport
Item

Rccommendcd

74040012

Copper scrap covered by
ISRI code words Barely,
Berry and Brich/ copper wire
nodules scrap covered by
ISRI code words Clove,
cobra and Cocoa; Copper
Content < 99o/o (Average
lead content = 99"h\

285 MT 74040012

Copper
wire scrap
as per ISRI
code Druid
(Average
lead
content =
40Yo)

126.536}i4T
inclusive of
3o/owastage
after effecting
40olo recovery
from scrap
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う
４ 39019090

XLPE Compound /Crosslinkable
Polyethylene Compound Of Relevant
Grade

l.05Kgs/l(g content in the
export product

39041090 PVC Resin 1.05Kgs/Kg content in the
export Droduct

4 28258000 Antimony Trioxide l.O5Kgs,{(g content in the
export product

5 39019090 HDPE (High Density Polyethylene) 1.O5Kgs/Kg content in the
export product

6 72179099 Galvanised Stccl wirc/G.I.Wirc l.O2Kgs/Kg content in the
export product

7 78019930 Lead Allov l.02Kgs/I(g content in the
export product

76051100 Aluminium Wire Rod (Electrolytic Grade)
1.01 Kgs/Kg content in the
export product

9 74101100
Copper Tape (Electrolytic High
Conductivity Grade)

l.01Kgs/Kg content in the
export product

10 39199090
Semi Conductive Water Blocking Tape I
Water Blocking Tape

1.02 Sq. Mtr./Sq. Mtr. content
in the export product

68149090 Glass Mica'l'ape 1.02 Sq. Mtr./Sq. Mtr. content
in the export product

Note: The word "COPPER l'OIL' may be deleted from the O"scription of the irnpo.t item at
Sl. No.9.

RA concemed may take suitable consequential action accordingly.

Party Name:KEI Meet No/Date:l4181- Status:
INDUSTRIES LIMITED  IALC2/2019

116.10.2019

871:01/81/050/00123/AM20/ 1:05/23/040/00052/AM20/ 113.06.2019

Decision: The Comminee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments dated 16.10.2019 given by Consultant (TEC-3). (Copy enclosed).

RA concemed may take suitable consequenlial actfon accordingly.

Case No.:25/14/81-

AIJC2/2019

HQ Filc

Casc No。 :23/14/81…

ALC2/2019

HQ Filc

RLA File

Party Name:SAPA
EXTRUSION INDIA
PRIVATE LIMITED

RLA File

Lic.No/Datc:0510410925 Approved

IMcct No/Datc:14/81-   status:

IALC2/2019
116.10.2019

1Lic.No/Date:0710H5051 1Defc存

`a*t :01/8110s0100121/AM20l :071241040100064lAM2ol,t3.o6.2otg
Decision: The Committee considered the case as per agenda and noled that a copy of application
was sent to DPIIT on 14.10.20 19 for examination of the case. However, no comments have been
received yet. Hence, the committee decided to wait for comments.

The case stands deferred.
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ICase No.:29/14/81-

ALC2/2019

1HQ File

ICase No.:30/14/81-

:ALC2/2019

1HQ File

ICasc No.:28/14/81-

IALC2/2019

ICasc is dcfcrrcd.

ICasc No.:26/14/81-

IALC2/2019

1HQ File

PVT LTD

RLA File

PVT.LTD

RLA Filc

116.10.2019 :

Parサ Name:LM WIND   IMcct No/Date:14/81-  IStatus:
POWER BLADESINDIA  IALC2/2019        1

Lic.No/Dttc:34100452H IDcferred

.:01/81/050/001271AM201 :3412410401000921AM201 14.06.2019
89 Decision: The Committee considered the case as per thc agenda and noted that the hard copy ol

,application has not yet been received from RA, Vadodara & the applicant. Therefore, the

rCommittee decided to request from RA, Vadodara and the applicant to furnish the hard copy of
;application for examination of the case.

rCase is deferred.

Parり Namc:LM WIND   Mcct No/Datc:14/81-  Status:
POWER BLADESINDIA  IALC2/2019        1

:01/81/050/001281AM201 :3412410401000931AM201 14.06.2019
90 Decision: The Commiflee considered the case as per the agenda and notcd that the hard copy ol

,application has not yet been received from RA, Vadodara & the applicant. Therefore, the

lCommittee decided to request from RA, Vadodara and the applicant to furnish the hard copy of
application for examination of the case.

:Case is deferred.

Parfy Name: METALIC Meet No/Date:14l81- ,Status:
IMPRESS10NS ALC2/2019

|                (INDIA)PVT LTD      16.10.2019        1

1HQ File            lRLA File           tit.N6′ bitc165i64ibう43 ib8fci3a
l:01/81/050/001261AM20/    :05/24/040/00153/AM20/   114.06.2019            1

911b`titi6ni tthc ё6島m品88 86nζ iaきたa th`tise as pCr thc agenda and notcd that the hard copy of
l  lppliCation has not yct bcen rcccivcd from RA,Ncw Delhi&thc applicant.Thercforc,the

lCOmmittCe decidcd to rcqucst from RA,Ncw Delhi and the applicant to ftlmish the hard copy of

l appliCajon for cxamination ofthe casc

16.102019           1

Lic.No/Date:3410045212 1Deferrcd

Status:Party Namc:POLYCAB  Mcct No/Datc:14/8ト
INDIA LIMITED      IALC2/2019

116.10.2019

RLA Filc Lic.No/Date:0310829642  1Approvcd

101/81/050/00124/AM20/  103/95/040/00257/AM20/   1406.2019               1

1Decision:Thc Committee considcrcd thc casc as pcr agcnda and dccidcd to flx thc ad― hoc norlns
92 as pcr writcn commcnts datcd 16.10.2019 givcn by Consultant(TEC-3)as undCr:

Ｓｌ
．
Ｎ。

ITCHS
Codc

Import Item
Recommended Quantity

l 74031100 COPPER CATHODE
l.01Kgs/Kg content in the

exDort product
つ
４ 39011090 LD POLYETHYLENE(VISICO LE4423) l.05Kes/Ke content in the
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export product

38159000
CATALYST MASTER BATCH
(AMBICAT LE4476)

l.05Kgs/Kg content in the
export product

4 39041020 PVC RESIN(SUSPENS10N GRADE) 1.05Kgs/Kg content in the
export product

5 29173990 PVC PIνASTICIZER 1.05Kgs,4(g content in the
exoort product

6 76071991 ALUMINIUM FOIL 1.01Kgs/Kg content in the
export product

7 39206210 POLYES´ I｀13R FILM
l.02Kgs/Kg content in the
exDort product

8 72139190 STEEL WIRE ROD 1.02Kgs/Kg content in the
export product

9 79011100 ZINC INGOT 4% ofsteel to be salvanized
10 44151000 W00DEN CABLE DRUM As per packins policv

Note: Grade of steel to match in import & export items.

,RA concemed may take suitable consequential action accordingly.

:01/81/050/0012slAM20l :0319510401002491AM201 t4.06.2019
93 Decision: The Committee considercd the case as per the agenda and noted that the hard copy of

application has not yet been received from RA, Mumbai& the applicant. Therefore, the Committee
:decided to request from RA, Mumbai and the applicant to furnish the hard copy of application for
,examination of the case.

Case is deferred.

ICasc No.:27/14/81-

IALC2/2019

‐HQ Filc

Parサ Namc:TRINITY
PLAST

RLA File

IMcct No/Datc:14/81-   IStatus:
‐ALC2/2019       1
16.10.2019            1

Lic No/Datc:03 10829646 1Dcferred

Lic.No/Datc:0310829713 1Approved

116.10.2019            1

1Lic.No/Datc:0710H5066 1Deferred

ICase No。 :31/14/81-

IAI」C2/2019

1HQ File RLA File

LTD.

RLA Filc

Parり Namc:POLYCAB   IMeet No/Date:14/81-  Status:
INDIA LIMITED       IALC2/2019        1

116.10.2019            1

94‐ :01/81/050/00129/AM20/    :03/95/040/002611ヽ M20/   17.06.2019            1

1Decision:The Colnlnittee considcrcd the casc as pcr agenda and decidcd tO flx thc ad― hoc norms

laS pCr writtcn comments datcd 16.10 2019 given by Consultant(TEC-3).(Copy cnclosed).

IRA conccmcd may takc sulablc conscquen● 」 ac● on accordingly.

Casc No.:32/14/81¨

ALC2/2019

HQ File

Party Name: AEON
TELECTRONICS PVT.  IALC2/2019

1951:01/81/050/00130/AM20/    :07/24/040/00054/AM20/   118.062019            1

1)ecision: 
´
「
he COmnlittcc considered tlle casc as pcr agenda and dccidcd tO scck from thc

lappliCant tO ftlrnish fol10wing infOrma」 On as per advice ofCOnsuhant(TEC-1):

I . Exact description of export product along with catalogue & its end use.
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2. Catalogue of import item with specification.
3. Wastage at each stage of manufacturing.

The case stands deferred.

ICase No.:33/14ノ 81-

lALC2ノ 2019

1HQ Filc

Parサ Namc:DIAMOND  ,Mect No/Datc:14/81-  IStatus:
METAL SCREENS(P)LTD IALC2/2019        1

11610.2019           1

RLA File Lic.No/Date:6510000028 1Dcferred

:01/81/050/00131/AM20/  :65/24/040/00001/AM20/ 118.06.2019      1     1
96 153tisibi: 

十he ё。■mitt88 86Asid`|も d thc tiζさ五ζ pCr th`五蒼もha五 五五d notさ d iAat iAも お五ia`61ジ 811

1appliCa● on has not yct bccn rcce市 cd from Concemcd RA&the applicant.Thcrcforc,the

l COmmi■ee decided to request from Concerned RA and the applicant to ftlmish the hard copy of
l appliCation for examination ofthe case.

|  ICase is deferred.

971:01/81/050/00132/AM20/   103/95/040/00262/AM20/   118.06.2019            1

11)ecision:Thc Comnlittec considered thc casc as pcr agcnda and decided to flx the ad― hoc norms

laS pCr writtcn commcnts dated 16.10.2019 givcn by Consultant(TEC-3).(Copy Cnclosed).

RA conccmcd may take suhablc conscqucnual action accordingly.

Party Name: CHHAPERIA Meet No/Date: l4l81- Status:

ICasc No.:34/14/81¨

:ALC2ノ 2019

1HQ File

Casc No.:39/14ノ81-

ALC2/2019

1HQ Filc

ICase No.:35/14/81-

IALC2/2019

,HQ Filc

Party Name:POLYCAB
INDIA LIMITED

RLA Filc

INTERNATIONAL
COMPANY

Mcct No/Datei1 4/81-  iStatus:

IALC2/2019         1
116.102019

‐Lic.No/Datc:0310829759‐ Approved

ALC2/2019
16.10.2019

Lic.No/Datc:04101657401Dcfcrred l

RLA Filc Li`:ヽ。
'5農

8:6ウ lol136ウ

'158fc拝

さa

,, :01/81/050100137 I AM20l :01 12410401000661AM201 19.06.2019

Decision: The Committee considered the case as per agenda and noted that a copy of application I

was sent to DPIIT on 14.10.20 l9 for examination of the case. However, no comments have been:

received yet. Hence, the Committee decided to wait for comments.
:

The case stands deferred. l

Parfy Namc: DIAMOND Mcct No/Date: l4l81- Status:
ENGINEERING ALC2/2019       1
(CHENNAI)PVT LTD    16.10.2019
RLA Filc

:01/81/050/00133/AM20/ :0412410401000451AM201 19.06.2019

99 Decision: The Committee considered the case as per the agenda and noted that the hard copy ol
iapplication 

has not yet been received from RA, Chennai& the applicant. Therefore, the Committee,

decided to request from RA, Chennai and the applicant to furnish the hard copy of application for,
' ,examination of the case.
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Case No.:38/14/81-

AIJC2/2019

HQ Filc

IParty Name:APAR    IMcet No/Datc:14/81-
INDUSTRIES LIMITEID IALC2/2019

16.10.2019

RLA File Lic.No/Date:0310829806  Approved

Parけ Name:」AIN METAL IMcct No/Datc:14/81-
ROLLING MILLS,      IALC2/2019

116.10.2019

Status:

rStatus:

10

0

:01/81/050/00136ノ AM20/   :03/94/040/00214/AM20/  120.06.2019             1

Decision:The Committee considercd thc case as per agenda and decidcd to flx thc ad― hoc norms
as per written comments dated 16.10.2019g市 en by Consultant(TEC-3)as underi

Note: The words "lngotsAilire Rod/wire" may be added in the description of import item
at SIo No.2.

RLA File           lLic.No/Date:0410165741 1Deferrcd
:01/81/050/00l34lAM20l :041241040100013/AM20/ 20.06.2019

l0l Decision: The Committee considered the case as perthe agenda and noled that the hard copy of
application has not yet been received from RA, Chennai& the applicant. Therefore, the
Committee decided to request from RA, Chennai and the applicant to fumish the hard copy of
application for examination of the case.

Case is deferred.

Parり Namc:JAIN METAL IMcetNo/Datei1 4/81-  Status:

:ROLLING MILLS      IALC2/2019        1
1              116.10.2019       1
RLA File ILic.No/Date:0410165742 1Deferred

:01/81/050/00r35lAM20l :04l24l040t0o015tAM2O1 20.06.201s
102 D"cisior: The Commitl.ee considered the case as perthe agenda and noled that the hard copy of

application has not yet been received from RA, Chennai& the applicant. Therefore, the
Committee decided to request from RA, Chennai and the applicant to fumish the hard copy of
application for examination of the case.

∪dッ

Case No.:36ノ 14/81¨

:ALC2/2019

1HQ Filc

ICase No.:37/14/81-

ALC2/2019

HQ File

SI.

No.
ITCHS
Code

Import Item
Recommended

Quantity

1 74081190 COPPER WIRE ROD:8 MM DIA Net + 1% was

つ
４ 76011010

PRINIARY UNALLOYED ALLUMINIUM
Ingots/Wire Rod/Wire

Net + l% wastage

39011090 XLPE COMPOUND Net+2.5%
4 39042110 PVC RESIN Net+2.5%
5 72172010 G.I.Wire Nct+2%
6 29173400 DIISO NONYL PHTHALATE(D.IN.P.) Nct+2.5%
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103 :01/81/0s01001391AM201 :3412410401000731AM201 21.06.2019

Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to MoS on 15.10.2019 for examination of the case. Therefore, the Committee decided to
wait for comments.

l

rThe case stands defened.

Case No.:41/14/81-

ALC2/2019

HQ Filc

Case No.:40/14/81¨

AIノC2/2019

HQ Filc

Casc No.:44/14/81-

AI」C2/2019

HQ Filc

PVT.LTD

RLA Filc

Paty Namc:CHINA    IMcet No/Datc:14/81-
STEEL CORPORAT10N  ALC2/2019
1NDIA PRIVATE      16.10.2019
LIMITED           I

Status:

RLA FHc Lic.No/Datc:3410045223 Dcfcrrcd

Parり Namc:HONYLITE  IMcct No/Date:14/81-   Status:
PRIVATE LIMITED     IALC2/2019

116.10.2019

RLA Filc

Patt Namc:LM WIND IMcct No/Datc:14/81- Status:
POWER BLADESINDIA IALC2/2019

Lic.No/Date:0510411013 Dcfcrrcd

,OO 
:01/81/050/00138/AM20/ :0512310401001191AM201 21.06.2019

,Decision: The Committee considered the case as per agenda and noted that a copy of application

:was sent to MSME on 14.10.2019 for examination of the case. However, no comments have been
received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

16.10.2019

Lic.No/Datc:3410045227 Deferred

:01/81/050/001421AM201 :341241040/001041AillzU,24.06.2019
105 Decisior: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from RA, Vadodara& the applicant. Therefore, the

Committee decided to request from RA, Vadodara and the applicant to fumish the hard copy of
rapplication for examination of the case.

,Case is deferred.

Case No.:45/14/81-

IALC2/2019

HQ Filc

Paty Namc:LM WIND   Meet No/Datci1 4/81-   Status:
POWER BLADESINDIA ‐ALC2/2019
PVT.IンTD

RLA File

16.10.2019

Lic.No/Date:3410045228 Deferrcd

106:
:01/81/050/00l43lA}l420l :34124104010010s/AM20/ 24.06.2019

Decision: The Committee considered the case as per the agenda and noted that ihe hard copy of
application has not yet been received from RA, Vadodara& the applicant. Therefore, the

Committee decided to request from RA, Vadodara and the applicant to fumish the hard copy of
application for examination of the case.

Case is deferred.
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Case No.:42/14/81-     Parサ Name:TECHNO   IMeet Noノ Date:14/8卜   ,status:  :

1:F:Flli    「Υ,TG∵「:RS  I緒7盤F    I   I
‐HQ File            lRLA File           tic.No/Date:31100674551Deferred l
101/81/050/00140ハ M20/ :31/83/040/00046/AM20/ 124.06.2019      1     1

107158titibi: 
十五t c6轟mittee consiatred the case as per iA8五 蒼さha五 五五a ibita thit the A五 ,ど も61'6fl

applた江iOn has not yet been recc市 ed iom RA,Pune&the applicallt.Thercfore,the COmmitee

ま霜富λl躍暉盤ょ
RA,Pune ttd me ttplicantゎ h面 sh me hard copy of applic“Onお rl

1

lCasc is dcferrcd.

Case No.:43/14/81-

AIノC2/2019

HQ File

Party Name:POLYCAB  IMect No/Date:14/81-
INDIA LIMITED      ‐ALC2/2019

‐16.10.2019

Status:

Approved lRIンA File

Note:
1.

2.

RA concerned may take suitablc consequential action accordingly.

Lic No/Date:0310829914
Ю1/81/050/00141/AM20/ Ю3/95/040Ю 0283/AM20/ '5.06.2019
Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments dated 16.10.2019 given by consultant (TEC-3) as under:

10

8

The word "Foil" may be replaced with the word ,,Tape,, in the description of the
import item at Sl. No.6.
Grade of steel to match in import & export.

SI

No.
ITCHS
Code

Import Item Recommended Quantity

1 74031100 Copper Cathode I .01 Kgs/Kg content in the export
product

つ
４ 39011090 Ld Polyethylene (Visico Le 4423)

1.05Kgs,4(g content in the export
product

38159000
Catalyst Master Batch(Ambicat Le

4476)__
1.05Kgs,/I(g content in the export
product

4 39041020 Pvc Resin (Suspension Grade)
l.05Kgs/l(g content in the export
product

29173990 Pvc Plasticizer 1.O5Kgs/Kg content in the export
product

6 76071999 Aluminium'Iape I .01Kgs/Kg content in the export
product

7 72139190 Stecl Wire Rod l.O2Kgs/Kg content in the export
product

8 7901110o

…

1 4% ofsteel to be galvanised
9 44151000 Wooden Cable Drum As per packing policy

10 39206210 Polyester Film 1.O2KgsA(g content in the export

lrqdlqt
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Party Name:SHREE     Mcet No/Datc:14/81-   Status:
CABLES AND        IALC2/2019
1CONDUCTORS PVT.LTD.116.10.2019         1

IHQ File            lRLA File           Lic.No/Datei H 10028604 Dcferred l
:01/81/050/00150//AM20/   111/24/040/00004/AM20/   125.06.2019            1         1

1091b`tiζ
i。 1:iおさこ6島轟議

`さ

86Aζ idきたa th``基 t as perthc agcnda and noted that thc hard copy of
application has not yct becn rcceivcd from RA,Bhopal&the applicant.Thcrcfore,thc Comm轟 cc

dccided to rcquest from RA,Bhopal and thc applicant to fumish the hard copy ofapplication fol

lexanlination of thc case.

ICase is defcrred.

Case No.:52/14/81-

IALC2/2019

Case No.:46/14/81¨

ALC2/2019
Paty Namc:A… l FENCE  Mcct No/Datc:14/81-   Status:

PRODUCTS CO.PVT.LTD.ALC2/2019
16.10.2019

IHQ Filc            lRLA File           lLic.No/Date:0310829921‐ Deferred l

:01/81/050/00144/AM20/   :03/94/040/00237/AM20/   .26.06.2019                      1

11 0 1Decision:Thc Cornmittee considcrcd thc case as per thc agcnda and notcd that the hard copy ofl

applicttion has not yct bccn rccc市 cd fl・ om RA,Mumbai&thc applicant.Thcreforc,thc
‐Comlnittcc decidcd to rcquest froln RA, Mumbai and thc applicant to furnish thc hard copy of:

lppliCaiOn fOr examination ofthc case.

ICasc is defcrrcd.

‐Casc No。 :48/14/81-

‐AIノC2/2019

1HQ Filc

101/81/050/00146/AM20/

Casc No.:49/14/81-

Alメ32/2019

HQ Filc

:01/81/050/00147/AM20/

Party Namc:JANS
COPPER PVT LTD

Mect No/Date:14/81-  Status:
ALC2/2019       1
16.10.2019            1

RLA File             Lic.No/Date:0310829929
:03/94/040/01012 AM19/   26.062019

Party Namc:METALLOYS IMcct No/Date:14/81‐    Status:

RECYCLING LIMITED   AIンC2/2019        1
11610.2019           1

Lic.No/Datc:0310829944 1Defcrrcd

一
ｄ

一　
ｒ
一
Ｒ
一
Ｄｅ

'Decision: The Committee considered the case as per agenda and noted that a copy of application

was sent to DPIIT on 14.10.2019 for examination of the case. However, no comments have been

,received yet. Hence, the Committee decided to wait for comments.

,The case stands deferred.

112'De"ision: The Committee considered the case as per the agenda and noted that the hard copy of :

application has not yet been received from RA, Mumbai& the applicant. Therefore, the

tiommittee decided to request from RA, Mumbai and the applicant to furnish the hard copy of ,

lapplication for examination of the case'

Case is deferred. .

RLA File

:03/95/040/01292/AM19/   126.06.2019            1
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1:跡 5νOm481↓」j｀:分魔::::::晨鳥l,1譜究」まb4bおも力■̀

亮

井8a l

再1輔鮮熊椰等r

Casc No.:50/14/81-

ALC2/2019

ICasc is dcfcrrcd.

(3ase No.:51/14/81-

ALC2/2019

Parサ Namc:sIECHEM
TECHNOLOGIES
PRIVATE LIMITED

Mcet No/Date:14/81_   status:

ALC2/2019
1610.2019

Status:

‐
魃鞣 rttr品「

11419欝児:蕊:li誠↓:j ●A「ig     iど、3/Da僣 6ζ b4ib`§ btt188 1:0524/040Ю 0184/AM20/ '7.06.2019      1    1
1∝悪o歯
“
ё6■島巌も
需癬霞森蕊111霊:き熱霜鮨

:楡
纏霊|:壺 11‐was scnttO MoS On 15.10.201

、vait fOr cOmments.

The case stands dcfcrrcd.

| で1:も 6ヽ.遠′14/811   11■ Na轟
=Ё
Å6二十ЁЁL IЙさ∝No/D農まi4'恵 i: tiム :iζ :|  IALC2/2019          1NDIA COMPANY     :ALC27/2019

PRIVATE LIMITED   116.10.2019
1  1HQ Filc            RLA File           tit.No/Datc:0」

ib恵」b61恵 DettrrcdlH51:91/81//050/Oo151晨 M20/ :o3/94/040/Oo260/AM20/ lol.072019

1落革訃 l・身け鮮棚胤粋漱嬬躍聴雹漱鳳電指雷
=I  The casc stands dcfcrrcd.

1鑓胤ツ
Иお卜  憮3だ蹄批YCAB I最猟r酬 4//81-ドね蔽

|

‐                      116.10.2019           1        1
●Q Πb     tAnお    LとH610ν 8ν050Юo152かM2ν Ю3の5Ю40Юo29%AM2ν =0)出」αb」 ibな」664,■ぉぉrovcl
pecisim ne ё61nlnil“ co11曽

説鵠税T轟綿:l縄岬“
d“dわЯX tlle tta■。c mrmゞlaS pCr w河ien cOmments datcc                 TEC_3).(cOpy enc10sed).

11今 9919Cl19'平γl,ゃ ,uⅢ11,991,,9f,'り ,91i?1,9991,11ギγl              l
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Case No.:58ノ 14/81-

ALC2/2019

HQ Filc

Case No.:55/14ノ81-

AI」C2/2019

HQ Filc

Case No.:56/14/81-

AI」 C2/2019

HQ File

Case No.:57/14/81-

AIJC2/2019

HQ File

Patt Nalne:PATEL
TECHNOMATIONI
LTD

RLA File

Party Namc:RAJ METAL  Mcet No/Datc:14/8ト
INDUSTRIES        IALC2/2019

116.10.2019

Lic.No/Date:0210209298 1Dcferred

Paゥ Name:RAYCHEM  IMeet No/Date:14/81-  IStatus:
RPG PVT LTD.       ALC2/2019

116.10.2019            1

RLA File Lic.No/Datc:0310830050 1Dcfcrred

Meet No/Date:14/81-   Status:

PHARNIAPACK PVT LTD IALC2/2019
116.10.2019

Meet No/Drate:14/81-   Status:

PVT. ALC2/2019
16.10.2019

1Lic.No/Date:0310830065 1Deferrcd

Status:

RLA Filc

:01/81/050/001561AM201 :0212410401000541AM201 .03.07.2019

117 Decision: The Committee considered the case as per agenda and decided to seek from the

applicant to fumish following information as per advice of representative of MSME:

1. Percentage of lead content in import item.
2. Manufacturing process with stage wise wastage.

,The case stands deferred.

:01/81/050/001s3lAM20l :0319510401003131A.ll4201 03.07.2019
Il8 Decision: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from RA, Mumbai& the applicant. Therefore, the l

Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of
appiication for examination of the case.

Case is deferred.

Party Name:ACG

RLA File Lic.No/Date:0310830062 1Deferred

r:01/81/0501001541AM201 :0319410401002541AM201 04.07.2019
ll9 Decision: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from RA, Mumbai& the applicant. Therefore, the

Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of
application for examination of the case.

Case is deferred.

:01/81/050/00155/AM20/ :03l95l040l003ttlAl/r20l 04.07.2019

120 Decision: The Committee considered the case as per the agenda and noted that the hard copy oI
application has not yet been received from RA, Mumbai& the applicant. Therefore, the

Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of
application for examination of the case.

Case is deferred.

りy

Dl
JD
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Case No.:64/14/81-

ALC2/2019

HQ File

Case No.:59/14/81¨

ALC2/2019

HQ File

Paゥ Name:DYNAMIC  IMcct No/Datc:14/81-
CABLES PVT.LTD.    ‐ALC2/2019

‐16.10.2019

RLA Filc

Status:

Status:

Lic.No/Datc:1310049348‐ Defcrrcd
:01/81/050/001621AM201 :1312410401001561AM20t'05.07.2019

l2l Decision: The Committee considered the case as perthe agenda and noted that the hard copy of
application has not yet been received from RA, Jaipur& the applicant. Therefore, the Committee
decided to request from RA, Jaipur and the applicant to fumish the hard copy of application for
examination of the case.

Case is deferred.

つ
４
う
Ｚ

Parサ Name:JAIN FGL   IMeet No/Date:14/81-
METAL INDUSTRIES   IALC2/2019

116.10.2019

RLA Filc Lic No7/Date:0410165804 Defcrred
:01/81/050/00157/AM20/   :04/24/040/00026/AM20/   105.07.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Chennai& the applicant. Therefore, the
Committee decided to request from RA, Chennai and the applicant to fumish the hard copy of
application for examination of the case.

Case is deferred.

Case No.:62/14/81-

Alノ C2/2019

HQ File

Case No.:60/14/81-

ALC2/2019

HQ File

PVT.LTD

RLA File

Paty Namc:TATA
POWER SOI′ AR
SYSTEMS LTD.

RLA File

‐16.10.2019           1

1Lic.No/Date:3410045261 Approved
05.072019

Meet No/Datc:14/81-

ALC2つ019
16.10.2019

Lic.No/Date:0710115133

Parly Name: LM WIND Mcct No/Date:14/81-   Status:
POWER BLADESINDIA  ALC22019

123.:01/81/050/001601 Mヽ20/   134/24/040/00115/AM20/

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments dated 1 5. I 0.20 I 9 given by Consultant (TEC- I ). (Copy enclosed).

RA concerned may take suitable consequential action accordingly.

Status:

Deferred

124:01`'1/050/00158/AM20/  :07/24/040/00065/AM20/  05.072019
1)ecision:Thc cOmlnittcc cOnsidcred thc casc as per agcnda and noted that a copy of application‐

IWaS SCnt tO COnsuhant(TEC-3)on 15.10 2019 fOr examination of thc casc.ThercfOrc,the
Committee decided tO wait fOr cOmments.

The case stands deferred.
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6

ICase No。 :61ノ 14/81-     Party Namci VILAS    IMcct No/Datc:14/81-  Status:
IALC2/2019          TRANSCORE LTD     IALC2/2019        1

116.10.2019           1′                  |

IHQ Flle             RLA File            Lic.No/Date:3410045260 1Dcferred
:01/81/050/001591ヽ M20/   :34/24/040/00097/AM20/   10507.2019            1

125 1becisi6五 :Thc c6島

“

ittとき6。nsia8red the tiζ もas per thc agcnda and noted that the hard copy of
applicttion has not yct bccn rcccivcd from RA,Vadodara&the applicant.Thercfore,the

lComlnittee decided to request irom RA,Vadodara and the appHcant to ftlrllish thc hard copy of

lappliCation for examination ofthe case.

‐Case is dcfcrred.

ICasc No.:63/14/81-    Parり Namc:POlノ YCAB  Mcct No/Datc:14/81-   Status:

'ALC2/2019          1NDIA LIMITED      ALC2/2019         1‐1610.2019            1

1HQ Filc             RLA File           Lic.No/Date:0310830154 Approved
101/81/050/00161/AM20/  103/95/040/00324/AM20/  108.072019

1)ecislon:Thc Committcc considercd the case as per agenda and decided to flx the ad― hoc norms

laS pCr writtcn commcnts datcd 16.10.2019 given by Consuhant(TEC-3)as undCr:

Ｓ‐
．
Ｎ。

ITCHS
Codc

Import Item
Recommended Quantity

1 74031100 Copper Cathode l.0l Kss/Ks content n the export product
つ
４ 39041020 Pvc Resin (Suspension Grade) l.05Kes/Ke content n the export product

29173990 Pvc Plasticizer 1.05Kss/Ke content n the export product

4 39202090 Polyester Binder Tape 1.02Kss/Ks content n the export product

72139190 Steel Wire Rod 1.02Kes/Ke content n the export product

6 79011100 Zinc Ingot 4% ofsteel to be galvanised

'Note: Grade of steel to match in import & export.

,RA concerned may take suitable consequential action accordingly.

‐  ICase No.:65ノ 14/81-     Parサ Namc:DC AUTO   IMcct No/Datc:14/81-  Status:
1  lALC2/2019           PARTS PVT.LTD.     :ALC2/2019

116.10.2019            1

‐  IHQ Filc             RLA Filc            lLic.No/Datc:0710115147 1Deferrcd
‐   l:01/81/050/00163/AM20/   :07/24/040/00070/AM20/   10907.2019            1

127‐ Dtcisioi:Thc commilき さcon:ia8,ed thc casc tt per thc agcnda and noted that thc hard copy of

l  lppliCation has not yct bccn received from RA,Bangalore&the applicallt.Thereforc,the
l  lCOmmittcc dccidcd to request from RA,Bangalore and the applicant to furnish thc hard copy of

lppliCatiOn for examination ofthe casc

lCase is deferred.

ICasc No.:67/14/81-      Paty Name:KEI       IMect No/Datel14/81-   Status:
IALC2/2019          1NDUSTRIES LIMITED  IALC2/2019        ‐

116.10.2019           1
11281

1  1HQ Filc            RLA Filc           lLic.No/Datc:05104H214 1Dcfcrred
101/81/050/00165/AM20/   :05/23/040/00146/AM20/   10.07.2019            ‐
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Decision: The Committee considered the case as per agenda and noted that a copy of application
.was sent to Consultant (TEC-3) on 11.10.2019 for examination of the case. However, no
rcomments have been received yet. Hence, the Committee decided to wait for comments.

'The case stands deferred.

Case No.:66/14/81-

ALC2/2019

HQ File

129 Decisior: The Committee considered the
application has not yet been received
Committee decided to request from RA,
application for examination of the case.

:Cur" i, deferred.

PartyName:STANCORP MeetNo/Dare:14l81- Status:
ALC2/2019         ‐
16.10.2019           ‐

Lic No/Date:0310830212 DeferredRLA File
:01/81/050/00164/AM20/   :03/95/040/001287/AM20/   1007.2019

case as per the agenda and noted that the hard copy of
from RA, Mumbai& the applicant. Therefore, the

Mumbai and the applicant to furnish the hard copy of

Parry Name: GUJARAT Meet No/Date: l4l81- Status:

IHQ Filc            RLA File           Lic No/Date:3410045279 Dcferred
:01/81/050/001717AM20/   134/24/040/00094/AM20/    11.07.2019

1301bぉ
tiζ lon:Th6 ё6mmitteし 86nsidcred iAさ 6五ζc as pさ r iAさ agend五 五ia lotea that thさ hard 8。py 6F
lppliCation has not yct bccn recc市 ed from RA,Vadodara&the applicant Therefore,thc
Commi■ ce dccided to rcquest from RA,Vadodara and the applicant to fllmish the hard copy of

‐application for exanlination ofthe case

lCase is dcfcrred.

‐Casc No。 :73/14/81-

IALC2/2019

Case No.:68/14/81-

ALC2/2019

HQ File

INFRAPIPES
PVT.LIMITED

RLA File

Parw Namc:JINDAL SAW McctNo/Datc:14/81-
LIMITED           IALC2/2019

116.10.2019

ALC2/2019
16.10.2019

Lic.No/Date:05104H234 Deferred

Status:

:01/81/050/001661AM201 :05t23t040t0ot47tAM2O| |.Oi.2}tg
l3l Decision: The Committee considered the case as per the agenda and noted that the hard copy of

'application has not yet been received from RA, New Delhi& the applicant. Therefore, the
Committee decided to request from RA, New Delhi and the applicant to fumish the hard copy of
application for examination of the case.

.Case is deferred.

Case No.:71/14/81-

ALC2/2019

1321HQ File            lRLA Filc           Iン
iC● N8′bate:63108」 0'ラとDき庭拝さa

:01/81/050/00169/AM20/   :03/94/040/00296/AM20/    12.07.2019

1)ecision: Thc COInlllittce cOnsidcred thc casc as pcr the agcnda and noted that the hard cOpy of

lppliCation has not yct been reccivcd from RA,Mumbai&thc applicant.ThercfOre,tlle

UdyOC

Paty Name:BAOSTEEL  Mect No/Date:14/8卜    Status:
INDIA COMPANY     ALC2/2019
PRIVATE LIMITED     16.10.2019         ‐

V[
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rCommittee decided to request from RA, Mumbai and the applicant to furnish the hard copy of
application for examination of the case.

Case is deferred.

ICase No.:69/14/81-      Parり Name:POLYCAB   Meet No/Date:14/81-   Status:  |
Al」C2/2019          1NDIA LIMITED       ALC2/2019        1

■6.10.2019            1         1

HQ Filc            lRLA Filc           Lic.Noノ Date:0310830265 1Dcfcrrcd ‐

133Ю
1/11/0594001,7件

Y79イ  |193`?,(9194993,7/AM20/ 112.07.2019      1    1
1)ecision:The Comlnittee considcrcd thc casc as pcr agenda and notcd that a copy of applicationl

lwas sent to Consultant(TEC-3)on ll.10.2019 for examination of thc case.Howevcr,nol

commcnts have bccn rcccived yet Hencc,thc Committcc dccided to、 vait for comments.

IThe case stands deferred.

ICase No。 :70ノ 14/81-      Paty Name:POLYCAB   Meet No/Datc:14/81-   Status:  ‐
IALC2/2019          1NDIA LIMITED       IALC2/2019        1      1

‐16.10.2019           1        1

1HQ Filc             lRLA File            'Lic.No/Date:0310830269'Deferred l

134:014'1/059/00168/AY70/  :9319,(04999154/AM20/  112.072019       1
Decision:Thc Committce considered the casc as per agenda and noted that a copy ofapplicationl

was scnt to Consultant(TEC-3)on ll.10.2019 for examination of thc case Howevcr,nol

comments havc becn rcccivcd yct Hence,thc Commitcc decidcd to wait for commcnts.    |

IThe casc stands defcrred.                                                               :

ICase No.:72/14/81-     Parけ Name:         Mcct No/Date:14/81-  Status:  |
ALC2/2019          VOESTALPINE VAE VKN IALC2/2019        1
1                 1NDIA PRIVATE      ‐16.10.2019        1      1

1LIⅣIITED

IHQ Filc            lRLA Filc           lLic No/Date:05104H2421Defcrrcd l

135191イ

'149,9991η

ttY194 _|:9,471`?19P971?/AM20/ 112.07.2019      1    1
1Decision:The Committee considered the case as pcr the agenda and noted that the hard copy of

application has not yct been received from RA,New Dclhi&thc applicant.Therefore,thc l
Commitcc dccided to request from RA,New Delhi and the applicallt to ftlmish the hard copy ofl
lapplication for cxanlination ofthc casc.

Casc is deferrcd.

Case No.:74/14/81-     Parサ Name:DYNAMIC  IMcct No/Datc:14/81-   Status:  |
:ALC2/2019          FLOW PRODUCTS     IALC2/2019        1      1
‐                  IPVT.LTD.          ■6.10.2019         1       1

B6鵠説児::/0011:/1↓:j l鷺痣ililililⅢ   Ⅲ・`8わ農6b」 i6jjbj6Ⅲ 8亮鳥a:8/AM20/   15.07.2019            1         1

1Decision:Thc Commitee considcrcd the casc as pcr the agcnda and notcd that thc hard copy ofl

applicaion has nOt yet bccn received from RA,Mumbai&thc applicant.Thcrcfore,thcl
Committcc dccidcd to requcst from RA,Mumbai and thc applicant to furnish thc hard copy of
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application for examination of the case.

Case is deferred.

Party Namc:DISHA AUTO IMcct No/Datc:14/81-   Status:
COMPONENTS PVT LTD.IALC2/2019        ‐

1610.2019

IHQ File            RLA File           Lic.No/Date:0310830344 1Dcferred l
Ю1/81/050/00174/AM20/ ::03/94/040/00285晨 M20/ 116.07.2019     1    1
137b“

i`ibi:十 Ac ё8島hi186 66isd816a thさ ぁ

`さ

魔|`r tA8亀
`hdiふ

a h6tca thttt thc Attia 8。 py ofi

,ppliCation has not yet bccn reccived from RA,Mumbai&thc applicant.Thcrcfore,the
lCOmmittee decided to request from RA,Mumbai and the applicallt to ftlrnish thc hard copy of
lapplication for exanlination ofthe case

lCasc is defcrrcd.

Case No.:75/14/81-

ALC2/2019
Status:

Casc No.:76/14/81-

ALC2/2019

Case No。 :78/14/81¨

ALC2/2019

HQ File

HQ File            RLA File           Lic.Noノ Date:0310830319 Deferred
i01/81/050/00173/AM20/   :03/94/040/00219/AM20/   16.07.2019                      1

1381Deti:161:The 
ё8“mi■88 86Aζ iderきa tllも ぁ:と 共 ぉもi tiさ 亀さnai tta h8tさ a tlli thc llala t61y of‐

application has not yct bccn rcccived from RA,Mumbai&the applicant.Thercfore,thc
Committce dccided to requcst from RA,Mumbai and the applicant to furnish the hard copy of

lppliCatiOn for cxamina」 on ofthe casc.

Casc is dcfcrred.

Parり Name:KINECO   IMcet NoノDate:14/81-
KAMAN COMPOSITES―  IALC2/2019
1NDIA PVT LTD       16.10.2019

Party Name:WIELAND  IMcet No/Datc:14/81-
METALSINDIA PRIVATE IALC2/2019
LTD.              16.10.2019

RLA File

ICase No.:77/14/81-     Parサ Name:LM WIND   Mcct No/Date:14/81-
ALC2/2019         PowER BLADESINDIA IALC2/2019
1                  1PVT.LTD           16 10.2019
HQ File RLA File Lic.No/Dare:34100452g3 Deferred

139 
:01/81/0s0/001151AM201 :34t24t040tOot28tAM2O/ t7.O1.z}tg
Decision: The Comminee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Vadodara& the applicant. Therefore,-ther
Committee decided to request from RA, Vadodara and the applicant to fumish the hard copy of
application for examination of the case.
Case is deferred.

Status:

Status:

140 Lic.No/Datc:0710115188 1Deferred

|:01/81/050/00176/AM20/  :07'4/040/00086/AM20/  119.07.2019

1)ecision:Thc COmlnittec cOnsidercd the casc as pcr agenda and dccided to can thc appliCant on

personal hearing to explain the case as caned in other offline cases.

The cttc stands deferrcd.
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Paty Name:HORIZON   IMcet No/Date:14/81-
CHUTES PVT LTD     ‐ALC2/2019

116.10.2019

RLA File Lic.No/Date:3110067482 Deferred

141 
:01/81/0501001791 AM20l :3118310401000651 AM20/ 23.01.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Pune& the applicant. Therefore, the Committee
decided to request from RA, Pune and the applicant to fumish the hard copy of application for
examination of the case.

Case is deferred.

ICase No.:81/14/81-

ALC2/2019

HQ File

Case No.:79/14/81-

ALC2/2019

HQ File

Casc No。 :83/14/81¨

ALC2/2019

1HQ「 ile

Case No.:82/14/81¨

ALC2/2019

HQ File

Status:

:01/81/050/00177lAM20l :031951040100388/AM20/ 23.01.2019
142 De.ision: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from RA, Mumbai& the applicant. Therefore, the'
Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of
rapplication for examination of the case.

Case is deferred.

Pa躙りNamc:PREMIER  Mcct No/Date:14/81-  IStatus:
INDUSTRIAL         ALC2/2019
CORPORATION LIMITED 16.10.2019        1

RLA Filc            Lic.No/Date:0310830501 1Deferred

Pany Namc:RAJHANS   Meet No/1)ate:14/81-   Status:
METALS PVT.LIMITED  ALC2/2019         1

16.10.2019           1

RLA File Lic.No/Date:2410042826:Deferred i

:0 1 /8 1/050/00 I 8 I /AM20/ :2412410401000201 All20l 23 .07 .2019
143 Decision: 'l-he Committee considered the case as per the agcnda and noted that the hard copy of

application has not yet been received from RA, Rajkot& the applicant. Therefore, the Committee

decided to request from RA, Rajkot and the applicant to fumish the hard copy of application for 
'

examination of the case.

I

Case is deferred.

Parり Namci VINEY    . eet No/Date:14/8卜   Status:
CORPORATION LTD.  :ALC2/2019        1

16.10.2019           1

RLA File Lic No/Date:0510411328:Dcferred

,OO 
:011811050/00180/AM20/ :0512410401001821AM201 23.01.2019

Decision: The Committee considered the case as fer ttre agenda and noted that the hard copy of :

application has not yet been received from RA, New Delhi& the applicant. Therefore, the'

,Committee decided to request from RA, New Delhi and the applicant to fumish the hard copy of ,

application for examination of the case.

Case is deferred.

nv O
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ICase No.:80/14/81-

IALC2/2019

1HQ Filc

Casc is defcrrcd.

Case No.:84/14/81-

ALC2/2019

Pany Name:WORTHY  IMcct No/Date:14/81-
IENGINEERING       IALC2/2019

16.10.2019

IRLA Filc

Status:

Status:

Dcferrcd

Lic.No/Date:07101 15198 1Dcferrcd

:01/81/050/00118lAM20l :0712410401000921AM201 23.07.2019
145 Decision: The Committee considered the case as per the agenda and noted that the hard copy oI

rapplication has not yet been received from RA, Bangalore& the applicant. Therefore, the
'Committee decided to request from RA, Bangalore and the applicant to furnish the hard copy of
application for examination of the case.

146

Parり Namci WELSPUN  IMcct No/Datc:14/81-
ICORP LTD.         ‐ALC2/2019
1                       116.10.2019

HQ Filc            lRLA File           Lic.No7/Date:3410045309
:01/81/050/00182/AM20/   :34/24/040/00117/AM20/   124.07.2019

Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to Consultant (TEC-3) on 11.10.2019 for examination of the case. However, no
comments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

IHQ File            RLA File           Lic.No/Datc:03108305881Defcrred l
:01/81/050/00184/AM20/  :03/94/040/00326/AM20/  2507.2019

1471b`ぎ
ision:iie Comtti■ ce c6Aζ idcrcd iAc case as per the agenda and noted that the hard cOpy of
applicalon has not yet been rcce市cd from RA,Mumbai&thc applicant.Thcreforc,the
Conllnittee decided to request from RA,Mumbai and the applicant to furllish the hard copy of

lapplication ibr exanlination ofthe case.

Casc is dcferred.

Case No.:8`/14/81-

ALC2/2019

Case No。 :87/14/81-

ALC2/2019

HQ Filc

Mcct No/Datc:14/81-   Status:
PRECIS10N          IALC2/2019
ENGINEERING PVT LTD.16.10.2019

Paty Name:」 INDAL SAW ‐Mcct No/Datc:14/8ト
LIMITED            ALC2/2019

116.10.2019

Status:

RLA Filc Lic.No/Date:05104H348‐ Defcrred
:01/81/050/00185/AM20/ :05t23tO40toot62tAM2ot,ZS.O7.ZOtg

148 D"cision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, New Delhi& the applicant. Therefore, the
Committee decided to request from RA, New Delhi and the applicant to fumish the hard copy of
;application for examination of the case.

Case is deferred.
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Casc No.:85/14/81-

Al」C2/2019

1HQ File

Case No.:89/14/81-

ALC2/2019

HQ「 ile

ICase No.:90ノ 14/81-

ALC2/2019

HQ Filc

Par●7 Namc:POLYCAB
INDIA LIMITED

‐RLA Filc

‐Mcct No/Datc:14/81-   Status:  ‐
ALC2/2019
116.10.2019           1        1

‐Lic.No/Datc:031 0830685 1Defcrred

Paty NameIPOLYCAB  IMect No/Date:14/81-
INDIA Iン IMITED       ALC2/2019

1610.2019

RLA Filc Lic.No/Datc:0310830578‐ Deferrcd

Status:

,On 
:01/81/0s0/00l 83lAM20l :03195104010_0418/AM20/ 25.07.2019

Decision: The Committee considered the case as per agenda and noted that a copy of application
,was sent to Consultant (TEC-3) on 11.10.2019 for examination of the case. However, no

comments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Party Name:UNIVERSAL IMcet No/Datc:14/81-   Status:
FLEXIBLES PVT.LTD.  ALC2/2019         1

16.10.2019           1

RLA Filc Lic.No/Datc:0710115218‐ Dcfcrrcd

:01/81/050/001861AM201 :0712410401000901AM201 26.0'7.2019

150 Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Bangalore& the applicant. Therefore, the,

rCommittee decided to request from RA, Bangalore and the applicant to furnish the hard copy of
application for examination of the case.

Case is deflerred.

Casc No.:88/14/81-

ALC2/2019

HQ File

Parり Name:GRUNER   ,Mect No/Date:14/81¨   iStatus:
INDIA PRIVATE      IALC2/2019        1
LIMITED            16.10.2019         1

RLA Filc Lic.No/Datc:05104H387 1Deferrcd

:01/81/050/00187lAli420l :051231040100161/AM20/ 29.01.2019

l5l Decision: The Committee considered the case as per the agenda and noted that the hard copy of
,application has not yet been received from RA, New Delhi& the applicant. Therefore, the

Committee decided to request from RA, New Delhi and the applicant to fumish the hard copy of
application for examination of the case.

Case is deferred.

,r, :O1l8l/050/00188/AM20/ :03D510401004401AM201 30.01.2019

'Decision: The Committee considered the case as per agenda and noted that a copy of application ,

was sent to Consultant (TEC-3) on 11.10.2019 for examination of the case. However, no

comments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.
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f謎枷″A4劇
_‐
楓u設淵蝋LP控咄諸t14/81-Ⅲuζ

l責
Oriiも            良LA liiさ            Liti｀ 6′bitさ :3i1066ケ 48恵 ‐5`fcrr8a
lЮ 1/81Ю50/0019o/AM20/ i31/82/040/00035/AM20/ 131.07.2019      1防出品協
“
m品経eふ品ed the凛

ォli龍1需需1燻需彙鳴虫濡」lappliCatiOn has nOt yet bcen received frOnl時

|ま:聟礼鳳I署寵鷺よ
RA,Pune and tte apttamゎねmishぬc hard cOpy of ap山面On br

lCaSe is defcrrcd.

Case No.:91/14/81-

ALC2/2019

Case No.:93/14/81¨

ALC2/2019

ICase No.:95/14/81-

IALC2/2019

,HQ File

Parサ Name:ULTRA
ENGINEERS

IALLOYS PRIVATE
LIMITED

IRLA Filc

Mcct No/Datc:14/81-    status:

ALC2つ019
1610.2019           

‐

,ALC2/2019        1
116.10.2019

Lic.No/Datc:031083074」 bさ健存cd
01.08.2019

Paゥ N品さ116L,ёAЁ  IM8tiヽ 6わ五i8:i4た I:
INDIA LIMITED     IALC2/2019

11610.2019

Status:

HQ File RLA File Lic.No/Date:03 10g30723 Deferred
,ro :01/81/050/00 r B9rAM2or :03t95t040r00452rAw20r 'lt.ol .zotg

Decision: The committee considered the case_as per agenda and noted thal a copy of application
'was sent to Consultant (TEC-3) on 11.10.2019 for"examination of the case. However, nocomments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

IHQ File            ‐良LArilc           lici、 6/Datt:31i60674恵うD`fcrrca
1/AM20/ 131.072019

緋椰鮎隅幾蠍害脚
ICase is deferred

Party Name: METAL CARE Meet No/Dale:l4lgl_ Status:

156

:01/81/050/00193/AM20/
103/95/040/Oo400/AM20/

Case is defened.

Decision: The Committee considcred the case zs per the agenda and noted rhat the hard copy ofapplication has not yet been received from RA, vuriuaia the applicant. Therefore, the,committee decided to request from RA, Mumbai and the il;i;";; to furnish the hard copy ofapplication for examination of the case. 
grvrrva''[
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Paty Namc:RHJ TUBES  IMcct No/Date:14/81-
PRIVATE LIMITED     ALC2/2019

16.102019

HQ File RLA File Lic.No/Date:0310830734 Defened
.-- :01/8ll050l00t92lAM20l :0319510401004541AM201 01.08.2019t)/

'Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to DPIIT on 14.10.2019 for examination of the case. However, no comments have been
received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Pany Namc:BHARAT   IMcct No/Datc:14/81-   Status:
HEAVY ELECTRICALS  ALC2/2019         1
LIMITED             16.102019          1

HQ File RLA File Lic.No/Date:1 I 10028609 Deferred
:01/81/050/001951AM201 :111241040100005/AM20/ 02.08.2019

158 Decision: The Committee considered the case as per the agcnda and noted that the hard copy oI
application has not yet been received from RA, Bhopal& the applicant. Therefore, the Committee
decided to request from RA, Bhopal and the applicant to furnish the hard copy of application for
.examination of the case.

Case is deferred. I

Case No。 :94/14/81-

ALC2/2019

Casc No.:96/14ノ81-

ALC2/2019

Casc No.:100/14/81-

ALC2/2019

HQ File

:01/81/050/00198/AM20/

Status:

Status:

Case No.:97ノ 14/81‐

ALC2/2019

Parり Namc:APAR     Mect No/Datc:14/81-
INDUSTRIES LIMITED  ALC2/2019

1610.2019

HQ File RLA File Lic.No/Date:0310830785 Deferred
. -^ :01/81/050/00l94lAM20l :031941040/003421All4201 05.08.2019
159

Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to Consultant (TEC-3) on 11.10.2019 for examination of the case. However, no

comments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Paty Namc:BHARAT   Mcct No/Dratci1 4/81-   Status:
HEAVY ELECTRICALS  ALC2/2019         :
LIMITED            16.10.2019         1

RLA File           lLic.No/Date:1110028610 1Dcferred
:11/24/040/00006/AM20/   .05.08.2019            1

160 Decision: The Commiftee considered the case as per the agenda and noted that the hard copy ot
application has not yet been received from RA, Bhopal& the applicant. Therefore, the Committee

decided to request from RA, Bhopal and the applicant to fumish the hard copy of application for
examination of the case.

Case is deferred.
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Case No。 :98/14/81-

ALC2/2019

HQ File

Case No.:99/14/81¨

ALC2/2019

HQ Filc

Case No.:101/14/81-

ALC2/2019

‐Case No.:103/14/81-

ALC2/2019

Parサ Name:STERLITE  IMeet No/Date:14/8ト
POWER TRANSMISSION IALC2/2019
LIMITED            ■6.10.2019

Status:

l6l Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Mumbai& the applicant. Therefore, the
Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of
application for examination of the case.

Case is deferred.

IRLA Filc

:01/81/050/001961ヽ M20/   103/95/040/00264/AM20/
Lic.No/Date:03 10830802 1Defcrrcd

105.08.2019            1

Status:

:01/81/050/001971AM201 :03t95tO4OtOO04ltAM2OI 05.08.201 g
162 Decision: The Committee considered the case as per the agenda and noted that the hard copy o[

application has not yet been received from RA, Mumbai& the applicant. Therefore, the
Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of
application for examination of the case.

Case is deferred.

Paty Name:STERLITE   IMeet No/Date:14/8ト
POWER TRANSMISSION ALC2/2019
LIMITED             16.10.2019

RLA File Lic.No/Date:0310830803 Dcferrcd

Status:

Parb7 Name:PRECISION  Mcet No/Date:14/81-   status:
METAIンS            ALC2/2019

16.10.2019

HQ Filc            lRLA Filc
‐Lic.No/Date:0310830840‐ Defcrred

:01/81/050/00199ハ M20/ :03/95/040/00398/AM20/ o6.08.2019
163‐
Detisbni Thさ c8島milec c6Asidcお at五もぁζt as pcr thc agcidi tta n6ぉ d tAi the haiとしもぉ,6f
appHcation has not yet been received frolll RA, MumbaiZtt the applicant Thereforc, thc
‐Committee decided tO rcqucst from RA,Mumbai and the applicant tO furnish the hard copy of

‐application for exanlinatiOn ofthe casc.

Casc is defcrred.

Parヶ Namc:JAIN METAL McetNo/Datei1 4/81-
ROLLING MILLS      ALC2/2019

16102019

IHQ File            lRLA Filc           lLiti｀ 0/Datも :6416i65043 58fc拝

`a l

lЮ 1/81/050/00201/AM20/ Ю424/040/00201/AM19/ .07.08.2019      ‐    |64椰
職 簿1押鐵串鎌鮮鐵I驚椰 |

摯 中 彎 |
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RLA Filc Lic.No/Datc:05104H459‐ Dcfcrrcd

- -- :01/81/050/002001AM201 :0512310401001171 Aly420l 07.08.2019
165

Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to Consultant (TEC-3) on 11.10.20 19 for examination of the case. However, no
rcomments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Party Namei」 AIN FGL   Meet No/Datc:14/81-   Status:
METALINDUSTRIES   ALC2/2019

■610.2019            1

IHQ File             lRLA File
:01/81/050/00202/AM20/   104/24/040/00062/AM20/

Lic.No/Date:0410165947 1Deferrcd

08.08.2019

166 Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Chennai& the applicant. Therefore, the
rCommittee decided to request from RA, Chennai and the applicant to furnish the hard copy of
tapplication for examination of the case.

'Case is deferred.

Party Name: Meet No/Date:14/81-   Status:

CONSOLIDATED COIN  ALC2/2019
COMPANY PRIVATE   16 10.2019
LIMITED

RLA File Lic.No/Date:0510411489‐ Deferred

,U, :0118110501002051AM201 :0512310401001181A|l201 09.08.2019

,Decision: The Committee considered the case as per the agenda and noted that the hard copy of
:application has not yet been received from RA, New Delhi& the applicant. Therefore, the

,Committee decided to request from RA, New Delhi and the applicant to fumish the hard copy of
,application for examination of the case.

:Case is deferred.

Mcct No/Datc:14/81-   Status:

ICase No.:102/14/81¨

IALC2/2019

1HQ Filc

Case No.:104/14/81-

ALC2/2019

ICase No.:107/14/81-

IAlノC2/2019

1HQ File

ICase No.:105/14/81¨
IAl」C2/2019

Parlv Name: KEI
INDUSTRIES LIMITED  ALC2/2019

16.10.2019

Party Name: UKB
ELECTRONICS PRIVATE .ALC2/2019
LIMITED            ■6.10.2019

HQ File RLA File Lic.No/Date:0510411476 Defened

:01/81/05OlOO2O3lAM2O1 :0512410401002721Al/r201 09.08.2019

168 Dccision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, New Delhi& the applicant. Therefore, the

Committee decided to request from RA, New Delhi and the applicant to fumish the hard copy of 
'

application for examination of the case.

,Case is deferred.
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Case No.:106/14/81¨

IALC2/2019

‐
HQ Filc

ICase No。 :108/14/81-

ALC2/2019

‐Case is dcferrcd.

Case No.:109/14/81-

ALC2/2019

The cttc stands deferred

Case No.:110/14/81-

ALC2/2019

The case stands deferred.

Parり Namei VEDANTA  IMcet No/Date:14/81-
LIMITED            IALC2/2019

116.10.2019

RLA File Lic.No/Datc:0510411482

Pany Name:ANGELS   IMcet Noノ Date:14/81-   status:
IALC2,019
116.10.2019

Status:

Defened

Status:

IЮ 1/81/050/00204ハ M20/ :05/24/040Ю 0265/AM20/ 09.o82019
169 Decision: The Committce considered the case as per the agenda and noted that the hard copy of

application has not yet been received from RA, New Delhi& the applicant. Therefbre, the
rCommittee decided to request from RA, New Delhi and the applicant to fumish the hard copy of
application for examination of the case.

Case is deferred.

HQ File RLA File Lic.No/Dare:0310g30950 Deferred
:01/81/050/002061AM20t :o3t94to40to0392tAM2ot 13.08.2019

170 Decision: The Committee considered thc case as per the agenda and noted that the hard copy oIapplication has not yet been received from RA, vuriUaia the applicant. Therefore, the
Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of
application for examination of the case.

ALUMINIUM
CORPORAT10N

Pa■y Name:ARMOR
PLAST LIMITED

IMeet No/Date:14/81- lstatus:
:ALC2/2019       1
116.10.2019            1

Parり Name:BHARAT   IMcct No/Date:14/8i」
WIRE ROPES LIMITED  IALC2/2019

116.10.2019

HQ Fii  ~     良LA liも         Li61ヽ6,Date103ib§」6うとケ158拠 183~‐
17191(81夕

50499207件 M29/ .:0,イ
?4/91990368ハ M20/ 113.08.2019      1    1

D∝おbr The Comm耐ee cO船山edttecttew鷺「盤 i穏∬讐儒l驚y傲懇:γ籠‐was scnt to COnsuhant(TEC_3)on 15.10.2(

Commitce decided 10 watt for cOmmcnts.

HQ File RLA File Lic.No/Date:07t01 15293 Deferred
,r, :0118110-s0/002081AM20/ :07124/040t00111/AM2ot 16.08.2019

Decision: The Committee considered the case as per agenda and noted that a copy of applicationwas sent to Consultant (TEC-3) on 1l.1}.2olg foiexamination of the case, However, nocomments have been received yet. Hence, the Committee decided to wait for comments.
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Party Name:APAR     Mect No/Datc:14/81-   Status:
INDUSTRIES LIMITED  ALC2/2019       1

16.10.2019           1

HQ File RLA File Lic.No/Date:03 10831068 1Defcrred

|:01/81/050/00211/AM20/  1:03/94/040/00379/AM20/  ■9.08.2019         1

1731bも

`i:ibi:iA3 

ё6島hil188 861ζiagi3a tllざιttζ
`五

ζ

`も

riA`左 Lきhai and notcd that thc hard copy of

lapplication has not yct been received froln RA, Mumbaiイ % thc appHcant. Thercfore, the

lCommittec dccided to request from RA,Mumbai and the applicant to furnish the hard copy of

lppliCation for examination ofthc casc.

,Casc is deferred.

Case No。 :113/14/81‐

ALC2/2019

ICasc No.:111/14/81-

IALC2/2019

1HQ Filc

Case No.:112/14/81-

IALC2/2019

Case No.:115/14/81-

AI」C2/2019

Case is deferred.

Parり Namc:PARAM
INDUSTRIES

RLA Filc

Party Name:PARAM
INDUSTRIES

Meet No/Date:14/81-    IStatus:

ALC2/2019
16.10.2019           1

Lic.No/Datei0310831052 1Dcferrcd

Mect No/Date:14/81-   Status:

ALC2/2019
16.10.2019

141墨凝∫案:寛書1寮籍i笈:1嚇稚鮮脚鮮榊器:聾
|  lapplication for cxamination ofthe case.

1  lcasc is dcferrcd.

HQFilenl-apitel-ic.No/Date:03l0831055Deferred
:Ot)sttosOtOO2tOtAM2O: :03l95l040lOl511lAM20l 19.08.2019

175 De"ision: The Committee considered the case as per the agenda and noted that the hard copy of

application tu,,ot y"t been received from ia, Vtu,rUui& the applicant' Therefore, the

Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of

application for examination of the case'

Case is defierred.

Paty Namc:AIRNIASTER ,Mect No/Date:14/81-   Status:
TAPE INDUSTRIES     ALC2/2019        ‐

PRIVATEIン IMITED     16 10.2019        1

HQ File RLA File Lic.No/Date:0410165978 Defened

:Ot)StlOsOlOO2t3lAMIOl :041241040100086/AM20/ 20.08.2019

I 76 Decision: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from IiA, Chennai& the applicant' Therefore' the I

committee decided to request from RA, Chennai and the applicant to fumish the hard copy of

application for examination of the case'
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Case No。 :116/14/81-

ALC2/2019

ICase No.:114/14/81-

:ALC2/2019

Case No.:120/14/81-

IALC2/2019

,The case stands deferred.

Party Name:Mw
WIRETEC PRIVATE
LIMITED

IMcet No/Date:14/81-   status:
IALC2/2019       ‐

116.102019            1

116.10.2019

|五ゥ 品ヽ
`:AIA良

   ,M8etヽ0/Ditき :14た 1_
INDUSTRIES LIMITED  IALC2/2019

1                       116.10.2019

Status:

HQ File RLA File Lic.No/Date: 3410045379 Deferred:01t8U050t00214tAM20/ :34t24t04OtOO16UAM20t'zo.08.zo1g
177 Decision: The committee considered the case as per the ug.rau and noted that the hard copy of

'application has not yet been received from RA, vadoiara& the applicant. Therefore, the'committee 
decided to request from RA, vadodara'*o trr. .ppricant to fumish the hard copy ofapplication for examination of the case.

Case is deferred.

HQ File RLA File Lic.No/Dare:05 I04 t 1563 Det-erred,:01/81/050/00212rAM2or :05/24ro4or0o281rAM2or zo.og.zotg
178 Decision: The commiftee considered the.ur..3: per.rhe 

"r.rol and noted that rhe hard copy ofapplication has not yet been received from RA, New D"elhi & the applicant. Therefore, the,committee decided to request from RA, New Delhi .rJ r[. ,ipiicanr to iumish the hard copy of rapplication for examination of the case.

Case is deferred.

f霊胤 ″
И4創_憮

露 臨 ξ臨 霊D盟 漱 青
山″由―

1巖
蔽

|

1610.2019           1        ‐
HQ ttc      ttLA nお

  jl↓ ::/ 境驚 究 lCt4ibb45j8'5`fcrrさ
`

鮮熟耳鍾準I椰鮨鵬1‐
Case is deferred.

Paゥ Name:K」 V    IMさ tiヽ6ゎ it8:i4′を卜  Statiζ :ALLOYS CoNDUCToRS IALC2つ 019        ‐
IPVT.LTD.

HQ File RLA File Lic.No/Date:5010002551 Deferred
130,:01/arrcs)/oo2lsrAM2or :sotzqrciOtOll,6/AM2o/ 2r.o8.2otg

Decision: The Committee considercd the case as per agenda and noted that a copy olapplicationwas sent to DPIIT on i4' l o'2019 for examination'of thi ;;;. H"*"rer, no comments have beenreceived yet. Hence, the Committee deciJed to wait fo..o*r.rir.
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ICase No。 :117/14/81¨

IALC2/2019

HQ Filc

ICase No.:118/14/81¨
‐ALC2/2019

HQ Filc

‐Case No.:119/14/81-
:Al」C2/2019

‐HQ File

Case No.:122/14/81¨

ALC2/2019

HQ Filc

LIMITEI)

RLA Filc

PRAKASH INDIA
PRIVATE LIMITED

RLA File

16.10.2019

Lic.No/Datc:07101153 H Deferred

Status:

ALC2/2019
16.10.2019

Lic.No/Date:0310831123 Dcfcrred

Party Name:MJM FINE  Meet No/Date:14/81-  Status:
ENCLOSURES PRIVATE IALC2/2019

:01/81/050/002151AM201 :0112410401001161AM201 21.08.2019
l8l Decision: The Commiflee considered the case as per the agenda and noted that the hard copy of

rapplication has not yet been received from RA, Bangalore& the applicant. Therefore, the
Committee decided to request from RA, Bangalore and the applicant to furnish the hard copy of
application for examination of the case.

Case is deferred.

Parサ Name:TECIINO   IMeet No/Date:14/81-
COAT SYSTEMS(INDIA)IALC2/2019

116.10.2019

RLA File Lic.No/Date:0810146018‐ Deferred

:01/81/050/002161AM201 :0812410401001621AM201,21.08.2019
182 Decision: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from RA, Ahmedabad& the applicant. Therefore, the
Committee decided to request from RA, Ahemdabad and the applicant to furnish the hard copy of l

.application for examination of the case.

Case is deferred.

Party Name: TUBACEX :Meet No/Date:14181- Siatus:

:01/81/050/002171AM201 :031951040100480/AM20/ 21.08.2019
183 Decision: The Committee considered the case as per the agenda and noted that the hard copy of

:application has not yet been received from RA, Mumbai& the applicant. Therefore, the

rCommittee decided to request from RA, Mumbai and the applicant to furnish the hard copy of l

,application for examination of the case.

Case is deferred.

ILIMITED

IRLA Filc

Party Namei STERLITE   IMcct No/Date:14/81-   Status:
POWER TRANSMISS10N IALC2/2019

1610.2019

Lic.No/Datc:0310831209 Dcfcrred

:01/81/050/002201AM201 :0319510401003891AM201 23.08.2019
184 Decision: The Commiflee considered the casc as per the agenda and noted that the hard copy of

application has not yet been received from RA, Mumbai& the applicant. Therefore, the

Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of
'application for examination of the case.

Case is deferred.
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Mcct No/Datc:14/81-   IStatus:

ALC2/2019
16.10.2019

HQ File RLA File Lic.No/Date:0310831229 Deferred

,rr :01/81/0s0/002211AM201 :0319510401005201AM20t 26.08.2019

Decision: The Committee considered the case as peragenda and noted that a copy olapplication
:woS S€flt to Consultant (TEC-3) on 11.10.2019 for examination of the case. However, no
comments have been received yet. Hence, the Committee decided to wait for comments.

,The case stands deferred.

Parサ Name:WAAREE   IMect No/Date:14/8ト
ENERGIES LTD.      IALC2/2019

116.10.2019

IHQ File            RLA Filc           Lic.No/Datc:5210043 159 Dcferred
l:01/81/050/00223/AM20/  :52/24/040/00027/AM20/ 126.08.2019      1
1861b`ともbl:Theむ。mmttcc 86A:轟 eia“eぁsc ttζ

``r iAさ

aLcha五 五a五6tea thtt thも hard c86,6F
application has not yet bccn rcccived from RA,Surat&thc applicant.Thercforc,thc COmmittee

ldCCided to request from RA,Surat and thc applicant to fllmish th9 hard copy of application for
lexaminttion ofthc casc.

ICasc is defcrrcd

ICase No。 :123/14/81-

IALC2/2019
Pa●y Namc:POLYCAB
INDIA LIMITED

ICase No.:125/14/81-

IALC2/2019

ICase No。 :124/14/81-

IALC2/2019

1HQ Filc

‐Case No。 :128/14/81¨
IALC2/2019

‐HQ Filc

Parけ Name:GOEL
STEELS

RLA File

Mect No/Date:14/81-   Status:

ALC2/2019
1610.2019

Lic.No/Date:0510411644‐ Dcfcrred

Status:

Status:

,r, :0 1/-8 1/0501002221 AM20l :05123t040t00201 I AMzOt zi .08.2019

Decision: The Comminee considered the case as per agenda and noted thar a copy of application
was sent to Consultant (TEC-3) on 15.10.2019 for examination of the case. Therefore, the
,Committee decided to wait for comments.

'The case stands deferred.

‐
島゙ 轟ヽ8i biAM6｀ 5 1M8と 6ヽ/Dtttc:i4た i:
IENGINEERING       IALC2/2019

(CHENNAI)PVT LTD   116.10.2019

RLA File Lic.No/Date:0410166025 Defcrred

|:01/81/050/00226/AM20/  :04/24/040Ю 0085/AM20/  12808.2019
188 1etiζお1:Thも ё6“

“

轟さe861ζ ia81ed iAさ
`畠`丞
“

,iAさ 亀
`ndi aha A8iさ

a thatthe Attia cobジ 8f
lapplicaiOn has nOt yet been rcceivcd from RA, Chcnnai& the applicant.Thereforc, thc

lCOmlnittee decidcd tO requcst from RA,Chcnnai and thc applicant to fumish the hard copy of

lppliCation fOr examinatiOn ofthc casc.

lCase is deferred.
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Case No.:126/14/81-

IALC2/2019

HQ Filc

ICase No.:127/14/81¨

IALC2/2019

1HQ File

Case No.:129/14/81-

AlJC2/2019

Case No.:130/14/81-

IAl」C2/2019

HQ Filc

INDIA COMPANY
PRIVATE LIMITED

RLA File

ALC2/2019         1
16.10.2019

Lic.No/Date:0310831321 1Deferred

Party Nalllc:GANGES   Mcct No/Datc:14/81-
INTERNATIONAIンE(P)  ALC2/2019
LTD.,               16.10.2019

Status:

RLA Filc Lic No/Date:0410166014 Dcferrcd

:01/81/050/002241AM201 :041241040100090/AM20/ 28.08.2019
189 Decision: The Committee considered the case as per the agenda and noted that the hard copy oI

,application has not yet been received from RA, Chennai& the applicant. Therefore, the
Committee decided to request from RA, Chennai and the applicant to fumish the hard copy of
application for examination of the case.

Case is deferred.

Parり Name:JINDAL SAW‐ Mcct No/Datc:14/81-  Status:
LIMITED            ALC2/2019         ‐

16.10.2019            ‐

RLA Filc Lic.No/Datc:0510411659 1Dcfcrrcd
l:01/81/050/002251AM201 :0512310401002061AM201'28.08.20r9

190 De.ision: The Commiftee considered the case as per the agenda and noted that the hard copy of
,application has not yet been received from RA, New Delhi& the applicant. Therefore, the

,Committee decided to request from RA, New Delhi and the applicant to fumish the hard copy of
'application for examination of the case.

,Cur. i, deferred.

Paty Name:POLYCAB   IMeet No/Date:14/81-   Status:
INDIA LIMITED      ALC2/2019

16.10.2019            1

HQ File RLA File Lic.No/Date:0310831311 Deferred

,r, 
r:01/81/0501002271AM201 :0319510401005481AM201 29.08.2019

rDecision: The Committee considered the case as per agenda and noted that a copy of application
was sent to Consultant (TEC-3) on 11.10.2019 for examination of the case. However, no
commcnts have been received yet. Hence. the Committee decided to wait for comments.

The case stands deferred.

19211911,1/0'9/09778/今 Y29ィ   19,/?チイ919(901,3/AM20/  30.08.2019       1
Decision:Thc Comlnittce considcred thc casc as pcr agenda and noted that a copy of application

lwas scntto MoS on 15.10.2019 for cxamination ofthe casc.Thcrefore,the Committee decided to

wait for comments.

The case stands deferred.
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Paty Name:ICON POWER IMeetNo/Datc:14/81-   Status:
SOLUT10NS PRIVATE   ALC2/2019
LIMITED             ■6.10.2019          1

HQ File RLA File Lic.No/Dare:05 I04l 17 t3 Deferred
:01/81/050/002291AM201 :0512310401002141All201 02.09.2019

193 Decision: The Committee considered the case as perthe agenda and noted that the hard copy ol
application has not yet been received from RA, New Delhi& the applicant. Therefore, the'
,Committee decided to request from RA, New Delhi and the applicant to furnish the hard copy of ,

application for examination of the case.

Case is deferred.

‐Case No.:131/14/81-

ALC2/2019

ICasc No.:132/14/81-

‐ALC2/2019

HQ File

101/81/050/00230/AM20/

Case No.:134/14/81-

ALC2/2019

ICase No.:135/14/81-

IA1/C2/2019

Paty Name:JAIN FGL   Mcct No/Datei1 4/81-
METALINDUSTRIES   ‐ALC2/2019

16.102019

RLA File           lLic.No/Datc:0510411714 Dcferred
i05/23/040/00546/AM19/   

｀
02.09.2019

Status:

Status:

194 Decisior: The Committee considered the case as perthe agenda and noted that the hard copy of
application has not yet been received from RA, New Delhi& the applicant. Therefore, the
Committee decided to request from RA, New Delhi and the applicant to fumish the hard copy of
application for examination of the case.

rCase is deferred.

Paty Name:NUEVOSOL .Meet No/Date:14/81-   Status:
ENERGY PVT LTD     ALC2/2019

16.10.2019

IHQ File            ‐RLA Filc           Lic No/Date:09100679621Deferred l
:01/81/050/00232/AM20/   :09/24/040/00257/AM20/   .03.09.2019                      1

1951b`tiζ
i61:十 Aも ёも轟二lueど

`8A:idき

たとtllt`五te as pci tiき よLさhaa ila h6ted ihatthc Aard 6。py of

lappliCation has nOt yct been rcceivcd,om RA,Hydcrabad&the applicant.Thereforc,the
Commi■ ee decided to rcquest iom RA,Hyderabad and thc applicant to fumish the hard copy ofl
application for examination ofthc casc.

ICasc is dcfcrrcd.

Party Name:NUEVOSOL  Mect No/Date:14/81-
ENERGY PVT LTD     IALC2/2019

116.10.2019

HQ File             lRLA File            Lic.No/Date:0910067963 Defcrrcd
:01/81/050/00233/AM20/   109/24/040/00256/AM20/   10309.2019            1

196 Decision: The Committee considered the case as per the agenda and noted that the hard copy
application has not yet been received from RA, Hyderabad& the applicant. Thereforq l
rCommittee decided to request from RA, Hyderabad and the applicant to fumish the hard copy
,application for examination of the case.

Case is deferred.
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:01/81/050/00231/AM20/   :04/24/040/00095/AM20/

197 Decision: The Comminee considered the case as per the agenda and noted that the hard copy oI
application has not yet been received from RA, Chennai& the applicant. Therefore, the
Committee decided to request from RA, Chennai and the applicant to fumish the hard copy of
application for examination of the case.

Case is deferred.

ICase No.:133/14/81-

IALC2/2019

1HQ Filc

Case No.:137/14/81-

ALC2/2019

HQ Filc

Paty Namc:PONDY
10XIDES AND
ICHEMICALS LIMITED

RLA Filc

Party Namc:JINDAL
INDIA LIMITED

LA Filc

IMeet No/Datc:14/81-   IStatus:

:ALC2/2019        1
116.10.2019           1

1Lic.No/Date:0410166041 1Deferred

103.09.2019            1

Mcct No/Dtte:14/81-  Status:
‐
ALC2/2019         1
1610.2019            1

Lic.No/Date:0210209422 1Defcrcd
106.09.2019            1

Status:

Status:

r:01/81/050/002351AM201 :02124/040100089/AM20/
198

Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to DPIIT on 14.10.2019 for examination of the case. However, no comments have been
received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

RLA Filc Lic.No/Datc:0510411774 1Defcrrcd
:01/81/050/002361AM201 :051231040t0022UAl/r2)t,06.09.2019

199 D"cisior: 'fhe Committee considered the case as perthe agenda and noted that the hard copy of
application has not yet been received from RA, New Delhi& the applicant. Therefore, the
Committee decided to request from RA, New Delhi and the applicant to fumish the hard copy of r

application for examination of the case.

Case is deferred.

Case No.:138/14/81-
‐ALC2/2019

1HQ Filc

ICase No.:136/14/81-

IALC2/2019

1HQ Filc

Party Name:JINDAL SAW IMeetNo/Date:14/81-
LIMITED            IALC2,019

116.10.2019

Party Namc:POLYCAB   IMcct No/Datc:14/81-
lNDIA LIMITED      IALC2/2019

16.10.2019

RLA Filc Lic.No/Date:0310831395 1Deferred
:01/81/050/002341AM201 :031951040100556tAM20t 06.09.2019

200 Decision: The Comminee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Mumbai& the applicant. Therefore, the
:Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of
,application for examination of the case.

Case is deferred.
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:0 1/8 1 /050/00237 lAM20l :01 1241040100 I 08iAM20l ,09.09.2019
201 Decision: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from RA, Bangalore& the applicant. Therefore, the
Committee decided to request from RA, Bangalore and the applicant to furnish the hard copy of
application for examination of the case.

Case is deferred.

Parけ Name:WELSPUN  IMect No/Date:14/81-
CORP LTD.         IALC2/2019

116.10.2019

RLA Filc Lic.No/Datc:3410045427 Dcferred

,0, :01181 10501002381AM201 :341241040t00166t AM2OI og .Og .20t9
Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to Consultant (TEC-3) on 11.10.2019 for examination of the case. Howevsr, no,
comments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Patt Name:APAR    IMcct No/Date:14/81-
INDUSTRIES LIMITED  IALC2/2019

116.10.2019

HQ File RLA File :Lic.No/Date:0310831497 Deferred

,0, :0118110501002391AM201 :0319410401004501AM201 12.09.2019

Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to Consultant (TEC-3) on 11.10.20 19 for examination of the case. However, no
comments have been rcceived yet. Hence, the Committee decided to wait for comments.

Parり NameiFCI OEN   ,Mcct Noノ Date:14/81-
CONNECTORS LIMITED IALC2/2019

116.10.2019

RLA File Lic.No/Datc:0710115430 1Dcferrcd

:01/81/050/0024llAM20l :0112410401001301AM201 :13.09.2019
204 Decision: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from RA, Bangalore& the applicant. Therefore, the
Committee decided to request from RA, Bangalore and the applicant to furnish the hard copy of
application for examination of the case.

C3se is deferred.

Case No.:139/14/81-

ALC2/2019

1HQ File

Case No.:140/14/81-

ALC2/2019

HQ File

Case No.:141/14/81-

ALC2/2019

Thc case stands dcfcrred.

‐Case No.:143/14/81-

ALC2/2019

HQ Filc

Parサ Name:TATA
POWER SOLAR
SYSTEMS LTD.

RLA File

IMcet No/Date:14/8卜   Status:
IALC2/2019        ‐
‐16.10.2019            ‐

ILic.No/Datc:0710115408‐ Deferred

Status:

Status:

Status:
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Case No。 :142/14/81-

ALC2/2019

HQ Filc

Case No.:144/14/81-

ALC2/2019

HQ Filc

Case No.:145/14/81-

AIノC2/2019

HQ Filc

.Case No.:146/14ノ
81-

ALC2/2019

Party Namc:SCHNEIDER
ELECTRIC INDIA PVT
LIMITED

RLA File

Mcct No/Datc:14/81-   Status:

ALC2/2019
16.10.2019           ‐

Lic.No/Date:0710115434 Defcrrcd

16.09.2019

Party Name:POLYCAB  IMcct No圧 ntc:14/81-
INDIA LIMITED      IALC2/2019

116.10.2019

Status:

RLA Filc Lic.No/Datc:0310831527 1Deferred

:01/81/050/002401AM201 :031951040100s841AM201 13.09.2019
205 Decision: The Committee considered lhe case as per the agenda and noted that the hard copy of

application has not yet been received from RA, Mumbai& the applicant. Therefore, the
Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of
application for examination of the case.

,Case is deferred.

Paty Name:NU― CORK   IMcet No/Datc:14/81-   Status:
PRODUCTS(P)LTD.   IALC2/2019        ‐

116.10.2019

RLA File Lic.No/Datc:05104118501Deferred

:01/81/050/00242/AM20/   :05/24/040/00339/AM20/   116.09.2019                      1
206 betiζ

i。五:Thc ёommittec c6nsiacied ihe tiζ3 as pcr the agenda and noted that the hard copy of
application has not yct bcen rece市 ed from RA,Ncw Dclhi&thc applicant.Thcrcforc,thcl
Committee dccided to request from RA,New Delhi and the applicantto fllmish thc hard copy ofi
lapplication for examination ofthc case.

‐Case is deferred.                                                   |

:01/81/050/00243/AM20/   107/24/040/00126/AM20/
207 D"cision: The Commiftee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from RA, Bangalore& the applicant. Therefore, the r

Committee decided to request from RA, Bangalore and the applicant to furnish the hard copy of
application for examination of the case.

Case is deferred.

Pany Name:KIRPA IMPEX IMcct No/Date:14/81-   Status:

ALC2/2019
‐16.10.2019

HQ Filc            lRLA File           Lic.No/Datc:0510411862 1Dcfcrrcd l
101/81/050/00244/AM20/ :05/23/040Ю 0227/AM20/ 117.09.2019      1    1

208 bLcisi。
1:↑Ac ё。

““

it88 c8Asiacrさd iAc tas6 as bcrth`ag6ndi aid五6tta that the htta t6py Ofl
application has not yet becn rcce市 ed from RA,New Dclhi&the applicant.Thereforc,thc l
Committee dccided to rcquest from RA,Ncw Dclhi and thc applicantto fumish thc hard copy of

application for cxanlination ofthe casc.

ICasc is deferrcd.
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Parり Namc:JINDAL SAW IMcetNo/Datc:14/81-
LIMITED            IALC2/2019

116.10.2019

'HQ File RLA File Lic.No/Date:05 l04l 1 g70 Deferred:01/81/050/0024s/AM20t :05t23t040t00236tAM20t 18.09.2019
209 Dec.ision: The comminee considered the^case as per the agenda and noted that the hard copy of'application has not yet been received from RA, New Selhi& the applicant. Therefbre, thecommittee decided to request from RA, New Delhi and the applicant to fumish the hard copy ofapplication for examination of the case.

ICasc No.:147/14/81-

IALC2/2019

ICasc is defcrrcd.

ICase No.:148/14/81-

IALC2/2019

Case No.:150/14/81¨

ALC2/2019

Status:

Status:

Status:

Pany Namc:SCHNEIDER Mcet No/Datci1 4/81-
ELECTRIC INDIA PVT  ‐ALC27/2019
LIMITED 16.10.2019            

‐

HQ File nia eii. " 
ii..Noroute:07t0115451 Deferred

:01/81/050/002461AM20t :o1t24t04ot0ot37tAM2ot tg.os.20ts
210 Decision: 'fhe committee considcred the^case as per the agenda and noted that the hard copy ol

application has not yet been received from RA, Banga-lore& the applicant. Therefbre, the
Committee decided to request from RA, Bangalore and ti'e applicant to fumish the hard copy of
application for examination of the case.

,Case is deferred.

IPaゥ Name:WELSPUN  IMectNo/Datc114/81-
CORP LTD.         IALC2/2019

116.10.2019

‐HQ Filc            lRLA Filc           lLic.No/Datc:3410045461 Defcrred

21卜 91(1140,0/90248/AY20/ :34/24/040/00165/AM20/ .19.o9.2019
1)ecisiOn:Thc cOmnlittee considercd thc casc as per agenda and notcd that a copy of application
‐was sent to COnsultant(TEC-3)on ll.10 2019 fOr examination of thc casc.HOwever,no
lcomments havc bccn rcceived yct Hence,the COmlnittce decidcd tO、

vait for commcnts.

IThc casc stands defcrrcd

Paty Name:LEITWIND
SHRIRAM
MANUFACTURING
PRIVATE LIMITED

HQ File            lRLA File
lLic.No/Datc:04101660961Defcrred l

21291/111959/90,17件 Y29/ 94夕1/010/00078/AM20/ 120.09.2019      ‐    |
1)ecision: The Comlllittee cOnsidcrcd the case is lさ

r iAも 五蒼eAatt ina n6tさ d tllat tllさ A五 ia t6おジ611application has not yet becn rcccived from RA,Chennai&the applicant.Therefore,thel

Committee decided tO rcqucst from RA,Chennai alld the applicant to fumish the hard cOpy ol

‐applicatiOn fOr exanlinatiOn Ofthc casc.

|

iCaSe iS deferred.

:

Case No.:149/14/81-

ALC2/2019
Mcet No/Date:14/81-    ‐Status:
ALC2/2019
16.10.2019            ‐
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:01/81/050/002491AM201 :3412410401001911AM201 20.09.2019
213 D"cision: The Committee considered the case as per the agenda and noted that the hard copy of,

application has not yet been received from RA, Vadodara& the applicant. Therefore, the
Committee decided to request from RA, Vadodara and the applicant to fumish the hard copy of
application for examination of the case.

Case is deferred.

Party Namc:LM WIND   Mcct No/Datc:14/8卜   Status:
POWER BLADESINDIA ALC2/2019
PVTo LTD            16.10.2019

RLA File Lic.No/1)atc:3410045467 1Defercd

:01/81/050/002501AM201 :3412410401001901AM201 20.09.2019
214 D""irion: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from RA, Vadodara& the applicant. Therefore, the
,Committee decided to request from RA, Vadodara and the applicant to fumish the hard copy of ,

application for examination of the case.

Case is deferred.

.Case No.:151/14/81-

‐ALC2/2019

HQ File

Case No.:152/14/81-

ALC2/2019

HQ File

Case No.:156/14/81-

ALC2/2019

Case No。 :158/14/81-

ALC2/2019

HQ Filc

Party Name:LM WIND
POWER BLADESINDIA
PVT.LTD

RLA Filc

Mcet No/Datc:14/81-   Status:

ALC2/2019        1
1610.2019           ‐

Lic.No/Datei3410045466 1Deferred

Status:

HQ File RLA File Lic.No/Date:031083 1709 Defened
., . i0 | l8l1050100254/AM2O/ :03l94l040lO}481lAM2OI 23.09.2019tt5

Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to Consultant (TEC-3) on I1.10.2019 for examination of the case. However, no
'comments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Parfy Name: Mcet No/Datc:14/81-    Status:

CONSOLIDATED COIN  IALC2,019
COMPANY PRIVATE   16.10.2019
LIMITED

RLA File

Parサ Name:APAR     Meet No/Datc:14/81-
lNDUSTRIES LIM11｀ED  ALC272019

16.10.2019

Lic.No/Datc:0510411905‐ Deferred
216 :0118110501002561AM201 :0512310401002441AM201 23.09.2019

Decision: The Committee considered the case as per agenda and noted that a copy of application
'was sent to DPIIT on 14.10.2019 for examination of the case. However, no comments have been i

rreceived yet. Hence, the Committee decided to wait for comments.

The case stands deferred.
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ICase No.:153/14/81-    Parけ Name:R R KABEL IMcct No//Datc:14/81-  
‐
status:

IALC2/2019          LIMITED           IALC2/2019        1
1                       ‐                       116.10.2019            1

1HQ Filc             RLA File Lic.No/Date:0310831699 Deferred
l:01/81/050/00251/AM20/  :03/95/040/00607/AM20/  123.09.2019         ‐

2171こ
tぉぉ1:Thc c6島島品ee tonζ deica thさ あζ8:s beliA`aLと haa:ha lotea tAttt i五さhara`66,。 r
applica● on has not yct bccn rccc市 cd from RA,Mumbai&thc applicant.Therefore,the

lCOmmittCe dccidcd tO request from RA,Mumbai and thc applicant tO ftlmish the hard cOpy of
lappliCation for exanlination ofthc casc.

ICase is dcfcrrcd

|五お 品ヽよ良良KAjЁL iM8さ tヽ6わ at`:i4′恵i:  Stitiζ
LIMITED            IALC2/2019

116.10.2019       ‐

IHQ Filc             RLA File
側 閻

"Ю
0252ハM訂 珈 %Ю

“

Юo606AM矧 1翻 鼎
α∞ Ю8曰 ∞ 映 た鵬 dl

2181D`tiζ
iも 11 111さ c8島hittども86Aζ iaも,ta il18 8五ζ

`五

ζЪもrth8 a」もhaaiAan6tcdiAatthellira c61,。 FI
lppliCation has nOt yct bccn rccdvcd iOm RA,Mumbai&the applicant.Therefore,thel
Committec decided to request from RA,Mumbai and the applicant tO ftlmish thc hard copy ofl

lppliCatiOn fOr examination ofthc casc.

Parり Name:R R KABEL  IMcct No/つ ate:14/81-
LIMITED            IALC2/2019

116.10.2019

HQ File RLA File Lic.No/Date:0310831701 Defened ,

:01/81/050/002531AM201 :031951040100623tAM20t,23.09.2019
219 Deci.ion: The Comminee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from RA, Mumbai& the applicant. Therefore, the:
Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of ,

application for examination of the case.

Case No。 :154/14/81-

ALC2/2019

ICasc is defcrrcd.

ICase No.:155/14/81-

IALC2/2019

Casc is defcrred.

Case No.:157/14/81¨

ALC2/2019

HQ File

Paty Namc:SIECHEM
TECHNOLOGIES
PRIVATE LIMITED

RLA File

Meet No/Date:14/81¨     ‐status:
ALC2/2019
16.10.2019            ‐

Lic.No/Datc:0410166100‐ Deferrcd

Status:

:0 I /8 I /050/002s5lAM20l :04l24tO40tOOO99t AM2O1 23 .og .2}tg
220 Decision: The Commitlee considered the case as per the agenda and noted that the hard copy oI

application has not yet been received from RA, Chennai& the applicant. Therefore, thei
,Committee decided to request from RA, Chennai and the applicant to furnish the hard copy of
application for examination of the case.

Case is deferred.
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Paty Namc:KRYFS     Meet No/Datc:14/8卜    Status:  |
POWER COMPONENTS  ALC2/2019       ‐      |
LIMITED            16 10 2019                1

HQ File RLA File Lic.No/Date:03 1083 1798 Deferred
:0 I /8 1 /050/002581 AM20l :03194104010041 slAM20l 25 .09 .2019

22 I Decirion: The Committee considered the case as per the agenda and noted that the hard copy oI
application has not yet been received from RA, Mumbai& the applicant. Therefore, the'
Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of :

application for examination of the case.

Case No。 :160/14/81-

AI」C2/2019

Casc is defcrrcd.

Case No.:159/14/81-

AI」C2/2019

HQ File

Casc No.:162/14/81-

AI」 C2/2019

HQ Filc

223

I    Case No.:161/14/81-

|  ‐ALC2/2019

‐  ‐HQ Filc
224:01/81/050/90259/AM20/

Parサ Namc:LEITWIND
SHRIRAM
MANUFACTURING
PRIVATE LIMITED

RLA Filc

Party Name: KEI

Mcet No/Date:14/81-   Status:  :

ALC2/2019        1      :
16.10.2019                     1

Lic.No/Datc:0410 166105 1Deferrcd :

25.09.2019                      1

Mcet No/Datc:14/81-   Status:

,r, :0118110501002511AM201 :0412410401001021AM201

IDecision:Thc Committee considered the case as per the agcnda and noted that the hard copy ofl

lppliCa●On has not yet been rcccived■om RA,Chennd&the applた ant.Therefore,thet

lCOmmittec dccided to rcquest from RA,Chcnnai alld the applicant to fumish the hard copy of:
lapplication for exarnination ofthc case.                                                :

ICasc is deferrcd.

INDUSTRIES LIMITED  ‐ALC2/2019
116.10.2019

RLA File Lic.No/Datc:0510411963 DcfcFed
:01/81/050/00260lAM2O| :05/23/040l00246tAMZO| 26.09.2019

Decision: The Committee considered the case as per the agenda and noted that rhe hard copy of
application has not yet been received from RA, New Delhi& the applicant. Therefore, thei
Committee decided to request from RA, New Delhi and the applicant to fumish the hard copy of I

application for examination of the case.

Case is deferred.

Party Namc:POLYCAB   Mcet No/Datei1 4/81-   Status:
INDIA LIMITED      ALC2/2019        ‐

16.10.2019            ‐

RLA File            ‐Lic.No/Date:0310831823‐ Dcfcrrcd
:03/95/040/00636/AM20/   26.09.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of
,application has not yet been received from RA, Mumbai& the applicant. Therefore, the r

Committee decided to request from RA, Mumbai and the applicant to fumish the hard copy of ,

application for examination of the case.
Case is deferred.
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Party Name: P.M. IMcct No/Date:14/81-   Status:

ELECTRO AUTO PVT.  IALC2/2019
LTD                116.10.2019

RLA Filc ILic.No/Date:0310831874 Deferrcd

:01/81/050/002611AM201 :0319510401006241AM201 t27.09.2019

225 Decision: The Commiftee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Mumbai& the applicant. Therefore, the
Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of
,application for examination of the case.

,Case is deferred.

Party Name: TPM DEPOT Meet No/Date:14l8 l- Status:

RLA File

IALC2/2019
116.102019

1Lic No/Date13 H 0067545 Deferred

Case No.:163/14/81-

AIノC2/2019

HQ Filc

Case No.:164/14/81-

ALC2/2019

HQ File

Case is deferred.

ICase No.:1`5/14/81-
‐
ALC2/2019

‐Case No。 :167/14/81-

IALC2/2019

HQ File

Party Name:AUSA

Paty Name:AXORA
RESOURCES LIMITED.

RLA File

Meet No/Date:14/81-  Status:

,Mcct No/Datc:14/81-   Status:

IALC2/2019
116102019

1Lic.No/1)ate:0210209466 Defcrred

130.09.2019

:01/81/050/002621AM201 :3118310401000911AM201,27.09.2019
226 Decision: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from RA, Pune& the applicant. Therefore, the Committee
decided to request from RA, Pune and the applicant to fumish the hard copy of application for
examination of the case.

MEDICAL DEVICES    'ALC2/2019

HQ File

IPRIVATE LIMITED     16.10.2019

RLA File           lLic.No/Date:0710H5498 Deferrcd
:01/81/050/002631Al./^201 :0112410401001421AM201,30.09.2019

227 Decision: The Comminee considered the case as per the agenda and noted that the hard copy ol
iapplication has not yet been received from RA, Bangalore& the applicant. Therefore, the
'Committee decided to request from RA, Bangalore and the applicant to furnish the hard copy of
application for examination of the case.

Case is deferred.

:01/81/050/002651ミ M20/   :02/24/040/00098/AM20/
228 D""ision: The Comminee considered the case as per the agenda and noted that the hard copy

application has not yet been received from RA, Calcutta& the applicant. Therefore,
Committee decided to request from RA, Calcutta and the applicant to furnish the hard copy
application for examination of the case.

Case is deferred.

ｏ
ｆ

ｈ
ｃ

ｏ
ｆ
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RIフA Filc Lic.No/Datc:0710H5502‐ Dcfcrrcd
:01/81/050/002641AM201 :0712410401001471AM201 01.10.2019

229 Decision: The Committee considered the case as per the agenda and noted that the hard copy o[
application has not yet been received from RA, Bangalore& the applicant. Therefore, the
Committee decided to request from RA, Bangalore and the applicant to fumish the hard copy of
application for examination of the case.

'Case is deferred.

Paty Name:DISHA AUTO MeetNo/Datei1 4/81-   Status:
COMPONENTS PVT.LTD.ALC2/2019        ‐

16.10.2019

HQ File RLA File Lic.No/Date:0310831971 Deferred
:01/81/050/002611AM20/ :0319410401005131AM201 03.10.2019

230 Decision: The Committee considered the case as per the agenda and noted that the hard copy ol
application has not yet been received from RA, Mumbai& the applicant. Therefore, the
Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of
application for examination of the case.

Case is deferred.

‐Casc No.:169/14/81-

AIノC2/2019

PartD7 Namc:SIECHEM   Mcct No/Datc:14/81-   Status:
TECHNOLOGIES      AIンC2/2019
PRIVATE LIMITED     16 10.2019

HQ File RLA File Lic.No/Datc:04 10166131 1Deferred

:01/81/050/002661AM201 :0412410401001011AM201 03.10.2019
231 Decisior: The Commiftee considered the case as per the agenda and noted that the hard copy ol

application has not yet been received from RA, Chennai& the applicant. Therefore, the
Committee decided to request from RA, Chennai and the applicant to fumish the hard copy of
application for examination of the case.

,Case is deferred.

Casc No.:166/14ノ 81-

ALC2/2019

HQ Filc

Case No.:168/14/81¨

ALC2/2019

Parけ Namc:VEER-0-   IMcct Noノ Date:14/81-  Status:
METALS PRIVATE     IALC2/2019        1
LIMITED              16.10.2019          1

Paty Name:POLYCAB   Mcet No/Datc:14/8ト
INDIA LIMITED      ALC2/2019

‐16.10.2019

RLA Filc            Lic.No/Date:03 10832082 1Dcfcrred
i03/95/040/00683/AM20/   07.10.2019

Casc No.:170/14/81-

ALC2/2019

1HQ Filc
:01/81/050/00268/AM20/

Status:

232 Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Mumbai& the applicant. Therefore, the,
Committee decided to request from RA, Mumbai and the applicant to furnish the hard copy of
application for examination of the case.

Case is deferred.

lhi
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4/81-‐  ICasc No.:171/1
1  1ALC2/2019

HQF‖e             lRLA File            Lic.No/Datc:3110067552 1Defcrred
:01/81/050/00269/AM20/   :31/83/040/00093/AM20/   07.10.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy ol
,application has not yet been received from RA, Pune & thI applicant. Therefore, the Commiftee
'decided to request from RA, Pune and the applicant to fumiih the hard .opy oi application for
examination of the case.

Case is deferred.

,*oM
Dv. Director General of Foreign Trade

Oirectorate General of For''gn Tade

Ministrv of Commerce & lndustrY

UdYog Bhawan, Nerry Delhi

233
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Party's
Name& AA

No.

HQ/RA File No. Case History Decision Status

RI KINECO
KAMAN
COMPOSIT
ES― INDIA
PVT. LTD.
1710006354

datcd

0906.2016

O1/81/050/00291/

AM17ノDES.I1/

17/24/040/00032/

AM17/

The case was approved in Meeting
No. 09/81 dated 25.07.2011 .

However, the applicant vide letter
dated I1.10.2017 requested to re-fix
the ad-hoc norms. The case was
referred to MeitY on21.08.2019.

Meity vide O.M. dated
23.09.2019 informed
that the case does not
pertain to it. Hence,
the Committee decided
to refer the case to
Consultant (TEC-3).

Deferred

R2 KOTSONS
PVT.
LIMITED
0610038672
dated

09.08.2017

01/81/050/00378/

AM18/DES― I1/
06/24/040/00015/

AM18

The case was rejected in Meeting No.
04/81 dated 27.08.2018 due to non
submission of reply of DHI's
deficiency letter. However, the
applicant vide letter dated 03.04.2019
fumished reply with a request to fix
the ad-hoc norms. The applicant's
reply was referred to DHI on
18.07.2019 for examination.
Comments are awaited. As per
decision of meeting no. I l/81 dt
04.09.2019, DHI has been reminded
on I1.10.2019.

The representative of
DHI informed that the
applicant has still not
furnish point wise
reply of the
deficiencies raised by
DHI vide U.O. No.
3(92y17-TS(B) dated
22.12.2017 (copy
enclosed). Hence, the
Committee decided to
seek from the
applicant to fumish the
requisite information
as per advice of
representative of DHI:

The case stands
deferred.

Deferred

R3 NASH
INDUSTRIE
S  (1)
PRIVATE
LIMITED,
BENGALUR
U

01/80/162/00302/

AM18/DES― I
/DES.I1/

1/11/2015:EOU:C

SEZ/1476/

DC, CSEZ vide lettcr dated
03.11.2011, followed by
representation dated 29.03.20 I 8 from
the party, had refened for fixation of
scrap/wastage norms for the
manufacture and export of Sheet
Metal Pressed Components made of
iron and steel, copper, brass and such
other metals/alloys. The matter was
considered in Meeting No. l/81,
dated 10.04.2019 and on thc advice
of Consultant ('l'EC-3), some
information was sought from the
applicant vide email dated
25.05.2019 followed by reminder on
12.07.2019. However, reply from
applicant is awaited. The case was
last considered in meeting no. 1ll81
dated 04.09.2019.

The Committee
decided to remind the
applicant,

Deferred
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R4 JINDAL
SAW
LIMITED
0510394385
datcd

29.05.2015

01/81/050/00163/

AM16/DES.H
05/23/040/00053/

AM16/

The case was approved in Meeting
No. 14181 dated 20.10.2015 as per
written comments of DPIIT vide U.
O. No.: 12111512015-TSW/72 dated

28.10.2015. However, the applicant
vide letter dated 29.05.2019
requested to re-fix the ad-hoc norms.
The applicant's representation was
refened to Consultant (TEC-3) on
15.07.2019 for examination of the
case. However, comments are

awaited. The case was last
considered in meeting no. 1 1/81

dated:04.09.2019. As per decision of
meeting no. ll/81 dt. 04.09.2019,
(TEC-3) has been reminded on
I I .l 0.201 9.

The Committee
considered the case as

per agenda and noted
that the Authorisation
is of May, 2015 and

norms were fixed in
October,2015. The
party requested flor

revision of norms in
2018. Since the EOP
has already expired
and the party would
have completed the
exports. there does not
seem to be any logic of
revising the norrns
given that the parfy
made exports knowing
fully well about the
quantities allowed for
impofls. Moreover it
is not clear as to what
thickness of
epoxy/adhesive has

been considered while
fixing norms in SION
C-1290, C-1291 and
c-10292.

Rejected

R5 WEATHERF
ORD
DRILLING
&
PRODUCTI
ON
SERVICES
C)
PRIVATE
LIMITED
3410020553
datcd

07.01.2008

01/81/050/00489/

AM08/DES―H
34/24/040/00185/

AM08/

The case was rejected in Meeting No.
l7l8ldated 12.11.2013 due to non
submission of reply of deficiency
letter. However, the applicant vide
letter dated 16.05.2017 fumished the

reply with a request to fix the ad-hoc
norms. The applicant's reply was

refened to DHI on 30.01 .2018 &
15.07.2019 for examination of the

case. As per decision of meeting no.

11/81 dt 04.09.2019, the party was

called for PH.

The Committee
considered the case

and the applicant's
representative
explained the case

before Norms
Committee during
personal hearing. The
Committee noted that
the Authrisation was

issued in 2008 and the

case was rejected in
2013 as the party
failed to submit the
required information.
The Committee after a

careful consideration
decided not to reopen

such old case.

Rejected
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R6 MAHARAS
HT    RA
SEAMLESS
LIMITED

01/81/162/259

/AM 17/DES―
II

The applicant via email dated
24.04.2019 has requested to consider
their application for fixation of SION
for 'Seamless Steel Coated Pipes'
and 'Electric Resistance Welded
(ERW) Coated Pipe'. As per decision
taken in Meeting No. 8/81 dated
24.07.2019, the Committee decided
to refer the case to Consultant (TEC-
3) for examination.

The Committee noted
that the case is yet to be
referred to Consultant
(TEC-3). Hence, the
Committee directed to
take action to refer the
case immediately.

Deferred

R7 Kirtanlal

Stccl Privatc

Limitcd,

Mumbai
0310815526
dated

05.09.2017

01/81/050/004

42/AM18/DES
―II

03/94/040/001

02//AM18/

The case was approved in Meeting
No. 03/81 dated 14.08.2018 allowing
the wastage of 23'/o. The applicant
vide letter dated 18.8.2018 requested
to allow wastage on repeat basis as

given to it in other cases in Special
Norms Committee Meeting dated
12.12.2017. However, the applicant
was directed to submit certain
information as per advice of
Consultant (TEC-3) during personal
hearing dated 26.06.2019. The
applicant's reply was forwarded to
Consultant (TEC-3) on 06.08.2019.
However, the comments are awaited.
As per decision of meeting no. I 1/81

dt 04.09.2019, (TEC-3) has been
reminded on I l. 10.2019.

On the advice of
Consultant (TEC-3), the
Committee decided to
seek from the applicant to
furnish exact details of
sizes.

Deferred

R8 Kirtanlal

Steel Private

Limited,

Mumbai
0310815527
dated

05.09.2017

01/81/050/004

43/AM18/DES
―II

03/94/040/001

05/AM18/

The case was approved in Meeting
No. 03/81 dated 14.08.2018 allowing
the wastage of 23%o. The applicant
vide letter dated 18.8.2018 requested
to allow wastage on repeat basis as
given to it in other cases in Special
Norms Committee Meeting dated
12.12.2017. However, it was also
noted that the applicant was directed
to submit certain information as per
advice of Consultant (TEC-3) during
personal hearing dated 26.06.2019.
The applicant's reply was forwarded
to Consultant (TEC-3) on 06.08.2019
for examination of the case. As per
decision of meeting no. 1 1/81 dt
04.09.2019, (TEC-3) has been
remindedon 1L10.2019.

On the advice of
Consultant (TEC-3), the
Committee decided to
seek from the applicant to
fumish exact details of
sizes.

Deferred

R9 Kirtanlal

StccI Private

Limited,

Mumbai
0310816055
datcd

29.09.2017

01/81/050/005

01/AM18/DES
ÏI

03/94/040/005

29/AM18/

The case was rejected in Meeting No.
05/8ldated 10.10.2018 due to non
submission of reply of deficiency
letter. The applicant vide letter dated
20. 10.2018 requested to allow
wastage on repeat basis as given to it
in other cases in Special Norms
Committee Meeting dated

On the advice of
Consultant (TEC-3), the
Committee decided to
seek from the applicant to
fumish exact details of
sizes.

Deferred
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12.12.2011. However, it was also
noted that the applicant was directed
to submit certain information as per
advice of Consultant (TEC-3) during
personal hearing daled 26.06.2019.
The applicant's reply was forwarded
to Consultant (TEC-3) on 06.08.2019
for examination of the case. As per
decision of meeting no. 1 I /81 dt
04.09.2019, (TEC-3) has been
reminded on I 1. 10.2019.

R10 FITCAST
FOUNDERS
&
ENGINEER
S PRIVATE
LIMITED
0810138679
dated

16.09.2016

01/81/050/003

62/AM17/DES
.II

08/24/040/001

77/AM17

The case was ratified in Meeting No.
19/81 dated 05.12.2017 as per SION
C-1647. However, the applicant vide
letter dated 20.06.2018 requested to
re-fix the ad-hoc norms. The case
was referred to DPIIT.

The Committee
considered the case as per
agenda and decided and
observed that main file is
not available. Hence it
was decided to defer the
case with an advice to the
section to trace out the
main file.

Deferred

RH KSE
ELECTRIC
ALS  PVT.
LIMITED
0210207536
dated

20.04.2017

01/81/050/000

90/AM18/DES
.II

02/24/040/000

11/AM18/

The case was rejected in Meeting No.
19/81dated 05.12.2017 due to non
submission of reply of deficiency
Ietter dated 21.07.2017 followed by
reminder dated 22.08.2017.
However, the applicant vide letter
dated 26.2.2018 furnished the reply
with a request to fix the ad-hoc
norms. The reply was referred to
MSME on 18.06.2019 for
examination and as per decision of
meeting no. 11/81 dt. 04.09.2019,
MSME has been reminded on
1 1 .10.2019.

The Committee
considered the case as per
agenda and decided and
observed that main file is
not available. Hence it
was decided to defer the
case with an advice to the
section to trace out the
main file.

Deferred

R12 NAT10NAL
STEEL AND
AGRO
INDUSTRIE
S LIMITED

5610004891
datcd

29.04.2016

01/81/050/00297/

AM17/DES.H
56/24/040/00004/

AM17/

The case was ratified in Meeting No.
21181 dated 09.01.2018 as per MoS
written comments vide UO No.
2(11)12016-TD dated 31.01.2018.
However, the applicant vide letter
dated 25 .07 .201 8 requested to re-fix
the ad-hoc norms. A copy of
representation was sent to MoS for
examination of the case on
10.08.2018 followed by a reminder
on 25.07.2019. As per decision of
meeting no. 1ll81 dt 04.09.2019,
MoS has been reminded on
I I .10.2019.

The matter was

deliberated in the
meeting and the
Committee decided to
refer the case to
Consultant (TEC-3) for
examination as no
comments are being
fumished by MoS.

Deferred

R13 MANLY
SILICON
STEEL
PRIVATE
LIMITED
0710107472

01/81/050/00677/

AM15//DES.H
07/24/040/00376/

AM15/

The case was rejected in Meeting
No. 13/81 dated 06.10.2015 due to
non submission of reply of
deficiency letter dated 03.01 .2015
followed by reminder dated
21.08.2015. However, the applicant

On the request of
representative of DHI,
the Committee directed
PC-VI to send a copy
of full set of
documents of the case

Deferred

冽
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dated

20.01.2015
vide letter dated 09.03.2018
furnished the reply with a request to
fix the ad-hoc norms. A copy of
representation was sent to DHI for
examination of the case on
20.07.2018 followed by a reminder
on 12.07.2019. As per decision of
meeting no. 11/81 dt. 04.09.2019,
DHI has been reminded on
11.10.2019.

again to DHI for
examination.

R14 TRIVENI
AERONAU
TICS
PRIVATE
LIMITED,
TUMKUR

01/81/061/00002/

AM18/DES― I1/
1た3/2008:EOU:C
SEZ/403/

DC, CSEZ vide letter No.
114312008:EOU:CSEZI403, dated
15.3.2011 forwarded an application
of the applicant requesting for
fixation of scrap/wastage norms on
regular basis under 100% EOU for
manufacture and export of
commercial aircraft parts. A copy of
representation was sent to MSME for
examination of the case on
11.04.2017 followed by a reminder
on 12.01.2019. As per decision of
meeting no. l1l81 dt 04.09.2019,
MSME has been reminded on
I 1 . 10.2019. However, no comments
have been received yet.

The Committee
decided to remind
MSME for expediting
the comments.

Deferred

R15 BHARAT
HEAVY
ELECTRIC
ALS
LIMITED
ll10024364

dated

23.03.2011

01/81/050/00057/

AM12/DES― I1/
11/24/040/00065/

AMH/

The case was approved in Meeting
No. ll81-ALC212012 dated
10.04.2012 as per written comments
of DIPP vide U.O. dated23.04.2012.
However, the applicant vide letter
dated 12.08.2017 requested to allow
quantities on actual basis. The case
was last considered in Meeting No.
4/81dated 03.10.2018 and deferred.
As per decision of meeting no. I l/81
dt. 04.09.2019, DPIIT has been
reminded on 11.10.2019. However,
no comments have been received
vet.

The Committee
decided to remind
DPIIT for expediting
the comments.

Defened

R16 KUN
AEROSPAC
E PRIVATE
LIMITED

01/81/171/00013/

AM20/DES― II
A/2011/012/EOU
―
翻

DC, MEPZ-SEZ vide letter no.
Al20111}|Z1EOU-TN dated
09.1 1 .201Sforwarded a letter dated
22.06.2018 of the applicant for
fixation of wastage norrns for its
manufactured items Aerospace
Components and Non-Aerospace
Components. The case was referred
to MSME on 02.08.2019 for
examination. As per decision of
meeting no. 11/81 dt 04.09.2019,
MSME has been reminded on
11.10.2019. However, no comments
have been received yet.

The Committee
decided to remind
MSME for expediting
the comments.

Deferred
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R17 P00JAWES
TERN
METALIKS
LIMITED,
100%EOU

01/81/171/00014/

AM  20/DES― II
KASEZ/100%EO
U/11/13/2002-

03/Vol.1/

KASEZ vide letter no.
KA S EZl 1 00%EOU fiIt 1 3 /2002_
03/Vol. ll-6384 dated 06.09.201 8
forwarded a copy of application
dated 14.04.2018 of the applicant for
fixation of wastage norms for
manufacturing of products made of
brass rods, brass solid bars, Brass
hollow bars, profile and section in
addition to routine product made out
of mix metal brass scrap. KASEZ
vide letter no.
KASEZ/ I 00%EOU n I 1 3 t2002_
03/Vol. I/-1048 dated 25.04.2018
conveyed the approval ofthe DC for
ad-hoc norms of SION as per
Annexure, in terms of Para 6.08(e)
of FTP, 2015-20, for a period of 06
(six) months subject to final fixation
of Norms by the NC in DGFT. The
case was referred to MSME on
02.08.2019 for examination. As per
decision of meeting no. lll81 dt
04.09.2019, MSME has been
reminded on I1.10.2019. However,
no comments have been received

The Committee
decided to remind
MSME for expediting
the comments.

Deferred

R18 BHARAT
HEAVY
ELECTRIC
ALS
LIMITED
ll10028309

datcd

ll.12.2017

01/81/050/00095/

AM19/
11/24/040/00005/

AM18/

The case was approved in Meeting
No. 10181-ALC212018 dated
16.01 .2019 as per written comments
of DHI vide U.O. No.: DES-
2IBHELICTTR-1-2018-HEl dated
0 I .0 I .20 19. The applicant vide letter
dated 03.08.2019 has stated that
import item no. 17 is also covered
under GN4 but it is not appearing in
the ratification letter. Therefore, they
have requested to ratify the norms
for import item no. 17 under GN4.
As per decision of meeting no. 11/81
dt. 04.09.2019, DHI has been
reminded on I 1.10.2019.

On the request of
representative of DHI,
the Comminee decided
to seek from the
applicant specific use
of import item No. 17.

Deferred

MERGEN
IMPEX
LIMITED,
ANAND,
GUJARAT,
A    1000/。

EOU

01/81/171/00001/

AM19/
1CASEZ/100%EO
U/11/77/2004-

05/VOL.1/6026

KASEZ vide letter
KAS EZl 1 00 %EOU tU t] t t2004 -
05NOL.I16026 dated 28.08.2018
forwarded a copy of letter along with
application of Mergen Impex
Limited for fixation of scrap/wastage
norms for manufacture and export of
parts and accessories oftest benches.
As per decision of meeting no. l1l81
dt. 04.09.2019, the case was referred
to Consultant (TEC-3) on
1 I .10.20 19. However, no comments

The Committee
decided to wait for
comments.

Deferred
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R20 COMET
EXPORTS
2910018933
dated

29.10.2012

01/81/050/00376/

AM13/
29/24/040/00006/

AM13/

The case was rejected by NC in its
Meeting No. l8/81 dated 19.1 1.2013
due to non-submission of reply to
MSME D/L despite reminders. The
applicant vide letter dated
01.02.2016 stated that the licence
was issued for import of
Polupropylenen on woven floor
coverings which is based on net to
net and requested to reopen. The
case was referred to DPIIT. The case

was again rejected in meeting no.
4/81-Pt.ll dated 03.10.2018 due to
non submission of reply of
deficiency letter. The applicant vide
letter dated 10.10.2018 again
requested to ratify the case. The
applicant's reply was forwarded to
DPIIT on 05.08.2019. As per
decision of meeting no. 1ll81 dt.
04.09.2019, DPIIT has been
reminded on 11.10.2019. However,
no comments have been received
vet.

The Committee
decided to remind
DPIIT for expediting
the comments.

Deferred

R21 BEDMUTH
A
INDUSTRIE
S LTD.

0310822714
dated

30.07.2018

01/81/050/00208/

AM19/
03/94/040/00219/

AM19/

The case was ratified in its Meeting
No. 6l8l-ALC212018 dated
0l .1 1.2018. However, the applicant
vide letter dated 20.12.2018
followed by reminders dated
14.02.2019 and 23.02.2019 stated
that 1.0506 wastage is already
prescribed by SION where as ALC
has fixed 2Yo wastage which is much
below actual wastage and actual
requirement and requested to
enhance the norms. As per decision
of meeting no. I l/81 dt. 04.09.2019,
(TEC-3) has been reminded on
I I .10.2019. However, no comments
have been received yet.

The Committee
decided to wait for
comments.

Deferred

う
４
う
４
Ｒ LEIGHTON
WELSPUN
CONTRACT
ORSPRIVA
TE
LIMITED
0310764005
datcd

01.01.2014

01/81/050/00060/

AM15/DES.II
03/95/040/00752/

AM14/

The case was rejected in Meeting
No.05/Sldated 18.06.2015 due to
non submission of reply of
deficiency letter dated 11.11.2014
followed by reminders. However, the
applicant vide letter dated
12.06.2018 fumished the reply with
a request to fix the ad-hoc norms.
The applicant's reply was forwarded
to DHI for examination of the case
on21.06.2018 followed by reminder
on 12.01.2019. As per decision of
meeting no. I l/81 dt. 04.09.2019,
DHI has been reminded on
11.10.2019. However, no comments

The Committee
decided to wait for
comments.

Deferred

κ
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have been received yet.
R23 INDO
C00L
COMPOSIT
ES
PRIVATE
LIMITED
0410160874
datcd

05.08.2015

01/81/050/00464/

AM16/DES― I1/
04/24/040/00114/

AM16/

The case was rejected in Meeting
No. 18/81dated 29.11.2016 due to
non submission of reply of
deficiency letter dated 03.05.2016
followed by reminder dated
11.01.2016. However, the applicant
vide letter dated 28.12.2016
furnished the reply with a request to
fix the ad-hoc norms. The case was
referred to Consultant (TEC-I) on
07.08.2019 for examination. As per
advice of Consultant (TEC-I), the
Committee decided to seek from the
applicant to fumish following
information:
l. Material balance between import
& export in quantity terms taking in
to consideration of indigenous
procures items for each export
product separately.
2. Percentage wastage at each stage
of manufacturing.
3. Production & corresponding
consumption of various raw material
& consumable for last two year duly
certified by GST authorities.

The Committee
considered the case as

per agenda and noted
that the deficiency
letter has not yet been
sent to the applicant as

decided in the M. No.
l1/81 dated
04.09.2019. Therefore
the Committee directei
to send the deficiency
letter to the applicant
immediately.

Deferred

R24 PUNJAB
STAINLESS
STEEL
INDUSTRIE
S

0510400631

dated

0612.2016

01/81/050/00470/

AM17/DES― I1/
05/24/040/00441/

AM17/

The case was rejected in Meeting
No. 03/81 dated 02.05.2017 due to
non submission of reply of
deficiency letter dated 07.02.2017
followed by reminder dated
07.04.2017. However, the applicant
vide letter dated 25.07.2017
furnished the reply with a request to
fix the ad-hoc norms. The case was
referred to DPIIT for examination of
the case on 06.11.2011 for
examination and submission of
comments followed by a reminder on
12.07.2019 and decided to wait for
the comments. As per decision of
meeting no. 11/81 dt. 04.09.2019,
DPIIT has been reminded on
11.10.2019. However, no comments
have been received yet.

The Committee
decided to wait for the
comments.

Deferred
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R25 R.R.KABEL
LIMITED
0310801720
dated

12.01.2016

01/81/050/00095/

AM17/DES.I1/
03/95/040/00709/

AM16/

The case was ratified in Meeting No.
09/81 dated 26.01.2016 as per the
written comments of the DIPP vide
U.O. No. 1216112016-TSW49 dated
26.07.2016. However, the applicant
vide letter dated 26.09.2017
requested to re-fix the ad-hoc norms.
A copy of representation was sent to
DPIIT for examination on
10.04.2018 followed by a reminder
on 12.07.2019. The Committee noted
that the party has been given PH in
some online cases. Hence, the
Committee decided to club the case

with other cases and call the
applicant on PH.

The Committee noted
that the applicant was
called for personal
hearing to explain the
case before Norms
Committee. However,
the applicant sought
another date.
Therefore, the
Committee decided to
give last opportunity to
the applicant for
personal hearing to
explain the case before
Norms Committee.

Deferred

R26 JINDAL
SAW
LIMITED
0510397868
dated

09.03.2016

01/81/050/00051/

AM17/DES¨ II
05/23/040/00508/

AM16/

The case was ratified in Meeting No.
14l81 dated 04.10.2016AA as per
DIPP comments vide U. O. No.
1218312016-TSW75 dated
0411012016. However, the applicant
vide letter dated 20.02.2019
requested to re-fix the ad-hoc noffns.
A copy of representation was
referred to Consultant (TEC-3) on
07.08.2019 for examination of the
case. As per decision of meeting no.
I l/81 dt. 04.09.2019, (TEC-3) has
been reminded on 11.10.2019.
However, no comments have been
received yet.

The Committee
decided to wait for
comments.

Deferred

R27 ЛNDAL
SAW
LIMITED
0510399602
dated

01.09.2016

01/81/050/00370/

AM17/
05/23/040/00235/

AM17/

The case was ratified in Meeting No.
04/81 dated 16.05.2017 as per DIPP
comments vide U. O.
No.12l38/2017-TSW59. However,
the applicant vide letter dated
20.02.2019 &03.06.2019 requested
to re-fix the ad-hoc norms. A copy of
representation was referred to
Consultant (TEC-3) on 07.08.2019
for examination. As per decision of
meeting no. I l/81 dt. 04.09.2019,
(TEC-3) has been reminded on
11.10.2019. However, no comments
have been received vet.

The Committee
decided to wait for
comments.

Deferred

R28 JINDAL
SAW
LIMITED
0510399000
dated06.07.2

016

01/81/050/00193/

AM17/
05/23/040/00157/

AM17/

The case was ratified in Meeting No.
25181 dated 01.03.2017as per DIPP
U. O. No. 1211512011-TSW/59 dated
07 10312017. However, the applicant
vide letter dated 22.04.2019
requested to re-fix the ad-hoc norms.
A copy of representation was
referred to Consultant (TEC-3) on
07.08.2019 for examination. As per

The Committee
decided to wait for
comments.

Defcrrcd
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decision of meeting no. lll81 dt.
04.09.2019, (TEC-3) has been
reminded on 11.10.2019. However,
no comments have been received

R29 」INDAL
SAW
LIMITED
0510395407
datcd

24.08.2015

01/81/050/00463/

AM16/
05/23/040/00207/

AM16/

The case was ratified in Meeting No.
12181 dated 06.09.2016as per DIpp
U. O. No. 1217612016-TSW28 dated
0610912016. However, the applicant
vide letter dated 15.02.2019
requested to re-fix the ad-hoc norms.
A copy of representation was
referred to Consultant (TEC-3) on
01.08.2019 for examination. The
Committee decided to seek from the
applicant to fumish following
information as per advice of
Consultant
1. Thickness of each layer of coating
with corresponding surface area
separately for LSAW & Seamless
pipes.

The deficiency letter was sent to the
applicant on 04.10.2019. However,

has been received yet.

The Committee
decided to wait for the
applicant's reply.

Deferred

R30 APOLLO
METALEX
PRIVATE
LIMITED
0510400548
dated

3011.2016

01/81/050/00441/

AM17/
05/23/040/00415/

AM17/

The case was rejected in Meeting
No. 03/81 dated 02.05.2017 due to
non submission of reply of
deficiency letter dated 07.02.2017
followed by reminder dated
07.04.2017. However, the applicant
vide letter dated 12.03.2019
furnished the reply with a request to
fix the ad-hoc norms. A copy of
representation was referred to
Consultant (TEC-3) on 02.08.2019
for examination of the case. As per
decision of meeting no. 11/81 dt.
04.09.2019, (TEC-3) has been
reminded on 11.10.2019. However,
no comments have been received

The Committee
decided to wait for
comments.

Deferred

TATA
INTERNATI
ONAL
LIMITED
0210207968
dated

10.11.2017

01/81/050/00533/

AM18/
02/24/040/00125/

AM18/

The case was rejected in Meeting
No. Meeting No.6/81 dated
01.11.2018 based on the
recommendation of representative of
MoS with the observation that ,slab

is not allowed for making bars,.
However, the applicant vide letter
dated 14.02.2018 (it may be
14.02.2019) stated that they are
producing Bars from Blooms only
and requested to fix the ad-hoc

The Committee
decided to remind MoS
for expediting the
comments.

Deferred
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17.06.2019 was forwarded to TEC-3
on 23.07 .2019. TEC-3 on 29.07 .2019
offered comments in respect of EP2
and Import 2 and advised to consult
MoS for EPl & Importl.
Accordingly, representation was sent
to MoS on 02.08.2019 for
examination. The Committee
considered the case in Meeting No.
9/81 dated 01.08.2019 and the parfy
was also granted Personal Hearing.
During the PH, the representatives of
the applicant requested to grant some
time for submission of revised
documents as the word 'slab' was
mentioned therein instead of
'blooms' for manufacture of Bars.
The request of the representatives
was acceded to. As per decision of
meeting no. l1l81 dt 04.09.2019, to
wait for reply from the applicant.
The case was referred to MoS.

R32 TATA
INTERNATI
ONAL
LIMITED
0210207888
datcd

16.10.2017

01/81/050/00386/

AM18/
02/24/040/00105/

AM18/

The case was rejected in Meeting
No. Meeting No.6/81 dated
01.1 1.2018 based on the
recommendation of representative of
MoS with the observation that 'slab
is not allowed for making bars'.
However, the applicant vide letter
dated 14.02.2018 (it may be
14.02.2019) stated that they are
producing Bars from Blooms only
and requested to fix the ad-hoc
norms. The representation dated
17.06.2019 was forwarded to MoS
on 02.08.2019. The Committee
considered the case in Meeting No.
9/81 dated 07.08.2019 and the party
was also granted Personal Hearing.
During the PH, the representatives of
the applicant requested to grant some
time for submission of revised
documents as the ward 'slab' was
mentioned therein instead of
'blooms' for manufacture of Bars.
The request of the representatives
was acceded to. The case was
referred to MoS.

The Committee
decided to remind MoS
for expediting the
comments.

Deferred

R33 WILLIAMS
CONTROLS
INDIA
PRIVATE
LIMITED
3110061138
datcd

01/81/050/00420/

AM14/DES.H/
31/82/040/00186/

AM14〃

The case was ratified in Meeting No.
23181 dated 23.02.2016 as per
written comments of DeitY vide
U.O. No. W-2111512014 dated
09.1 1.2015. However, the applicant
vide lefter dated 07.04.2016
requested to re-fix the ad-hoc norms.

The Committee
decided to remind
MeitY for expediting
the comments.

Deferred
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22.112013 The Committee considered the case
in Meeting No. 9181 dated
07.08.2019 and noted that the copy
of representation was sent to MeitY
for examination of the case on
22.06.2016 followed by a reminder
to MeitY on 24.10.2016. As per
decision of meeting no. l1/81 dt
04.09.2019, MeitY has been
reminded on 11.10.2019. However,
no comments have been received

R34 SAHNEY
KIRKW00
D   PVT.
LIMITED
0310805311

dated08.06.2

016

01/81/050/00233/

AM17/
03/95/040/00179/

AM17/

The case was rejected in Meeting
No. 01/81 dated 05.04.2017 due ro
non submission of reply of
deficiency letter dated 13.02.2011.
followed by reminder dated
08.03.2017. However, the applicant
vide letter dated 09.07 .2018
furnished the reply with a request to
fix the ad-hoc norrns. The
Committee considered the case in
Meeting No. 9/81 dated 07.08.2019
and noted that the copy of
representation was sent to DPIIT on
02.11.2018 for examination of the
case. As per decision of meeting no.
l1181 dt 04.09.2019, DPIIT has been
reminded on 11.10.2019. However,
no comments have been received

decided to remind
DPIIT for expediting
the comments.

Committee Deferred

R35 SAHNEY
KIRKW00
D   PVT.
LIMITED
0310805314
Dated

08.06.2016

01/81/050/00234/

AM17/
03/95/040/00183/

AM17/

The case was rejected in Meeting
No. 01/81 dated 05.04.2017 due to
non-submission of reply of
deficiency letter dated 13.02.2017
followed by reminder dated
08.03.2017. However, the applicant
vide letter dated 02.11.2018
furnished the reply with a request to
fix the ad-hoc norTns. The
Committee considered the case in
Meeting No. 9/81 dated 07.08.2019
and noted that the copy of
representation was sent to DPIIT on
02.11.2018 for examination of the
case. However, no comments have
been received yet. Hence, the
Committee decided to remind DPIIT
for expediting the comments. As per
decided to seek from the applicant to
furnish information as per written
comments given by DPIIT vide U.
O. No.: P-47014113/2019-TSW
dated 29.08.2019.
D/L sent via email dt. 04.10.2019.

The Committee
decided to remind
DPIIT for expediting
the comments.

Deferred
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As per decision of meeting no. 1 1/81

dt 04.09.2019, DPIIT has been
reminded on I 1.10.2019.

R36 NEO
POWER
ELECTRON
ICS    &
PROJECTS
PVT. LTD.
0310819845
datcd

15.03.2018

01/81/050/00012/

AM 19/
03/95/040/01069/

AM18

The case was ratified in Meeting No.
l5/81 dated 27 .03.2019 as per
written comments given by
Consultant (TEC-3). However, the
applicant vide letter dated
01.04.2019 requested to amend ITC
HS codes in r/o import items No. 3

and 5. Further the applicant has also
requested to amend UOM of import
item No. 5. The Committee
considered the case in Meeting No.
09/81 dated 07.08.2019 and noted
that the applicant has not given any
reason/iustification for such changes.

The Committee
considered the case as

per agenda and noted
that the deficiency
letter has not yet been
sent to the applicant as

decided in the M. No.
I 1/81 dated

04.09.20 19. Therefore,
the Committee directed
to send the deficiency
letter to the applicant
immediately.

Deferred

R37 ABIR
INFRASTR
UCTURE
PRIVATE
LIMITED
0510256336
dated

14.01.2010

01/81/50/0566/A

M10/DES―II
05/23/50/0519/A

M10

The case was ratified in its meeting
no. 40/81 dated 20.12.2011 as per

written comments of DIPP vide U.O.
dated 28.12.2011.
The company vide letter dated
20.03.2011 followed by reminder
dated 01.05.2017 requested to
reconsider its application for
modification of fixed norms. The
representation was sent to DPIIT on
8.5.2011. DPIIT's deficiency letter
dated 26.7.2017 was sent to the
applicant on 21.7.2011. Reply dated
6.10.2017 of the applicant was sent
to DPIIT on23.10.2017. In Meeting
No. l1 dated 4.9.2019, it was
decided to send the documents of the
case afresh and remind DPIIT.

The Committee noted
that case documents
have still not been sent

to DPIIT afresh hence
the committee directed
to take action
immediately.

Deferred

R38 ABIR
INFRASTR
UCTURE
PRIVATE
LIMITED
0510277227
dated

18.11.2010

01/81/050/00347/

AMl1/DES― II
05/23/040/00205/

AM‖

The case was ratified in its meeting
no. 3 8/8 1 dated 07 .12.20 I 1 (actually
held on 19.12.2011) as per written
comments of DIPP vide U.O. dated
19.12.2011. The company vide letter
dated 23.03.2011 followed by
reminder dated 01 .05.2017 requested
to reconsider its application for
modification of fixed norrns as per
description mentioned in licence
amendment sheet dated 11.11.2015.
The representation was sent to DPIIT
on 8.5.2017. DPIIT's deficiency
letter dated 26.7.2011 was sent to the
applicant on 21.7.2017. Reply dated
6.10.2017 of the applicant was sent
to DPIIT on23.10.2017. In Meeting
No. 11 dated 4.9.2019, it was
decided to send the documents of the

The Committee noted
that case documents
have still not been sent

to DPIIT afresh hence
the committee directed
to take action
immediately.

Deferred
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case afresh and remind DpllT.

R39 ABIR
INFRASTR
UCTURE
PRIVATE
LIMITED
0510261567
dated

31.03.2010

01/81/050/00213/

AMl1/
05/23/040/00230/

AM10/

The case was ratified in its meeting
no. 6/81 dated 10.05.201I as per
written comments of DIPP vide U.O.
dated 10.05.201 I . The applicant vide
letter dated 23.03.201i followed bv
reminder dated 01 .05.2011 requested
to reconsider its application for
modification of fixed norns as per
description mentioned in licence
amendment sheet dated 17.ll.2Ol5.
The representation was sent to DPIIT
on 8.5.2017. DPIIT's deficiencv
letter dated 26.7.2017 was sent to rhl
applicant on 21.7.2011. Reply dated
6.10.2017 of the applicant was sent
to DPIIT on23.10.2017. In Meeting
No. 1l dated 4.9.2019, it was
decided to send the documents of the
case afresh and remind DpllT.

The Committee noted
that case documents
have still not been sent
to DPIIT afresh hence
the committee directed
to take action
immediately.

Deferred

R40 ABIR
INFRASTR
UCTURE
PRIVATE
LIMITED
0510269360
datcd

29.07.2010

01/81/050/00389/

AMH/
05/23/040/00114/

AMH/

The case was ratified in its meeting
no. 6/81 dated 10.05.201 I as per
written comments of DIPP vide U.O.
dated 10.05.201 l. The applicant vide
letter dated 23.03.2011 followed by
reminder dated 01 .05.2011 requested
to reconsider its application for
modification of fixed norms. In
Meeting No. 11 dated 4.9.2019, it
was decided to refer the case to
DPIIT.

The Committee noted
that case documents
have still not been sent
to DPIIT hence the
committee directed to
take action
immediately.

Deferred

R41 ABIR
INFRASTR
UCTURE
PRIVATE
LIMITED
0510284584
datcd

24.022011

01/81/050/00562/

AMH/
05/23/040/00336/

AMH/

The case was ratified in its meeting
no. 19/81 dated 18.12.2012 as per
written comments of DIPP vide U.O.
dated I 1 .01 .20 I 3. The applicant vide
letter dated 16.10.2011 requested for
modification of fixed norms. In
Meeting No. ll dated 4.9.2019, it
was decided to send the documents
of the case afresh and remind DPIIT.

The Committee noted
that case documents
have still not been sent
to DPIIT hence the
committee directed to
take action
immediately.

Deferred

R42 EKANGA
FOIL
0810142706
dated

31.05.2018

01/81/050/00247/

AM19/
08/24/040/00061/

AM19/

The case was ratified in its meeting
no. 1181-ALC212018 dated
29.11.2018 as per written comments
of DIPP vide U.O. No.:1132912018-
TS dated 29.11.2018 allowing 5%
wastage on import items.
The applicant vide letter dated
08.02.2019 requested to modify the
fixed norrns as per actual

The Committee
considered the case as
per agenda and
observed that the party
had applied for 33.71oh
wastage whereas DPIT
had allowed 5%
wastage. The
Committee, after a

Approved

烈
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application. The case was referred to
Consultant (TEC-3) on 2.9.2019.
The applicant appeared for PH and
explained the process and wastages
during manufacturing processes. On
the advice of Consultant (TEC-3),
the applicant was asked to submit
following information:
1. Sl. No. ll(a) of SDF for each
type/shape of products
2. Documentary evidence of price of
sale of scrap and CIF value of
Aluminium foil.

careful consideration.
decided to revise the
ad-hoc norrns as per
written comments
given by Consultant
(TEC-3) allowing I l%
wastage.

concemed mav

consequential
accordingly.

suitable
action

Ｍ
ｔａｋｅ

R43 EKANGA
FOIL
810142707
dated

31.05.2018

01/81/050/00248/

AM19/
08/24/040/00068/

AM19/

The case was ratified in its meeting
no. 1181-ALC2l20l8 dated
29.11.2018 as per written comments
of DIPP vide their U.O. No.:
7132912018-T5 dated 29.11.2018
allowing 5oh wastage on import
items.
The applicant vide letter dated
08.02.2019 requested to modifl, the
fixed norms as per actual
application. The case was referred to
Consultant (TEC-3) on 2.9.2019.
The applicant appeared for PH and
explained the process and wastages
during manufacturing processes. On
the advice of Consultant (TEC-3),
the applicant was asked to submit
following information:
1. Sl. No. ll(a) of SDF for each
type/shape of products
2. Documentary evidence of price of
sale of scrap and CIF value of
Aluminium foil.

The Committee
considered the case as

per agenda and
observed that the party
had applied for 39.48o/o

wastage whereas DPIT
had allowed soh

wastage. The
Committee, after a

careful consideration,
decided to revise the
ad-hoc norms as per
written comments
given by Consultant
(TEC-3) allowing l4%
wastage.

RA
take

concemed may

consequential
accordingly.

suitable
action

Approved
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R44 EKANGA
FOIL
0810141940
dated

07.02.2018

01/81/050/00112/

AM19/
08/24/040/00316/

AM18/

The case was ratified in its meeting
no. 3l8l-ALC212018 dated
14.08.2018 allowing the wastage of
10% on import items.
The applicant vide letter dated
08.02.2019 requested to modify the
fixed norms as per actual
application. The case was referred to
Consultant (TEC-3) on 2.9.2019.
The applicant appeared for pH and
explained the process and wastages
during manufacturing processes. On
the advice of Consultant (TEC-3),
the applicant was asked to submit
following information:
l. Sl. No. ll(a) of SDF for each
type/shape of products
2. Documentary evidence of price of
sale of scrap and CIF value of
Aluminium foil.

The Committee
considered the case as
per agenda and
observed that the party
had applied for 41.42%
wastage for model No.
8325, 38.840% wastage
for model No. 8342
and 33.77% wastage
for model No. 8389E
respectively whereas
the Committee had
allowed l0% wastage.
The Committee, after a
careful consideration,
decided to revise the
ad-hoc norns as per
written comments
given by Consultant
(TEC-3) allowing 15%
wastage for model No.
8325, 14o wastage for
model No. 8342 and
11% wastage for
model No. 8389E
respectively.

RA concemed may
take suitable
consequential action
accordingly.

Approved

R45 EKANGA
FOIL
0810141124
Dated

10.10.2017

01/81/050/00450/

AM18/
08/24/040/00200/

AM18/

The case was ratified in its meeting
no. 3181-ALC212018 dated
14.08.2018 as allowing the wastage
of l0% on import items.
The applicant vide letter dated
08.02.2019 requested to modify the
fixed norms as per actual
application. The case was referred to
Consultant (TEC-3) on 2.9.2019.
The applicant appeared for PH and
explained the process and wastages
during manufacturing processes. On
the advice of Consultant (TEC-3),
the applicant was asked to submit
following information:
1. Sl. No. ll(a) of SDF for each
type/shape of products.
2. Documentary evidence of price of
sale of scrap and CIF value of
Aluminium foil.

The Committee
considered the case as

per agenda and
observed that the party
had applied for 41.42Yo
wastage for model No.
8325, 38.840% wastage
for model No. 8342
and 33.77% wastage
for model No. 8389E
respectively whereas
the Committee had
allowed 10% wastage.
The Committee, after a
careful consideration,
decided to revise the
ad-hoc norms as per
written comments
given by Consultant
(TEC-3) allowing l5%
wastage for model No.
8325, 14%o wastage for
model No. 8342 and
ll% wastase for

Approved

嵐
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model No. 83898
respectively.

RA
take

concemed mav

consequential
accordingly.

suitable
action

R46 GLOBAL
OVERSEAS
0510324256
datcd

09.052012

01/81/050/00144/

AM13/
05/23/040/00029/

AM13/

The case was considered in Meeting
No. 17l8l dated 20.11.2012. NC
decided to reject the case as no
manufacturing activity was
appearing. The applicant vide letter
dated 08.02.20 l3 represented against
above NC decision which was
considered in Meeting No. 05/81
dated 06.06.2013. The applicant
appeared for Personal Hearing on
03.05.2013 and showed sample of
unfinished/unpolished items and the
finished product. NC noted that the
firm is polishing the utensils and
doing engraving of same designs on
the utensils as per foreign buyer
requirement. Since, polishing is a
manufacturing activity, NC decided
to approve the case on net to net
basis. Now, the applicant vide letter
dated 30.10.2017 stated that it had
imported goods 89.95 M.T. in place
of 100 M.T. Thereafter, same goods
were exported after polishing and
engraving designs on utensils as per
buyer's requirement. Further, it
stated that export item name i.e.
Household Kitchen appliances
(Furnished & designed utensils made
up of stainless steel) have been
mentioned in Shipping Bill for
Export is same as per descriptions
mentioned in the Condition Sheet of
Advance Authorization. RA, CLA,
New Delhi vide letter dated
30.5.2014 advised the company to
submit documentary evidence
regarding consumption of S.S.
Content in the export/end product
and grade/thickness as the same is
not mentioned in the Shipping Bills.
Therefore, the company requested to
look into the matter for suitable reply
to enable them to clear Govemment
dues and get EODC on the basis of
exported goods as per entries in
Shipping Bills. The applicant's letter

The Committee heard
the party during
personal hearing and
decided to remind
DPIIT to expedite the
comments.

Deferred

´ 熱
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dated 30.10.2017 was forwarded to
DPIIT on 16.03.2018 for
examination. This case was last
considered by NC in its meeting no.
4/81-Pt.ll dated 03.10.2018. NC
decided to call report from the RA
on letter of the firm under intimation
to firm and defer the case. The RA,
CLA, New Delhi vide letter dated
01.05.2019 stated that there is no
Grade mentioned with the
description of import & export item
as per authorization but as per B/Es,
Grade of Stainless steel mentioned as
Grade 410. Accordingly, the
deficiency letter was issued on
30.05.2014 followed by reminder
dated 7.1 .2016 for clarification, but
firm has not submitted any reply in
this regard.

R47 MODISON
METALS
LTD.

01/81/050/00463/

AM18/
03/95/040/00447/

AM18/

The case was ratified in Meeting No.
3l8l-ALC212018 dated 14.08.2018
allowing the quantity of import item
as 500Kg. The applicant vide letter
dated 23.10.2018 stated that the
Import item allowed by NC as 500
Kgs. instead of 5000 Kgs. and
requested to correct the quantity as
per advance authorization. The
applicant vide letter dated
09.02.2019 has reiterated the same
issue. The Committee decided to
refer the matter to DPIIT for
examination in M. No. 11 dated
04.09.2019.

The Committee noted
that the case has not
yet been referred to
DPIIT for examination.
Therefore, the
Committee directed to
refer the case to DPIIT
immediately.

Deferred

R48 GLOBAL
OVERSEAS
0510337064
dated

ll.10.2012

01/81/050/00307/

AM13/
05/23/040/00250/

AM13/

The case was considered in meeting
no. 18181-ALC2l20l2 dated
04.12.2012. NC decided to reject the
case as no manufacturing activity is
involved in this case. The applicant
vide dated 30.10.2017 requested the
Norms Committee to look into the
matter and accept their application
for EODC from RA on the basis of
exported goods as per entries in
Shipping Bills. The applicant vide
letter dated 02.08.2019 has reiterated
the same issue.

The Committee heard
the party during
personal hearing and
decided to remind
DPIIT to expedite the
comments.

Deferred
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R49 POLYCAB
WIRES
PVT.LTD.
0310818745
dated

29.01.2018

01/81/050ノ00020/
AM19/
03/95/040/00856/

AM18/

The case was ratified in meeting no.
2181-ALC212018 dated 29.05.2018
(actually held on 18.07.2018) taking
cue from AA No. 0310815474 dated
01.09.2017 ratified in Meeting
No.23l81-ALC212017 dated
06.03.2018. The NC decision was
conveyed on 24.10.2018. The
applicant vide letter dated
12.12.2018 has requested to change
the ratified norms in respect of
Import item No.6 i.e. Copper Tape as

1 .01 Kgs./Kg. instead of 1.02

Kgs./Kg. The case was last
considered in meeting no. 1 l/81
dated 04.09.20 I 9. The representation
has been refer to TEC-3 via email
dated 16.09.2019.

On the basis of
DPIIT's comments
received vide U.O. No.
P-4101v212019-TSW
dated 11.10.2019, the
Committee decided to
allow quantity of
import item at S.No. 6
i.e. Copper Tape @
1.01 Kgs/Kg content in
the export items.
Decision in respect of
other items as taken in
meeting no. 2l8l-
ALC2l20l8 dated
29.05.2018 (actually
held on 18.07.2018)
would remain the
same.

RA may take
consequential action
accordinsly.

Approved

R50 UNITED
DRILLING
T00LS
LIMITED

01/81/171/00012/

AM20/DES― II
KASEZ/1A/001/2
011-12/21

KASEZ vide letter No.
KASEZ/IA/00112011-12121 dated
29.03.2019101.04.2019 forwarded
the request letter dated 04.02.2019 of
the applicant through EEPC for
fixation of wastage/scrap percentage
for manufacturing of casing pipes
with connector. The case was
referred to Consultant (TEC-3) on
30.07.2019 for examination.
The case was ratified in meeting No.
I l/81 dated 04.09.2019 as per
agenda and decided to fix the ad-hoc
norms as per written comments
given by TEC-3 dated 30.08.2019.
"On the basis of written comments
dated 30.08.2019 given by
Consultant (TEC-3), the Committee
decided to fix the ad-hoc norms as

under:
(i)Wastage of 30Y" is allowed on for
export items No. I and 2.
(ii)Wastage of 32%o is allowed on for
export items No. 3, 4 and 6.
(iii)Wastage of 31Yo is allowed for
export items No. 5, 7 and 8.
DC concemed may take
consequential action accordingly."
However, the applicant vide email
dated 03.10.2019 requested for PII
for allowing wastage @60%.

The party during
personal hearing
desired to make
revised submission
which was allowed by
the Committee.

Deferred
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R51 GEEKAY
WIRES
LIMITED
0910066494
dated

20.07.2018

01/81/050/01024/

AM19
09/24/040/00166/

AM19

The case was ratified in meeting No.
3/81 dated 15.05,2019 as per written
comments given by Consultant
(TEC-3). The party vide letter dated
23.04.2019 has requested for
revision in Norms.

The Committee
decided to refer the
matter to Consultant
(TEC-3) for
examination.

Deferred

R52 SVAM
PACKAGIN
G
INDUSTRIE
S PVT.LTD.
0510407882
datcd

25.09.2018

01/81/050/00518/

AM19/
05/24/040/00353/

AM19/

The case was ratified in meeting No.
10/81 dated 16.01.2019 as per
written comments given by
Consultant (TEC-l). The parry vide
letter dated 10.04.2019 has requested
for revision in Norms. The case was
last considered in meeting no. 1ll81
dated: 04.09.2019.

The Committee
decided to refer the
matter to Consultant
(TEC-l) for
examination.

Deferred

R53 SHIVA
UTENSILS
INDUSTRIE
S PVT.LTD.
0510408100
Dated

15.10.2018

01/81/050/00520/

AM19/
05/24/040/00400/

AM19

The case was ratiflcd in mecting No.

10/81     dated1 6.01.2019     as

recommcnded by Consultant(TEC―

3)and rCpresentativc of MsME.The

party vidc lcttcr dated 12.04.2019

has rcquestcd fOr revision of lnput―

Output Norms.

The Committee
decided to refer the
mafter to Consultant
(TEC-3) for
examination.

Deferred

R54 KEI
INDUSTRIE
S LIMITED
0510407040
datcd

03.072018

01/81/050/00201/

AM19/
05/23/040/00096/

AM19

The case was ratified in meeting No.
l3l81 dated 27.02.2019 as per
written comments given by
Consultant (TEC-3). Now, the
applicant vide letter dated
24.05.2019 has requested for
revision of ratified norms.

The Committee
decided to refer the
matler to Consultant
(TEC-3) for
examination.

Deferred

R55 FORMING
INDIA
PRIVATE
LIMITED
3110066955
Dated:

05.01.2018

01/81/050/00117/

AM19/
31/83/040/00121/

AM18/

The case was rejected in Meeting
No. 3/81 dated 14.08.2018 with the
observation that no specific input
item. The party vide letter dated
29 .11 .2018 has requested for
ratification of Norms.

The Committee
decided to refer the
maner to Consultant
(TEC-3) for
examination.

Deferred

R56 RAJHANS
METALS
PVT.
LIMITED
2410042167
dated

3103.2017

01/81/050/00268/

AM18/
24/24/040/00036/

AM17/

The casc was ratifled in meeting No.

3/81 dated 14.08.2018.However,the

paHy vide lettcr dated 18.12.2018

rcquested for revision of Norms

flxcd. The case was last considered

in  mecting  no.   11/81  dated:
04.09.2019.

On the basis of
comments given by
DPIIT vide U.O. No.
P-
410t1/265t2019TSW
dated 30.09.2019, the
Committee decided not
to revise the ad-hoc
norrns ratified in
meeting No. 3/81 dated
14.08.2018 as wastage
of 2oh allowed on Zinc
ingots is in line with
SIONs for similar
Droducts e.s.. C1627.

Rejected
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R57 WELSPUN
CORP
LIMITED
3410044442
Datcd
27.08.2018

01/81/050/00606/

AM19
34/24/040/00180/

AM19

The case was ratified in meeting No.
3/81 dated 15.05.2019 as per written
comments given by Consultant
(TEC-3). However, the party vide
letter dated 20.08.2019 has requested
for ratification of Norms.

The Committee
decided to refer the
matter to Consultant
(TEC-3) for
examination.

Deferred

R58 KAMALA
METACHE
M

0210207773
dated

31.07.2017

01/81/050/00322/

AM18/
02/24/040/00075/

AM18/

The case was ratified in meeting No.
23i81 dated 06.03.2018 allowing 2%
wastage. However, the party vide
letter dated 20.08.2019 has requested
for ratification of Norms. The case

was last considered in meeting no.
I 1/81 dated: 04.09.2019.

The Committee
considered the case as

per agenda and noted
that the party has

requested for

correction in the
weight of imports and
exports on the grounds
that it was incorrectly
mentioned in the
earlier minutes. In
view of DPIIT's
comments vide U.O.
No. P-
470t1122612019-TSW
dated 30.09.2019, the
Committee decided to
amend quantity of
imporVexport as under
maintaining 2%
wastage:

(i) Quantity of export
item may be allowed as

349.98 MT.
(ii) Quantity of import
item may be allowed as

356.98 MT inclusive of
2%o wastage.

RA may ｔａ
ｋ
ｅ

ｃｔ
ｉ
ｏｎａconsequential

accordinslv.

Approved

R59 A-l FENCE
PRODUCTS
COMPANY
PVT.LTD.
0310819800
datcd

14.03.2018

01/81/050/00006/

AM19/
03/94/040/01033/

AM18/

The case was ratified in meeting No.
4l8l-ALC2l20l8 dated 21 .08.2018.
However, the party vide letter dated
29.11.2018 has requested for
revision of ratified norms. The
representation has been refer to
MSME via email dated 16.09.2019.
The case was last considered in
meeting no. 11/81 dated: 04.09.2019.
As per decision of meeting no. I 1/81
dt. 04.09.2019, the case has been
referred to MSME on 16.09.2019.

On  the  advice  of
rcpresentative      of

MSME,tlle Committcc
dccided to seek from
thc   applicant   thc

foHowing information:

① SI.No.3,4,5 and
ll ofSDF.

Deferred
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R60 PARAM
INDUSTRIE
S

0310813563
dated

25.05.2017

01/81/050/00245/

AM18/
03/95/040/00155/

AM18/

The case was ratified in meeting No.
15/81 dated 27.03.2019 on the
recommendation of representative of
MSME. However, the party vide
letter dated 09.05.2019 has requested
for modification of Norms. The
representation has been refer to
MSME via email dated 23.08.2019.
The case was last considered in
meeting no. I I /8 1 dated: 04 .09 .2019 .

As per decision of meeting no. 1l181
dt 04.09.2019, the case has been
referred to MSME on 16.09.2019.

The Committee
considered the case as
per agenda and noted
that earlier the norms
were fixed considering
all end products as

similar. Now the
committee decided to
fix the ad-hoc norms as

per written comments
given by MSME as

under:

Approved

Export product:
1. weight of export product may be modified as 14.72 MT with breakup as follows:

(i) 2.506 MT for drawing 3- Pattern No. SSPS/PI-03.
(ii) 2.507 MT for drawing 5- Pattern No. SSPS/PI-OS.
(iii) 9.707 MT for drawing 6- Pattem No. SSPS/PI-06.

Import Product:
Relevant import item may be allowed for 41 .117 MT, as per following wastages:

l. Quantity of import item for Pattern No. SSPS/PI-03 may be allowed with 2.06 Kgs/Kg
content in the export product after taking 0.85sKg/Kg recovery.

2. Quantity of import item for Pattern No. SSPS/PI-O5 may be allowed with 2.06 Kgs/Kg
content in the export product after taking 0.525Kg/Kg recovery.

3. Quantity of import item for Pattern No. SSPS/PI-06 may be allowed with 3.79 Kgs/Kg
content in the export product after taking 1.38Kg/Kg recovery.

Note:
(i) Grade & technical specification of stainless steel should match in export & import
products.
(ii) The word 'Prime' has been deleted from description of import item.
RA may take consequential action accordingly.

R61 RAJHANS
METALS
PVT
LIMITED
2410042476
dated

01.08.2018

01/81/050/00571/

AM19/
24/24/040/00014/

AM19/

The case was ratified in meeting No.
l0/81 dated 16.01.2019 as per
recommendation of representative of
MSME. However, the party vide
letter dated 28.03.2019 has requested
for revision of fixed Norms. As per
decision of meeting no. 11/81 dt
04.09.2019, the case has been
referred to MSME on 16.09.201 .

The Committee
considered the case as

per agenda and noted
that in other case of the
same applicant. 6%
wastage is allowed for
import item No. 1.

Hence, on the
recommendation of
representative of the
MSME, the Committee
decided to revise the
ad-hoc norms approved
in meeting no. l0/81
dated 16.01.2019 as

under:

Approved
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1. Quantity of import item at Sl. No. I may be allowed with 1.06 Kgs/Kg content in the
export product.

2. Other recommendations would remain unaltered.

RA concerned may take suitable consequential action accordingly.
R62 KANADE
ANAND
UDYOG
PVT.LTD.
0310824397
Datcd

ll.10.2018

01/81/050/00546/

AM19/
03/94/040/00621/

AM19/

The case was rejected in Meeting
No. 06/81 dated 26.06.2019 due to
non submission of reply of
deficiency letter dated 25.03.2019
followed by final reminder on
25.05.2019. Flowever, the party vide
letter dated 12.07.2019 has requested
for ratification of Norms. The case

was last considered in M. No. 1ll81
dated 04.09.2019 and decided to
refer the case to Consultant (TEC-3).

The Committee noted
that the case has not
yet been referred to
Consultant (TEC-3) as

decided in M. No.
I 1/81 dated
04.09.20 19. Therefore,
the Committee directed
to refer the case to
Consultant (TEC-3)
immediately.

Deferred

R63 BILCARE
LIMITED
3110067062
dated

29.05.2018

01/81/050/00098/

AM19/
31/83/040/00026/

AM19/

Thc casc was ratiflcd in Mceting No.

3/81-ALC2/2018 datcd 14.08.2018

as pcr written commcnts of DIPP.

Howcver. Thc applicant vidc lettcr

datcd 31.10.2018 has statcd that thc

quantity approvcd is insufflcicnt to

meet thcir prOduction requircments.

Therefore,they havc requested to rc―

flx thc norms as flxed carlier in

Mecting No.2/81/ALC2/2015 datcd

05.05.2015.

The Committee
decided to refer the
case to DPIIT for
examination.

Deferred

R64 TD  Powcr
Systcms

Limitcd

0710110533
dated

19.10.2016

01/81/050/00184/

AM19/DES― II
07/24/040/00235/

AM17

The case was ratified in Meeting No.
3/81 dated 14.08.2018 allowing the
inputs in number as per GN-4 of the
Engineering Product and remaining
items in Sq. Foot, Foot, meter, Lbs
(Pound), Litre as 2Yo of the FoB
value with accountability. The
applicant vide letter dated
30.10.2018 stated that norms fixed to
the extent of 2%o of the FoB value
does not accommodate the quantity
required for manufacturing of the
export products of 45 numbers of 5

GTA 52 AI Alternator. Therefore,
they requested to re-fix the norms of
this AA on repeat with AA No.
0710108076 dated 17.04.2015. The
applicant's request was considered in
meeting no.5/81 dated 12.06.2019
and decided to revise the ad-hoc
norms in r/o import item at Sl. No.
105 with 2% wastage on the
recommendation of representative of
DHI. The other decisions of Meeting
No.03/81 dated 14.08.2018 will
remain unchanged. However, the
party vide letter dated 23.07.2019

The Committee
considered the request
of the party and on the
advice Of

representative of DHI.
the Committee decidei
to revise value of
import items indicated
in Sq. Foot, Foot,
meter, Lbs (Pound),
Litre as 5% of FOB
value with

accountability instead
of 2%o as given earlier.

Decisions taken earlier
in respect of other
items would remain
unaltered.

RA may take
consequential action
accordingly.

Approved
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and 31.07.2019 has again requested

for rcvisiOn. As per decision Of

mecting no. 11/81 dt 04.09.2019,thc

case has becn refcrred to DHI on

10.10.2019.

R65 Man
lndustries

(Indial Ltd.
0310823931

Dated

24.06.2018

01/81/050/00550/

AM19/
03/95/040/00561/

AM19/

The case was ratified in Meeting No.
4/81 dated 29.05.2019 as per written
comments given by DPIIT vide F.
No.: P-47014111/2019-TSW dated
22.04.2019. However, the party vide
Ietter dated 01.07 .2019 and
31.01.2019 has requested for
revision in already fixed Norms. As
per decision of meeting no. I I /81 dt.
04.09.2019, the case has been
referred to DPIIT on 16.10.2019.

The Committee heard
the party during
personal hearing and
decided to remind
DPIIT to expedite the
comments.

Deferred

R66 BILCARE
LIMITED
3110066973
dated

08.02.2018

HQ  File  No
01/81/050/00035/

AM19,
RLA Filc No
31/83/040/00147/

AM18

The case was ratified in Meeting No.
2l8l dated 29.05.2018 as per
comments of DIPP. However, the
party vide letter dated 31.10.2018
has requested for revision of fixed
Norms. As per decision of meeting
no. 1l181 dt. 04.09.2019, the case
has been referred to DPIIT on
16.10.2019.

The Committee heard
the party during
personal hearing and
decided to remind
DPIIT to expedite the
comments.

Deferred

R67 TBEAENER
GY(INDIA)
PRIVATE
LIMITED
3410041397
dated

23.07.2015

01/81/050/00486/

AM16/
34/24/040/00123/

AM16/

The case was rejected in Meeting
No. 22181 dated 24.01.2017 due to
non-submission of reply of
deficiency letter dated 27.06.2016
followed by reminder dated
21.09.2016. However, the party vide
mail dated 02.01.2019 has requested
for revision of fixed Norms. The
case was last considered in M. No.
11/81 dated 04.09.2019 and decided
to refer the case to DHl,

The Committee noted
that the case has not
yet been referred to
DHI as decided in M.
No. lll81 dated
04.09.20 I 9. Therefore,
the Committee directed
to refer the case to DHI
immediately.

Deferred

R68 PEARL
INSULATIO
NS   PVT.
LIMITED
0710092468
Dated
13.12.2012

01/81/050/00475/

AM13/
07/24/040/00375/

AM13/

The case was rejected in Meeting
No. 24181 dated 13.02.2014 due to
non-submission of reply of
deficiency letter despite several
reminders. However, the party vide
letter dated l3.l 1.2018 has requested
for ratification of Norms. The case
was last considered in M. No. 1l181
dated 04.09.2019 and decided to ask
from the applicant to deposit a

The Committee noted
that the letter has not
yet been sent to the
applicant as decided in
M. No. 1l181 dated
04.09.20 I 9. Therefore,
the Committee directed
to send the letter to the
applicant immediately.

Deferred

郷
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composition fee of Rs.5000/- for
considering revision ofthe case.

R69 P.    M.
ELECTRO
AUTO PVT.
LTD
0310821232
Dated
25.05.2018

01/81/050/00296/

AM19/
03/95/040/00138/

AM19/

The case was rejected in Meeting
No. 2/81 dated 01.05.2019 due to
non-submission of reply of
deficiency letter dated 19.12.2018
followed by a reminder on
29.03.2019. However, the party vide
letter received on 26.6.2019
submitted the reply to deficiency
letter and requested for ratification of
Norms. The case was last considered
in meeting no. l1l81 dated:
04.09.2019. As per decision of
meeting no. l1181 dt 04.09.2019, the
case has been referred to DPIIT on
16. 10.2019.

The Committee heard
the party during
personal hearing and
decided to remind
DPIIT to expedite the
comments.

Deferred

R70 Wieland
Metals lndia

Private  Ltd

0710112879
Dated

26.02.2018

01/81/050/00359/

AM19/
07/24/040/00324/

AM18/

The case was ratified in Meeting No.
06/81 dated 01.1 1 .2018 on the
recommendation of representative of
MoS, allowing quantity of import
item as l.0l5kg/kg content in the
export product.
However, the party vide letters dated
28.05.2019 & 11.07.2019 has
requested for review of Norms.

The Committee
considered the case as

per agenda and decided
to call the applicant on
personal hearing to
explain the case.

Deferred

R71 Wicland

Metals lndia

Private  Ltd

0710112301

Datcd

24.10.2017

01/81/050/00878/

AM19/
07/24/040/00203/

AM18/

The case was ratified in Meeting No.
14181 dated 13.03.2019 as

recommended by representative of
MSME. However, the party vide
letter dated 28.05.2019 has requested
for review of Norms.

The Committee
considered the case as

per agenda and decided
to call the applicant on
personal hearing to
explain the case.

Deferred

R72 Wieland
Metals lndia

Private  lン td

0710111712
Dated

06.06.2017

01/81/050/00772/

AM19/
07/24/040/00071/

AM18/

The case was ratified in Meeting No.
14181 dated 13.03.2019 as

recommended by representative of
MSME. However, the party vide
letter dated 28.05.2019 has requested
for review of Norms. As per decision
of meeting no. I l/81 dt 04.09.2019,
the case has been referred to MSME
on 16.09.2019.

The Committee
considered the case as

per agenda and decided
to call the applicant on
personal hearing to
explain the case.

Deferred

R73 Wicland
Metals lndia

Private  Ltd

0710110935
Dated

09.01.2017

01/81/050/01064/

AM19/
07/24/040/00323/

AM17/

The case was ratified in Meeting No.
14181 dated 13.03.2019 as

recommended by representative of
MSME. However, the party vide
letter dated 28.05.2019 has requested
for review of Norms. l'he
representation has been referred to
MSME via email dated 16.09.2019.
The case was last considered in

The Committee
considered the case as

per agenda and decided
to call the applicant on
personal hearing to
explain the case.

Deferred
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mceting no.11/81 dated:o4.09.2019.

As pcr dccision of rneeting no. 11/81

dt. 04.09.2019, the case has bcen

rcfcrrcd tO MsME on 16.09.2019

R74 Wieland
Metals lndia

P面vate Ltd
0710111245
Dated

07.03.2017

01/81/050/01074/

AM19/
07/24/040/00391/

AM17/

The case was ratified in Meeting No.
14181 dated 13.03.2019 as
recommended by representative of
MSME. However, the party vide
letter dated 28.05.2019 has requested
for review of Norms. As per decision
of meeting no. I l/81 dt. 04.09.2019,
the case has been referred to MSME
on 16.09.2019.

The Committee
considered the case as
per agenda and decided
to call the applicant on
personal hearing to
explain the case.

Deferred

R75 WIELAND
METALS
INDIA
PRIVATE
LTD
0710110386
Datcd

0709.2016

01/81/050/00876/

AM19/
07/24/040/00197/

AM17/

The case was ratified in Meeting No.
14181 dated 13.03.2019 as
recommended by representative of
MSME. However, the party vide
letter dated 28.05.2019 has requested
for review of Norms. The
representation has been refer to
MSME via email dated 16.09.2019.
The case was last considered in
meeting no. I I /81 dated: 04.09.201 9.
As per decision of meeting no. I l/81
dt. 04.09.2019, the case has been
refered to MSME on 16.09.2019.

The Committee
considered the case as
per agenda and decided
to call the applicant on
personal hearing to
explain the case.

Deferred

R76 WIELAND
METALS
INDIA
PRIVATE
LTD
0710109853
Dated

23.05.2016

01/81/050/00734/

AM19/
07/24/040/00048/

AM17/

The case was ratified in Meeting No.
l4l8l dated 13.03.2019 as
recommended by representative of
MSME. However, the party vide
letter dated 28.05.2019 has requested
for review of Norms. As per decision
of meeting no. I 1/8 I dt. 04.09.2019,
the case has been referred to MSME
on 16.09.2019.

The Committee
considered the case as
per agenda and decided
to call the applicant on
personal hearing to
explain the case.

Deferred

R77 POWER
GEAR
LIMITED
0710027717
dated

01.032004

01/81/050/01041/

AM04/
07/24/040/00676/

AM04/

The case was ratified in Meeting No.
26181 dated 25.09.2001. However,
the party vide letter dated 08.01.2019
has requested for review of Norms.
The case was last considered in M.
No. l1l81 dt. 04.09.2019 and
decided to refer the case to
Consultant (TEC-3).

The Committee noted
that the case has not
yet been referred to
Consultant (TEC-3) as
decided in M. No.
I l/81 dated
04.09.20 19. Therefore,
the Committee directed
to refer the case to
Consultant (TEC-3)
immediately.

Deferred
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R78 Delton
Cablcs LTD.
0510337606
Datcd:

23.10.2012

01/81/050/00423/

AM13/
05/23/040/00278/

AM13/

The case was inadvertently written
ratified in Meeting No. 12181 dated
27.08.2013 whereas DPIIT vide
U.O. No. 121212013-TSW/40 dated
14.06.2013 had sought following
information as mentioned in NC
Meeting No. 05/81 dated 06.06.2013
as under:
l. Voltage rating of cables.
2. Detailed calculations for the
requirement of each raw material,
export product wise suppo(ed by the
Cross sectional diagram of the
cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content
of each imported and indigenous
input, export product wise, per KM
Of export product.
5. Total requirement of each raw
material, export product wise, in a

tabular form
However, the party vide letter dated
09.08.2016 has requested for
ratification of Norms.
The case was last considered in M.

No.  11/81  dt.  04.09.2019  and

decided to refer the case to DPIIT.

The Committee noted
that the case has not
yet been referred to
DPIIT as decided in M.
No. l1181 dated
04.09.20 I 9. Therefore,
the Committee directed
to refer the case to
DPIIT immediately.

Deferred

R79 PHOENIX
FOILS PVT.
LTD.
0310817030
dated

14.11.2017

01/81/050/00469/

AM18/
03/95/040/00635/

AM18/

The case was rejected in Meeting
No. 7l8l-ALC212018 dated
29.11.2018 due to non-submission of
reply to MoS deficiency letter sent to
the firm on 18.10.2018. The
applicant's reply dated 23.01 .2019
was considered in meeting no. 6/8 I

dated 26.06.2019 and noted that the
applicant is not clear about
specification of import & export till
the completion of export obligation.
However, the party vide letter dated
12.08.2019 has requested for review
of Norms. The case was last
considered in M. No. I l/81 dt.
04.09.2019 and decided to refer the
case to MoS.

The Committee noted
that the case has not
yet been referred to
MoS as decided in M.
No. l1181 dated
04.09.20 I 9. Therefore,
the Committee directed
to refer the case to
MoS immediately.

Deferred

R80 BHANDARI
FOILS  &
TUBES
LIMITED
0310613860
Datcd

03.02.2011

01/81/050/00005/

AM12/
03/94/040/00961/

AMH/

The case was rejected in Meeting
No. l2l81 dated 11.09.2012 due to
non-submission of reply after several
reminders. However, the party vide
letter dated 15.04.2019 has requested
for ratification of Norms. The case
was last considered in M. No. 1l/81
dt. 04.09.2019 and decided to refer
the case to MoS.

The Committee noted
that the case has not
yet been referred to
MoS as decided in M.
No. 11/81 dated
04.09.2019. Therefore,
the Committee directed
to refer the case to
MoS immediately.

Deferred
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POSCO
MAHARAS
HTRA
STEEL PVT.
LTD
0310801177
Dated

17.12.2015

01/81/050/00510/

AM16/
03/95/040/00692/

AM16/

'lhe case was ratified in Meeting No.
2l8l dated 19.04.2016 as per the
written comments of the MoS vide
their U.O. No.3 I (12)1201 4-TW dated
0810312016. However, the party vide
letter dated 22.12.2016 has requested
for amendment in the export item
description (sr no. l). The case was
last considered in M. No. l1l81 dt.
04.09.2019 and decided to refer the
case to MoS.

The Commiffee noted
that the case has not
yet been referred to
MoS as decided in M.
No. I l/81 dated
04.09.20 19. Therefore,
the Committee directed
to refer the case to
MoS immediately.

Deferred

COSMOS
ENGITECH
PVT. LTD.
3410042906
Datcd

02.02.2017

01/81/050/00607/

AM17/
34/24/040/00317/

AM17/

The case was rejected in Meeting
No. l2l81 dated 11.09.2012 due to
non submission of reply of
deficiency letter dated 08.08.2017
followed by reminder dated
20.10.2011. However, the party vide
letter dated 22.12.2016 has requested
for ratification of Norms. The case
was last considered in M. No. lll81
dt. 04.09.2019 and decided to refer
the case to DPIIT.

The Committee noted
that the case has not
yet been referred to
DPIIT as decided in M.
No. I 1/81 dated
04.09.2019. Therefore,
the Committee directed
to refer the case to
DPIIT immediately.

Deferred

R83 BILCARE
LIMITED
3110067094
Datcd

25.06.2018

01/81/050/00236/

AM19/
31/83/040/00024/

AM19/

The case was ratified in Meeting No.
8/81 dated 19.12.2018 per
recommendation of Consultant
(TEC-3). However, the party vide
letter dated 19.06.2019 requested for
revision of wastage from lYo to 5yo.
The case was last considered in M.
No. I l/81 dt. 04.09.2019 and
decided to refer the case to
Consultant (TEC-3) for examination.

The Committee
considered the case as
per agenda and decided
to fix the ad-hoc norms
on the recommendation
of Consultanr (TEC-3)
as under:
1. The quantity of
import item may be
allowed with 2%
wastage.

RA concerned may
take suitable
consequential action

Approved

R84 KEI
INDUSTRIE
S LIMITED
0510408716
dated

30.112018

01/81/050/00914/

AM19/
05/23/040/00365/

AM19/

The case was ratified in meeting No.
14181-ALC2I20 I 8 dated 13.03.2019
as per written comments given by
Consultant (TEC-3). However, the
applicant vide letter dated
24.05.2019 has requested to review
the decision and allow import item
no.4 "Antimony Trioxide,' as
applied. The case was last
considered in M. No. 1ll81 dt.
04.09.2019 and decided to refer the
case to Consultant (TEC-3) for
examination.

The Committee
considered the case as
per agenda and on the
recommendation of
Consultant (TEC-3)
decided to allow
import of Antimony
Trioxide, which was
not allowed earlier
with 5%o wastage.

concemed may

consequential

Approved
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R85 VOITH
HYDRO
PRIVATE
LIMITED
0510398416
datcd

06.05.2016

01/81/050/00325/

AM17/
05/24/040/00051/

AM17/

The case was ratified in Meeting
No.20l81-ALC212016 dated
27.12.2016 as per DHI comments
vide UO No. 3(85)/16 TSW(B) dated
14.12.2016. However, the applicant
vide letter dated 21.08.2019 has

stated that the goods were exported
on 04.10.2016 before fixation of
norms on 21.12.2016. Therefore,
they have requested to amend the

description of exports from Stator
Core Lamination for 2X28.3 MW
Hydro Generator to Stator Core
Lamination i.e. as per descriptions
mentioned in advance authorization.
The case was last considered in M.
No. 11/81 dt. 04.09.2019 and

decided to refer the case to DHI for
examination.

The Committee noted
that the case has not
yet been referred to
DHI as decided in M.
No. l1181 dated
04.09.201 9. There[ore,
the Committee directed
to refer the case to DHI
immediately.

Deferred

R86 SHlVALIK
BIMETAL
CONTROLS
LTD.
0510405797
datcd

07.03.2018

01/81/050/00174/

AM19/
05/24/040/00606/

AM18/

The case was ratified in Meeting
No.3/81-ALC212018 dated
l4.08.2018.However, the applicant
vide letter dated 18.06.2019 has

stated that the norms was ratified as

per SION C-397 but the export item
is different. They had applied
wastage 34o/o on import and 5l .51%
on export. They had, therefore,
requested to review the decision and
requested for personal hearing.

The Committee
decided to refer the
case to DPIIT for
examination.

Deferred

R87 A-l FENCE
PRODUCTS
CO.PVT.LT
D.

0310820125
datcd

27.03.2018

O1/81/050/00212/

AM19/
03/94/040/01075/

AM18/

The case was ratified in meeting No.
1 181-ALC2120l8 dated 29.11.2018
as per recommendation of
representative of MSME. However,
the applicant vide letter dated

07.02.2019 has enclosed copies of
their earlier NC decisions in respect
of AA Nos.0310664581 dated
14.11 .2011 and 03 10800027 dated
04.I 1 .2015 ratified in Meeting
Nos.37l81 dated 29.11.2011 and
24181 dated 08.03.2016 respectively
and requested to reconsider their AA
No.0310820125 dated 21.03.2018 on
repeat with AA No.0310800027
dated 04. 1 1 .201 5. The applicant vide
letters dated 06.05.2019 and

26.6.2019 has raised the same issue.

The Committee
considered the case as

per agenda and noted
that norms for the item
had been approved by
NC earlier. The
Committee observed
that main file of the
applicant is not
traceable and it was

decided to defer the
case for want of main
file. ITCHS Code of
export product in both
the application also not
matches.

The case stands
deferred.

Deferred

R88 A-l FENCE
PRODUCTS
COMPANY
PVT. LTD.
0310820970

01/81/050/00215/

AM19,
03/94/040/00116/

AM19

The case was ratified in meeting No.
7 181-ALC212018 dated 29.11.2018
as per recommendation of
representative of MSME. However,
the applicant vide letter dated

The Committee
considered the case as

per agenda and noted
that norms for the item
had been approved by

Deferred
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datcd

15.05.2018

篇[』打撮潔蘭fl選|

l_2.02.2019 tras 
"nctos"a.opGs of

th-eir earlier NC decisions in iespect
NC  earlicr.~The

I Committee observed
that main file of the
applicant is nor
traceable and it was
decided to defer the
case for want of main
file. ITCHS Code of
export product in both
the application also not
matches.

The case stands
deferred.KEI

INDUsTRIE
S LIMITED
0510407042
datcd

03.07.2018

01t81/Os)7o)2ou
AM19/
05/23/040/Ooo67/

AM19/

翫:範
as per written comments given by
Consultant (TEC-3). However. theapplicant vide lefler dated
24.05.2019 has requested to review
the decision and allow import itemno.4 "Antimony Trioxide,' as
applied.

The    committee
considered the case as
per agenda and noted
that import item at Sl.
No. 4 was deleted
earlier as its use was
not clear. The
Committee decided to
fix the ad-hoc norms
for Antimonv
Trioxidc on th;
recommendation of
Consultant (TEC-3) as 

]

under:

] The quanrity of
rmport item at Sl. No.
4 may be allowed with
5% wastage.

concemed may

Approved

CROMPTo
N
GREAVES
LIMITED
0310789692
Datedi

26.09.2014

01/81/050/Oo505/

AM15/
03/94/040/oo268/

AM15/

確_CttЪ /
11.08 2015 due to nOn_subrnissiOn Of

reply Of dcflcicncics raiscd by E)HI

vide lettcr dated o3.03.2015 dcspitc

renlinders. HOwcver, thc applicant

vide lettcr datcd 02.01.2016 had
fLlrniShed rcply and rcqucsted tO nx

the nOrms.Thc SuttCCt AA was

pttT碑飽樵鰐,dated 12.01.2019. However. theapplicant vide email dated
09.0 1.2018 requested for amendment
as all the Net to Net items are
mandatory for requirement of
Export. As per decision of meet

Thc    comml賛 ce
decided to remind DHI
for expediting the
comments.

Deferred
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no l1/81 dt 04.09.2019,the case has

bccn referrcd to DHI on 16.09.2019.

R91 Shri

Parshavnath

lmpex

(India)

0510407733
dated

10.09.2018

01/81/050/00517/

AM19/
05/24/040/00330/

AM19/

The case was ratified in meeting No.
10/81 dated 16.01.2019 as per
recommendation of Consultant
(TEC-3) decided to rati! the norms
allowing 7% wastage with the
condition that the grade/technical
specifications of the stainless steel
imported and that exported should
conform. The party vide letter dated
19.04.2019 has requested for
revision in Norms.

The Committee noted
that a team comprising
officers of DGFT and
DPIIT has been
constituted to visit the
factory premises of
some applicants having
same/similar products
to study the
manufacturing process
and to ascertain
wastages. Hence, the
Committee decided to
wait for report of the
study group.

Deferred

R92 ЛNDAL
SAW
LIMITED
0510409724
Dated
21.02.2019

01/81/050/01018/

AM19/
05/23/040/00511/

AM19/

The case was ratified in meeting No.
4/81 dated 29.05.2019 as per written
comments given by Consultant
(TEC-3) with the condition that the
grade & thickness of Stainless Steel
to match in import & export item:
ITCHS Code Export Item Quantity
ITCHS Code Import Item
Recommended Quantity
73041I10 STAINLESS STEEL
WELDED PIPES
DIFFERENT  SIZES  GRADE
304/304L(292300 FEET/409.658
MT)292300.000 Foot 72190000
STAINLESS   STEEL   COILS
HOT  ROLLED   STAINLESS
STEEL COILS GRADE 304L
Import quantity ma_y bc a1lowcd as

per Sl.No.l of SION C-593.Thc
paHy vide letter datcd 07.10.2019

The Committee
decided to refer the
matter to Consultant
(TEC-3) for
examination.

Deferred

R93 JINDAL
SAW
LIMITED
0510407943
Datcd
28.09.2018

01/81/050/00506/

AM19/
05/23/040/00278/

AM19/

The case was ratified in meeting No.
9/81 dated 07.08.2019 as per written
comments dated 30.07.2019 given
by Consultant (TEC-3). The parly
vide letter dated 04.10.2019 has
requested for revision in Norms.

The Committee
decided to refer the
matter to Consultant
(TEC-3) for
examination.

Deferred

R94 LM WIND
POWER
BLADES
[INDIA]
PVT. LTD
3410043674
Dated
05.12.2017

01/81/050/00054/

AM19/
34/24/040/00221/

AM18/

The case was ratified in meeting No.
2181 dated 29.05.2018 decided to
ratify the norms for the above
advance authorization on repeat
basis with AA 0710106893 dated
28.102014 ratified in Meeting No.
9/81-ALC2/2016 dated 09.08.2016
as under :

Import Items - Inputs for the export

The Committee
decided to refer the
matter to Consultant
(TEC-l) for
examination.

Deferred
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product are allowed as applied.
Export Item: Description LM47.6P
Rotor Blade
Blade Length 47.6 Meter
Max root Chord 3,108 mm (Largest
chord)
Blade weight 8064 kg+/- 3%.
The party vide letter dated
01.10.2019 has requested for
revision in Norms.

R95 SAHNEY
KIRKW00
D   PVT.
LIMITED

AA   No.
0310825943
datcd

26.12.2018

01/81/050/715//A

M19/DES― II

03/94/040/00998/

AM19

The case No. 7/13/81-ALC212018
was approved in Meeting No.lll81-
ALC2l20l9 dated 04.09.19 (Sr.

No.79). However, the applicant vide
letter dated 25.09.2019 received
through email dated 26.9.2019 has
requested a minor correction in
recommended quantity of import
item No. 2 to be read as ' 1.41 Kg per
kg content in export product' instead
of '1.41 kg content in export
product'.

On the advice 
"1consultant (TE-l), the

Committee decided to
modify the decision
taken in Meeting
No.11/81-ALC212019
dated 04.09.19 (Sr.

No.79) as under:

(i) Recommended
quantity of import item
at S. No. 2 to be read
as 'l .41 Kg per kg
content in export
product'

Decisions taken earlier
in respect of other
items would remain
unaltered.

RA may take
consequential action
accordingly.

Approved

*******

uP・「A

3滅素量]講畷
rtfi"i.ir'"f Comrn"r"" & lndus'rry" 

uJios Bhawan, New Delhi
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SD「

technical specification and specific quantir@
lht, of each export product (Appendix-33 of current HBp refers).
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竃:I:lm rn ni轟hc+1lrin o  ■■′:+k  ^^__1^4^  :___た :r  ′・       .

Iiil.l::I:,1:,.J:,1 complete justincation and sulported ;r'' ;;il:il";
diagram ofthe matcHd intticating the wag

CrosssectiOnalIDiagramOfexpOrtprOductwithcalculationOfrlttFilitiほ
静耳蓬石uirementand the wcight Of thc cable in Kg. per Km. COpy Of relcvant Nationa1/1ntematiOnal

Q十ぅnЯり,月Лに,,、 ,^_,_J^`^_1__ ′     ●  .  ^  _

職鵠齢織織濡裏品詰鼎辟iヽ   Stoρ l p19+ρ o/Q ln△ 0■_,,^+^つ
^____41・

 1i) SteCI Plates/Shcets ipto 30mm thickn`ξ
~。 ~~~・・~・・6・ …・6 υlし OA~uν υl・

il)StCel Platcs/Shcets morc than 30 mm thickllcss and upto 70 mm thickncss

iii)StecI Platcs/shccts more than 70 mm thickness.

ボぷ調寧串Ψ識鶴詳器鵠雨硫面modiflcation)for thc samc cxpOrt prOduct cOvcred under this applicatiOn, in vicw Of
pllhiirヽI^+:00、 T^ Иo」 ^4_J ■′ ●ィ ^^^^PuЫたNouce No.48 datcd 14.il.売 5が
Use of export p-dr.L

5雨

扇面可薪雨

Any other information:

ll譜妻定爾買裏事町旺1再薦薫
ithin“ dar i3面面

ヽ 11・ … ^一 ‐――      Cnt tO chairman,NC― II,o/0DGFT,UdyOg Bhawan,NcwDdhifiあ T76孫 」 ∵ No.: 230615 62, Extn.267.
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ξЭ  DiomOnd
Engineering

毅 Anything in Steell″

Copy of the above Advance Licence

ExpOrt lnv bearing nO,GST/E× P/002/18-19′ dt,24.08,18

Shipping b‖ l bearing百o,7121084/24.08.18

Sur,r ,y No. l8 & i9 (port)

Mor-, ,okkom - Thiruporur Villoge High Rood,
Koyc Villoge, Konchipurom Districi,
Tomi Nodu - 603 I 10.悧

。1暉

DE/001/2019-2020
Dt,31.0フ・19

THE CHAIRMAN′
0/o.Directorate cenera:Of Foreign Trade驚ふ∫臨鵠謄ミleral°

fForeignTttle    ゴ II饗

惣,RΔ曽鮒■1l           C無 }″

蝉 ‐:嬰|New Delhl-110011.

h一 創 囲 amL%7&MI    
ゴリLデ
″

_j眸 ′ず

'

……………ず
に‐1       ■τ飲じふ「 |こ・

Dear Sir′

Sub.:  Ratificatlon of the Norms in respecl

dt.14.06.2018 obtalned under Para

鰤.:什甜:|』急:l脱洲温 /AMD uЮ■2019
2.Asper your meeting case No.154/5/81-ALC2/2018&

HQ File No.01/81/050/00362/AM19
* * *

IA/ith reFerence tO the above′ we glve the below the fo‖ owlng clarlFicatlons/fUrnlsh ng the documents fOr your

various queries raised in your「 neetl∩ g dt.01.052019.

■ e exported ltems were fabncated steel｀ Fabncated sted structures made Out of Ms/白
R Steel Rates/

Column/Beam/Cぃ anneν Angle/Pipes/sheet/Etc,as perthe above Advance‖ cence.According tO Advance
licence we have exPOrted Radiant Roof Assy′ Liftlng Beams′ etc manufactured Out of using Angle′ BeOm(HEB
&IPE)and Channel(uPN)ln varlous slzes. Vve have alsO shOvved the descrlpuOn OF exportitems de:rl,71

our export inv no.GST/EXP/002/18-19′
 DT.24.08.18 and duly appeared in Shipping blll.  we herewith

enclosed the sOnle Of the dOcuments fOr your ready reference and n10re under,tanding,

1)

(i)

(11)

(‖ )

一 |―

COnt 2



こ① Diomond Engitteering
″ Anything in Steelcダ

Survi,' No. 18 & l9 (Porl)

Momi ckkom - Thiruporur Villoge High Rood,

Koyor' y'illoge, Konchipurom Dislrict,
Tomil i.lodu - 603 I10.

..2..

Z) Reolv toyour quew no.Z Ouantitv of export item ls much less in the repl.v.

We hereby clarify with more details in respect of qty of materials imported and the qty of materials

expofted for Your kind reference,

Import qty in MT as per the above Advance licence

Less: Generation of wastage @20lo during the

manufacturing process

Qty of finished goods to be exported to fulfill
the ExPort Obligation

182.260'「

3.574卜 :T

178,68614T

3)

please note that the company has exported for a total qty of 197.432 MT vide our expott

invno.GST/EXp/002/18-19, dt.24.08.18. So, the physical qty of export is in excessive and more than the

qty to fulfill under Export obligation material by 18,746 MT which wc have procured from the indigenous

market. The proof of documents like export invoice, shipping bill, Customer drawings, etc are enclosed for

your kind Perusal.

We hereby accept that there is no correlation of with clrawings, trecause we havt, submitted only sample

drawings for your analysis and accordingly tlre calculation have been arrived'

In order to give more clarification we give below the particulars of clrawings ror the exported qty of

i97.430 MT.

_2´

Cont.… 3
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山b↓

‐    蓼 Anythino in Steel豪                   Tomil卜 lodu‐ 603110

..3..

please note that, we have manufactured and exported for a qty of 797.432 i iT as per the various

drawings as detailed below'

Sl No, Customer Drawing no.
Quantity
(in kes)

1 1054-08-DVVG-00008 14′260000

2 1054-08-DNAIG‐ 00016 33′ 160.300
つ
υ 1054-08-DいノG-00031 1′ 520`90

4 1054-08-DヽへyG-00032 1′402730
Ｌ
υ 1054-08-DklVG-00033 1′ 188,70

6 1054‐ 08‐ DいノG-00064 1′ 520.390

7 1054-08-Dヽ VG-00065 1′402730

8 1054-08-DVヽ ノG-00066 1′ 188170

9 1054-08-DいyG-00067 2,078070

10 1054-01431-DVVG-020 30,175C00

11 1054-01431-DVVG-023 9′ 076.000

12 1054-08-Dヽ J́G-00101 10′121940
つ
０ 1054-08-DtlVG-00062 11,976000

14 1054-08-Dヽ VG-00029 11′976000

15 1054‐ 08-DVVG‐00079 7′767500

16 1054-08-DklVG-00022 3′ 981000

17 1054-08-DいノG-00024 4′ 0181)00

18 1054-08-DNA/G-00025 1′ 443.000

19 1054-08-DNIVG-00055 3′ 981000

20 1054-08-DヽノVG-00057 4′018000

21 1054-08-DklVG-00058 1′ 443000

22 1054-01431-DVVG‐ 021 1′ 820000
つ
０
う
４ 1054-01431-DⅥ」G-025 2′ 601000

24 1054-05-DVVG-00002 1′ 793540

25 1054-05-DkA/G-00003 1′078000

26 1054-08-DiyvG-00075 1,808680

27 1054-08-Dヽ ノVG-00081 28′168000

28 1054-08-DOC-00112 779000

29 1054-08-Dヽ ´ヾG-00104

Total weight(in kgS)   _

1′ 893440

197′639.650

we herewith enclose the above drawings in 29nos of drawings for your kind peru:;al & analysis.

From the above information and proof of drawings are enclosed, the particulars of qty mentioned in the

drawings duly correlated with the exported qty'

Cont...4
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Diornond Engineering

″ Anything in Steel`β

Surve,., No. 18 & I9 (Port)

Moml.,;:kkom - Thiruporur Villoge High Rood,

Koyor /illoge, Konchipurom District,
Tomil iJodu - 603 I 10.

…4..

4)

We b‖ ng to your knd nOuce thatthelmpo蔵 |lcence is not only fOr Angle but also for Beam&Channel which

is indirectly in the form Of HEB′  IPE and UPN, Accordlng t6 the licence we have lmported the described

matettals and exported after manufactunng acuvittes,

Based on the above information and furnishing of drawings now we kindly requ::st your good-self to ratify
the above Advance Authorization at your earliest,

Kindly acknowledge the receipt.

Thanking you,

Yours faithfully,
For DIAMOND

P.DANARA」
MANAGING

Encl.:A/a

―Ч―
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Sublecti“ M/s Tag CorporaJon AA No,0410164441 dt.25/06/2018.

Rererence卜 DGFT U.o.No.01/81/50/376/AM‐ 19/DES‐2/865 dated;20/12/2018

xll:yenceゎ
he above:he understtned憑由rededゎ say h敏詢e AA may be ratiied

λ糠監〔電子i職i艦鴛」気i.職鵜 :慾∫i懇悸ガ
笙6

irnpo「titems at SI.No.3 and 4 1o be ofrelevant grade and diarFleter,irnportitem at sl,

No、 5 to be ofrelevant grede and thickness and impOrtitems at si、
No.7 and 8to be

of relevant grade and specificat on in the exportitems.

3` Qucnntities Ofirnportitems at SI N0 1,2and 9 maybea‖
Owed on nettO net basis

481獣糧∫:γi濯r鮮::轟冒悧?!響潜ムぉw斑叩睛%wasね
"耐
h

accountability ciauses

5`Qじ an‖ ty ofirnIDOrt itenl at sl NO.4 and 6 rtlay be allowed wtth up to l%wtth
accountab‖ ity ciause.

6,Quanttty ofirnpott itern at sl NO.7 and 8 may be al10wed up t0 50/●
wastagewith i:

accOtlntability ciatlses、                                                  .

Sundeep Ch」uhan

(Development officer)

To,

Sh‖ ArnI Kuttar,AD(⊇GFT)
U.0,No P～ 47011/436/2018‐ ISWi datedナa/06′2019

2)

https:〃 dipp eofflc0 9。 V il1/eF:le/?xア li,9U4o3,o315ヽ ハ/MUXGsan,Hv崎 督xMcEyBuSrxVVd2sy,7376wiRv∪},sn2fwdxOakNt5kPKlИ ac」 xE〃 r)。 _bct(,k_50   1′

■
・
ｒ



^eply dt. 19.06.19

On the basis ofstudy gr9up repo

as follows―

EP― Add〔
:Wt.7120.615 MT′ COa

(11)Adhes市e385 micron

lrnport-1.upto O.250/O offob val

2 . Relevent EPoxY

thickness 2.5 mm &217

Surface area of coating 8
thickness 2.5 mm &217!
iurface area of coating &

in reply letter

3. Relevent Adhesive - 5.

4.Polyproplene - 52.4 M

5. Relevent Sintered

6. Relevent wiremesh -

7.OPC Cement-1.05

8 to 10-Netto Net

DFiE

reprentation is recommended

thickness -(i) EPoxY 440 micron

(iii)polyproplene 1675 micron for

for 3 mm &2675 micron for

of CWC coating will be as

12.lM丁

M丁

- 1.05 kg./kg. content

ke./ke.contnt
content

38
(1101“り.

ng

5 mm coating thickness

ti`1_1‐



ハ   Reply dt.20.06.19

On the basis of study group report, reprentation is recommended

as follows -

EP - Add "Wt. 2213.8 MT,Coating thickness -(i) Epoxy 440 micron
(ii)Adhesive 385 micron and (iii)polyproplene 1675 micron
thickness 2.5 mm & 2L75 micron for 3 mm & 2675 micron

, Surface area of coating & thickness of CWC coating will be

in reply letter
lmport - 1.. upto 0.25% of fob value

2 . Relevent Epoxy Powder - 54.7 MT

3. Relevent Adhesive - 26.9 MT

4 .Polyproplene - 219 MT

5. Relevent Sintered powder - 1.05 ke./kg. content

6. Relevent wiremesh - 1.02 kg./kg. contnt
7. OPC Cement - 1.05 kg./ke. content
8 to 14-Netto Net

15&16-AF

Dが 住

一

'9,

r coating

3.5 mm coating thickness

glven



File No.P‐ 47011′ 119′ 2019‐TSW

戸
躙 爛くq・ lく

赫 鏃 動 ri―

枷 山 鏃 耐 賄 C劇 !Ч !く 帥

Government oflndia
Mlnistry of Commerce&lndustry

Department for promotion oflndustry&lnternal Trade

(TS SeCtiOn)

SubieCti‐ NI1/s Diamond Enginecring pvt.Ltd.(AA 0410165064,dated 04.01.2019).

Reference:‐ DGFT U.O.No.01/81/050/1123/AⅣ l19/DES‐2/120E)ated:30,08.2019

With reference to the above,the undersigned is directed to say thatthe AA may be ratified as

under:

1.Word"COntaining 1630MT of Column/Beam"rnay be suffixed、 ″ith the description of

export lem.

2.lrllport items at SI.No.l to 3 sha‖ be ofrelevant grade and size as content/uti‖
zed in

the export lem.

3,Quantity oflrnportitems at SI.No.l to 3 rFlay be a‖ owed as l.02 Kgsノ kg contentin

the exportitem.

4.Quantly ofimportitem at SI.No.4 may be allowed as 34.5 MT.

り

/多
´

(Development Officer)
Tel: 23063166

―

´ ―

■
`、

L、 |し、
¬

S.K.Jain

丁o,

DGFT(Shn Amit Kumar.AD)
DP‖TU.O.No.P‐ 47011ノ 119′ 2019-TSW,dated 26′ 09ノ2019
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ハヘ cヽ,:、 31。 82_9153
Reply dt.19.08.19

Z

いか
｀
1 11

〇ヽq

b(スキOalヮ 1.ク ぅ,っ 。11)

:J;ffi:lt 
of study sroup report proposal is recommended

EP 1 & 2- Add"coating thickness (i)External Epoxy power-512 
micron(ii) tnternal Epoxy po*ur rO ,,.ron

and Surface area to be coated_4 4969.7Sq. Mtr. Forl &1004276.6 Sq. Mtr. For 2
3 - Add"coating thickness (i)Externar Epoxy power-512 micron(ii) ExternalARO power 

SOO mtcron
(iii) tnternat Epoxy power gO miiron
and Surface area to be coatecl_ 36gg4.6 Sq. Mtr.lmport 1 - 1.05 MT/rufofsreel.;;;;r;"
2 - 4.0 kg./MT

3_Relevant External Epoxy powder_ AF
4- Relevant Al
5. Re'event l:#i:::;l:T.:?,75514 

kg
6_ upto 5% of FOB value ofexport

Grade & thickness of steel to match in import & export

(1

l Ci 10`ツ c/1トリ



tmport - L & 2_ 1.01 kg./kg. content
3 to 8 _ 1.05 kg./kg. content
9- 1.05 kg./kg. content.Add,,containing

EVA & carbon black,,
10 to 18 _ 1.05 kg./kg. content

19_ 1.01 kg./kg.content
20 & 21._ t.O2 kg/ kg. content
22 _ L.01. kg./kg.content
23 & 24 _ 1,.02.k9./kg. content
25- As per packing policy

Grade of steelto match in import & export

鳴

Bo

6nFa



r lmport - 1 to 3 - 1.01 kg./kg. content
4 _ 1.02 kC./kC.content
S _ 4 % of steel to be galvanised

6 to 1L _ 1.05 kg./kg. content
j,2_ 1..05 kg./kS. conte nt.Add,,contain ing

EVA & carbon black,,
13 to 19 _ 1.05 kg./kg. content

20 & 22- 1.02 ke/ kg. content
23 to 26 - 1.05 kg./kg. content
27 - t.Ot kg./kg.content
28 - 1.02.kg,/kg. content
29- As per packing policy

Grade of steel to match in import & export .

ftd-
ryI 

--'cr;

t o\zot9,



ヽ

AAN0, 05 io4\ o 92f )u[e.], Ji] c6 2( 19,

lmport - 1 & 9 - 1.01 kg./ke.content in EP

2 to 4 & 11" to 13- 1.05 Kg./Kg.content in EP

5 & 7 - 1.02 ke./kg. Content in EP

8. 1.01 kg /kg. content. Words "Copper foil" may be

deleted

10 - 1.02 Sq. mtr./Sq. mtr. Content in EP 
!

87
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Apr ".f0, 
0 11108291 J 3,.taI.,,1, l'1,o (, 2 c t9.

lmport- 1 - 1.01 kg./kg content

2 to 6 - 1.05 ke./kg. Content in EP

1 - 1-.05 kg./kg content.Add"containing

EVA & carbon black"

8,10 & 1.1. - L.02 kg./kg.content

9 - 1.01.kg./kg. Content. Foil mqy be replaced with tape

12 - 4 % of steel to be galvanised

13- As per packing PolicY

Grade of steel to match in import & export

~I市
oぃり

同一



:́::卜Iス 1

八ヘド0,031。 8297,9ヽ 6)″ d、
lmport-1_1.01 kg./kg.content

2to 5‐ 1.05 kg./kgo Contentin EP

6′ 8to lo - 1.o2kg./kgo content

7 - t.}Lkg./kg. Content. Foil may be replaced with tape
1,7 - 4 % of steel to be galvanised

12- As per packing policy
Grade of steel to match in import & export

[8 ,0 6; , 
,2c] 

1 9,
C―

‐
lη

td lto 1..''19.
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一

鞠ま



n6
lmport - 1 & 2- 1.01 kg./kg. content

3 to 5,7 to 11 & .i3 to 19 _ 1.05 kg./ke. content
6- 1.05 kS./kg. content.Add,,containing

EVA & carbor black,,
1.2- L01, kg./kg.c: nte nt
Z0 - 1..02 kC/ kC. ,rcntent

21, - 4 % of steei to be galvanised
22 - 1,.05 kg./kg.content
23- As per packing policy

Grade of steel to match ir import & export

Dts I

l\6'la
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LM WiND POWER BLADES(lND:A)PVT.LTD

ADV.AU丁.NO-3410045261 D丁 .05.07.2019

on the basis of calculation sheet and material balance submitted by the firm the lic.may be ratified

as under.

ExpOrtitem i FRP ROTAR BLADE LN/167.2P3 -  177.O No

Net weight notless than 32′ 17′ 189.09 Kg

importitem

SL.NO SL.N00F ADV.AUTH. QTY
1 58′ 61′ 70,72 to 81 Components, allowed as Per G.N.4

2. 59′ 60′ 62′ 71. Consumables Qty as applied for Value altogether

restricted to 1,.4% of FoB Value

3 Rest of the items As applied for
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DttEI′ FID〔と」≧二E二 11
Deptt Of HI′ ∪O No3(92)/17-丁SllV(B)

B.C.Nayak
De∨elopment OFFicer

22-12-17

dated

1/2_1
1 
´
´ ´ __ン
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トキlrnistry of Hea∨ yI∩ dustrles&Public Enterprises
DelDartrYlent of Hea∨ y lndustry

TSW(B)Sect10n

Subject:ApplicatiO∩ of M/S Kotsons P∨ t Ltd for ratification of norms

oF AA 1lo-0610038672 dtd 09-08-17

DES-il, DGF-f may kindly refer to the above mentioned AA

r:f 1,1/S K.otsons ?vt r-td. The firm has submitted request for
ratification of nc;rms fcr export of different ratings of Distrlbution
Transfcrrrnerrs. -{-he firm proposes to irlport 7 items which consist of
both ra\^i rlateriais t"!. components, The firm has not submitted
caicuiations as per Technical details prescribed in S,no II B, , b &
c, Annexrrre io appendix 4E In Hand Book of Appendixes in Ayat
l'iliryat fornrs.

ｔ

（
　^　　　́

_23-


